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CONTBNT.s 

Volume lIT-lOth Marwh, 194:7 to 24th Ma.rch, 1947 

MONDAY, 10TH MARCH, 1947-

Member Sworn . . 1579 
.1579-1622 

1622 
Starred Questions and Answer" 
Unstarred Question and Answer 
Motion for Adjournment re 

Decision of the Government not to Publish the Recommendations of the 

• 

/ Central Pay Commission so far received by them-Disallowed 1623 
General Budget-List of Demands-c~td . . . .. 1624---62 

Dem!lolld No.9-Indian Posts and Tolegraphs Department 1624, 1642-51 
Inefficiency of the Postal, Telegraph and Telephone Services . 1642-51 

D!1Illand No. 11.~abinet . . . . • . . . 1624,1626--42 
Function of the Commodities Prices Board and Matter connected therewith 1626--42 

Demands Nos. 15, 16 and 21-23 1625 
Demand No. 24. -Department of Labour . 1625, 1651-62 

Labour Policy of the Government of India 1651-62 
Demands Nos. 25, 26, 28, 48, 54, 55, 57, 70 and 88 1625-26 

TUESDAY, 11TH MAROH, 1947-

Starred Questions and Answers 1663-91 
Unstarred Question and Answer 1691 
General Budget.-List of Demands-contd. 

,/'Demand No. 24.-Department of Labour 
Labour Policy of the Government of India 1692-97 

Demand No. ll.~ablnet. 
Welfare of Scheduled Castes ••• .1697-1704 

Demand No. 16.-Department of Information and Broadc8stini 
Laf\gllage Policy of AlI·India Radio. . • 1704---24 

Demand No. 55.-Department of Industries and Supplies 
Inadequate Supply and Mismanaged Distribution of Yam amongst Hand. 

loom Weavers and Fishermen-c()fl,td. . • • • • 1724---26 

WEDNESDAY, 12TH MAROH, 1947-
Starred Questions and Answers 
Unstarred Questions and Answers 
Motion for Adjournment re-

Prop()sed Termination of Services of Civil Ordnance Officers-Ruled 01 t 

1727-77 
1777-78 

of order . .••..••••• 1779-81 
Delhi and Ajmer-Merwara Rent Control Bill-Presentation of the Report of· 

Select Committee . . . . . . . . . . . 
[mports and Exports (Control) Bill-Presentation of the Report of the Select 

Committee . 
General Budget-List of Demands-c:ontd. 

1781 

1782 

• /' Demand No. 5a.-Department of Industries and Supplies~ntd_ 
Inadequate Supply and Mismanaged Distribution of Yarn amongst Hand-

loom Weavers and Fishermen-ooncld. . . . . • • . 1782-96 
Marking of Price and Control on Cotton Cloth Producl'd by the Indian 

Mills . . . . .. 1796-1801 
Policy in regard to Controls of Articles other than Food-contd. 1807-20 

Demand No. I I.-Cabinet - • 
Necessity of effecting General Economy in the Expenditure of Vari(lus 

D8partmerit ..... 1801-07 
THURSDAY, 13TH MARCH, 1947- • 

\ ' .. 

Starred Questions and Answers 
Unsta.rred Questions and Answers. . 
Message from the Council of State..,...· . 
General Budget-List of Demands-contd. 

" Demand No. 55-Department of Industries and Supplies. . . 
or Policy in regard to Control of Articles other than Food-concld. 

Demand No. 22.-'-Finance Department 
Inflation and High Prices . .• 0 • 

Extension of Time for the Presentation of Reports .r Select Committees on 
cert~ Bills .0. 

• • . • • , • 

1821-56 

~:g~, 

1858-·85 
1858-8' 

• • 1885-91; 

1896-"-97' 

• 

• 
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FmDAY, 14m HAaOK, 1947- • 
Starred QueetioD8 and Answers . 1899-1922 
Unstarred Question and.Answer. • 1922 

/' General Budget,-List of Demands-eOflcld. 
Demand No. 21.-Department of Commonwealth Relations Condition 

of Indians ovoerseae. • . . • • 1923-29 
Demand No. 54.-Broadcaating 

Working of the Broadcaating Station a. Peshawar 1929-.34 
Dsmand No.H.-Cabinet-

; General POlicy of the Defence Department 1934-58 
, Dem&ndsNos.I-91 1959-66-
\, 

MONDAY, 17TH MAllOH, 1947-

Members Sworn. • . 
Starred Questions and Answers . 
lfnstarred Questions and Answers . 
Short Notice Question and Answer 

. 1967 

.1967-2001 

Statements Laid on the Table • . . . . • • . . 
Statement "6 Railway Earnings·Laid on the Table. . • • . . 
Election of Members to the Committee to consider the Revision of the Convention 

,.e Railway Finance. . . . . . 
Control of Shipping Bill-Introduced . . • 
Capital Issues (Continuance of Control) Bill-Introduced. . 
ProV'inciallDSolvency (Amendment) Bill-Introduced . • .. 
Legal Practitioners and Bar Councils (Amendment) Bill-Introduced 
Requisitioned Land (Continuance of Powers) Bill-Passed as amended . . 
Imports and Exports (Control) Bill-Disoussion on the motion to consider not 

concluded 

TUBS DAY, 18TH MAROH, 1947-

Member Sworn. . . 
Starred Questions and Answers 

2002~8 
2008-09-
2009-23 
2023-24 

2025-26 
2026 
2027 
20!7 
2027 

2027-60 

2060-64 

2065 
2065-90 

Unstarred Question and Answer. . . . . . . . . 2091 
Imports and Exports (Control) Bill-Consideration of Clauses not concluded 

WEDNESDAY, 19TH MAlloH, 1947-

Starred Questions and Answers • 
Short Notioe Question and Answer . • . • • 
Election to Btanding Finance Committee for Railways • • 
Election to Standing Committee for the Department of Transport 
Election to Standing Committee for Roads 
Reports of Select Committees on-

Business Profits Tax Bill . • • • • 
, Income-Tax and Excess Profits·Tax (AmendmentfBill 

Taxation on Inoome (IDvestigation Commission) Bill . 
United Nations (Security Council) Bill-Introduced . 
United Nations (Privileges and Immunities) Bill-Introduced 
Imports and Exports (Control) Bill-Passed as amended . . . 
Delhi and Ajmer-Merwa.ra Rent Control Bill-Discussion on the motion 

to consider 88 reported by Select Committee not ooncluded. . 
Income-Tax and Excess Profits-Tax (Amendment) Bill-Preeentation 

of the Report of Select Committee. • 

T¢B8DAY. 20TH llAllOR, 1947-

. 2091-2129 

• 

2131-45 
2146-47 
2147--4S 

2148 
2148 

2149-53 
2149-ti3 
214,9-63 

2153, 
2163 I 

2153-86 

2186-89 

2189 • 

Starred Questions and Answers .••••.• . .2191-2219 
-:Election to the Committee to consider the Revision of the Convention re Rail-

way Finance. . . . .'. . 2219.~ 
Report of the Public Aocounts Committee for 1944-45. •. .222~ 
Elf)Ction W Standing Committee for Department of Works Mines and Po. 

t m:,tion to Stand~ eo'mmitiee fo~ Fooi! Dep"artm~nt ii~g 
Election to Defeuoe Consultative Cc;mmittee • . • . . . . 2220-22 
Ceal :MiD.ea Labour Welfare Func:lBilI-Introduced . • . • • • •. 2222 
Delhi And Ajmer-lDrwara Ben~ Cont:rol Bill-Consideration of Clauses not. 

. conolbded .'. • . . • . . .'. • • • 2223-58 :, .. -.a:',_--------:-
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FRIDAY, 21sT ~H, 1~7-

starred Q~iona and AIlawers • 
Una£arred Quaa£ion and AnInver. • • • • • 

• ~aage from the Council of Stafle. • • • • • 
'~l~tioD to Standing Committee for Communications Department . 

Delhi and Ajmer.Herwara Rent Control Bill-Passed as Amended 
Confirol of Shipping Bill-Referred to Seleot CommiUee. • 

KONDAY, 2ftHKARoH, 1947-

• 
2259-93 

• 2293--94. , 
2294.~ 

• 2294. 
.2295-2329 
· 2330-31 

Sfiarred Quealiions and Answers . . • . • • • • • 
Motion for Adjournment re Murder of Muslims near KotwaIi, Chandni Chow1£, 

Delhi-Pos£poned . . . . • . • • • • 

2333--54 

2354. 
2354 
2355 
2355 

Message from fihe Council of State . . • . • . • . 
Election fio Standing FiDance Committee for Railways • • 
Eleotion to Standing Committee for Department of Transport. . . . 
ReooDimendations adopted by 27th Session of International Labour Conference 

-Laid on the Table. • • • • • • • • • 
Report of Indian Government Delegation to Paris Session of International La" 

bour Conference, 1945-Laid on the Table. . • • • • 
Election to Central Advisory Council for Railways. • 
Election to Standing Committee for Department of Labour 
Election to Standing Committee for Home Department. . 
Eleotion to Standing Committee for Department of Information and Broad. 

casting . • • • • • . • • . • 
".zruuan Finance .Bill-DiscU8~ion on the mofion fo consider noti concluded 

2355-56 

2355-56 
2357 
2357 
2357 

2357 
2358-83 



I,EGISLATIVE ASSEM:HI~Y 
MOllday, 17th MaTch 1947 

'll.e Assembly met ill the Assembly Chamber of the Council House at;. 
Elevf'u of the Clock, M:r.President (The Honourable Mr. G. V. Mavalankar) :n 
the Chair. 

MEMBER SWOl~N: 
Mr. H. G. Russell, O.B.E., M.L.A. (Government of India: Nominated 

Official): 

STARRED QUESTIO.NiS AND ANSWERS. 
(a) ORAL -ANSWERS 

TUITION FEES IN SCHOOLS IN NEW DELHI ON INCOME-TAX Jt BASIS. 

t889. *1Ir. Sasanka Sekhar Sany&1: Will the Honourable Member for Edu-
cation be pleased to state: 

(a) whether Government are aware that in New Delhi guardians of school 
students are required to disclose their income (on income-tax basis), while 
filling up forms at the time of admission of their childern or wards into 
schools; 

(b) whether Government are aware that tuition fees are assessed according 
to the level of income of the guardians; and 

(c) the reasons therefor, and whether Government propose to consider~. 
question of revising this practice? 

~ (&.J!) 

~W~ -~ ~~ X ute" ~ IS ..! roUt; '" 3'; ~,; ~, Y~ £:! (r) 
~.!, ..JJ 1. ute,,' IS..! Jl) ,s )I~ r!"" X I:I\J. U'" J4.; ~JJ'~ui 
u-"3 t}bJ ut! X otLeta.,. U'" .JtII J,s )''; ¥ I"'; c..,s )'+i ¥ ltJ ... 

-"';";I::t-
'!'he Honourable )[&uJana Abul Xalam. Azad: ( a) Yes. 
(b) Yes. .. 
(c) It is in accordance with the provisions of the existing Punjab Edueation 

.Code which applies to Delhi. The question of preparation of a new code • 
under active consideration of the Government of India; the position will be 
reviewed in that oonneotion. 

uY" ,i ~ ..dr, ~~ .e Jt."ci. U"I 1. )",- : JI+l... ,.4-~ ~ 
-..! l~tII ,~ ~ &JJ, UJ' ~ 

Kr. SasaDka Belmar Sany&1: Does this not. create an idea of disorimination? 
t:nul question WIllI postponed from the 12th March, 1947, and given precedence over .n 

Qll..tlODi of the day. 
( 1967 ) 



1968 LEGISLATIVE ASSEMBLY r17TH MAR. 1947 

~J ~ IS ~ ~ ~ (j~ ~ J~ I-slJ : ~J)i rWJttJ lill,.. Jw,.;i 
~T r~ Jl&~ (>...J ),J ~ rll~ ,s )4;; 3,s 4J IS LJ~ ~ lIll "T~ ~ ~ Jw,.;i 

" The Honourable lI&Ulana Abal JtaJ.am Azad.: No such idea is created. The 
Honourable Member has already been informed that the code is being revised 
and this will be borne in mind. 

'P.-tt I!!! LJ~~i.Jil$ u~ ')~ i Lll.t 3,s I~ : J'oAl-~ ~ ,L-
-~!~ 

Mr. Sasa.nka Sekhar Sa.uy&l: How many pe~ons h~ve . been cl)nsulted 
regardi,ng preparation of the new Code? . 

( 
-~ ~ t,. y ~ ~ LfttJ ~ II!...)'-l ,-",J : ~J)i rWJttJ lill,.. J-w,.;i 
The lIonourable·llaulaDa Abul Xalam Azad: Nothing can be said about this 

just 110\\'. 

hinIA's CONTRIBUTION TO THE DOLLAR POOL. 

958. *Kr. Kanu Subedar: (a) Will the Honoura.ble the Finance Member 
please state if Government have received full particulars about (i) the Dollar 
Pool, (ii) its operation during the period that it was instituted, (iii) India's 
contribution thereto and (iv) the use which India was permitted to make of 
dollars from it? 

(b) If so, do Government propose to lay on the table of the House a state-
ment showing these particulars? 

(c) If the reply to part (a) is in the negative, have Government made any 
effort to get these particulars and, if so, what were those efforts and what is the 
result? 

(d) Has Government'~ attention been drawn to a note in the "Statesman" 
of 15th January 1947, giving some figures indicating the shares of India and the 
United Kingdom in the accumulated gold and dollar reserve? 

( e) Are these figures correct? 
The Honour,able Kr. Liaquat Ali Xhan: (a), (b) and (c). I would invite the 

Ilol1Ourable Member's attention to paragrapli 29 of the Finance Member's 
Budget speech for 1946-47, the press communique on the subject which was 
issued on the 7th October 1946 and placed on the table of the House on ~ 8th 
November 1946 nnd to my reply to the Honourable Member's starred question 
No. 77 on the 6th February 1947. 

(d) and (e). "Government have seen the note referred to. AB I have repeat-
edly explained there are no shares in t~e Dollar P~~l. The .gold and dollar 
reserves of the United Kingdom, accordmg to a BrItIsh WhIte Paper, were 
estimated to stand at £453 millions, at the end of October 1945. India's balance 
of payments with the hard currency countries between September 1939 and 
September 1946 was favourable to the extent of Rs. 93 crores. 

Mr. Yusuf Abdoola Haroon: May I know from the Honourable Member 
what was the balance in the dollar pool and whether we are to receive any 

, dollars in sterlings? 
'!'he Honourable 1Ir. Liaquat All DaD: As I have said before \he question 

of the dollar pool is one of the matters that has to be settled at the time of 
Bettling the sterling balances. 



STARRE)) QUESTIONS AND ANSWERS 1969 
Ptof. N. G. Ranga: Have the present Government satisfied themselves 

whether the statement made bv Sir Archibald Rowlands is correct or not that 
India, has gained much more from the Empire Dollar Pool than it has lost? 

The Honourable JIr. Liaquat Ali Khan: That is a matter of opinion. • 
Prof. N. G. Ranga: Has he ascertained the fa~t whether it is true or not? 

If India is losing through the Empire Dollar Pool then We cannot follow that 
particular policy followed by the Honourable Member. 

The Honourable JIr. Liaquat Ali Khan: All that I can say is that since I 
have taken over India is not losing. 

Mr. Yusuf Abdoola Haroon: In repl~' to part (a) what are the balances in 
the dollar pool? ' 

The Honourable JIr. Liaquat Ali XhaIi: I must have notice of that question. 
lIr. Manu Subedar: As the sterling balance negotiations are being shifted 

to a further date, and as the Honourable Member assured us that India. will get 
out of the Empire Dollar Pool as early as possiQle, may we know whether some 
active aftort may not be made in order to terminate India's participation in the 
dollar pool? . 

The Honourable JIr. Liaquat Ali Xhan: Active effort is being made to have 
a final settlement of the sterling balances. 

DISSOLUTION OJ!' THE DoLLAR POOL. 

959. *Mr. Manu Subedar: (a) Will the Honourable the Finance Member 
please state if Government have had any correspondence with His Majesty" 
Government regarding the dissolution of the Dollar Pool and, if so, from whioh 
date the Dollar Pool will ·stand dissolved, and what is the arrangement for the 
distribution of the assets remaining in the Dollar Pool:> . 

(b) What would be the position of amounts due to India in excess of what 
may come to her in the final distribution of the Dollar Pool, and has a guarantee 
been asked from His Majesty's Government to replace these dollars in due 
coursc? Hso. in what terms? 

The Honourable JIr. Liaquat Ali Khan: (a) and (b). Government ha:ve had 
no correspondence with H. M. G. on the subject. India's withdrawai from the 
Dollar Pool is linked with the settlement of the question of the sterling' balances 
and the Honourable Member's questions can not be answered till such a settle-
ment takes place. 

Mr. Manu Subedar: May I know, as the Empire Dollar Pool was started 
during the war for a specific war purpose of th~ Allied Governments, and as the 
war has finished and we will be in the third year of the termination of the war 
hereafter, whether its con'tinuance, apart from the sterling balance, is desirable; 
and if so, whether it could not be settled apart from the general q:lestion of sterl-
ing balances and the international moneta!! fund? 

The Honourable Kr. Liaquat Ali Xhan: As I said jusb now, the existence 
of the dollar pool at present is not detrimental to the interests of India. 

JIr. Geoffrey W. Tyson: Will the Honourable the Finance Member agree 
.hat in any case the dollar pool is to be wound up on the 15th July and that the 
International Monetary Fund has been operatin~ since the 1st March? Having 
regard to those circumstances, the point made by Mr. Subedar does not arise. 

The Honourable JIr. Liaquat Ali Khua: I understand that is th~ position. 
Kr. Kanu Subedar: If that is so, Jflay I Know whe~her at the preseJl~. 

moment we are not contributing in the dollar pool and whether the dollars com-
ing to India by the American purchase of hides and other artieles are not going 
to the pool, and whether they will not continue i;o go to ~~pool diar ~e first; 
·June? . 



1970 LSGISLATIVE ASSEMBLY [17TH MAR. 1947 
!'he lI.oDOUrable Kr. Liaquat .Ali Khan: Sir, I would like to have notice of 

~t question. 
Sri ]I. Anant.ba8&Y8,ll&m Ana.nga.r: How does the question of the dollar 

pool connect with the sterling balances? 
, fte Honourable Kr. Liaquat .Ali Xha.n: Because of the question of the 
multilaterally convertible currency .. 

Sri JI. Ana.nth&s&ya.n&Dl Ayya.nga.r: Are not the dollars acquired by India 
by her favourable trade balance? Do they then not belong to India and, not to 
the sterling balances? 

The Jlono111'&ble Kr. Liaquat Ali Khan: There is no share fixed for any 
participants of the dollar pool. 

Sri •• Ana.nthaaaya.nam .,Ayya.nga.r: 1s it not 1m independent organisation in 
which we have a share and the balance to our credit can be drawn by India 
without teference to the sterling balances? 

The Honourable Kr. Liaquat .Ali Xha.n: No member of the dollar pool has 
a fixed share in it otherwise it would not be a pool. 

Prof. If. G. Ranga: In view of the fact that Sir Archibala Rowlands said 
in this House that a particular quantity of dollars was set apart for India in that 
particular area, may I ask the Honourable Member whether any quantity of 
dollars is set apart during this year for the use of Indian manufacturers and 
others from out of this Empire Dollar Pool? 

The Honourable Kr. Liaquat Ali Khan: Sir, all that I can say is that we can 
get all the dollars we want: there is no scarcity in that respect. 

Srt •• An&nth88&Ya.na.m A»'a.nga.r: May I know if it is the Honourable 
Member's intention, inasmuch as he says that the Dollar Pool is linked with the 
.terling balances, that he is prepared to accept sterling for dollar? 

The Honourable Kr. Liaquat Ali Xha.n: It is not linked up in that way. It 
is linked up with the question of the settlement of the sterling balances and the 
Bettlement of the sterling balances means that there must be available to India 
lOme multilaterally-convertible currency. That is why it is linked up. 

PAYMENTS BY THE BROADOASTING DEPARTMENT TO GRAMOPHONE COMPANIES. 

960. *Kr. Ka.nu Subeda.r: (a) Will the Honourable Member for In,forma-
tion and Broadcasting please state how much royalty, goodwill or other pay-
ment is being made by Government to the Gramophone Companies? 

(b) T'O which companies are these amounts being' paid, how much to each 
and at what rate? . 

(c) What steps have Government taken in order to" avoid the payment of 
Buch royalty in future? 

The Honourable Sa.rd&r VaUabhbhai Patel: (a) For the Calender year 1946 
Rs. 51,815 were paid to the Phonographic Performance (Eastern) Ltd. and the 
National Gramophone Record Manufacturing Co., Ltd. This payment relates to 
copyright in gramophone records broadcast by All India Radio from all its 
Btations. All India Radio make no payments other than for royalties. 

(b) Gramophone records are obtained from Phonographic Performance 
(Eastern) Ltd., and the National Gramophone Record Manufacturing Co., Ltd. 
A list of the members of the Phonographic Performance (Eastern) Ltd., is placed 
on the table of the House. Gramophone records are also obtained from indi-
vidual producers. It is not in the publte interest to disclose information about 
~he details of the payments made to each concern. 

(c) Government cannot escape these paymen~ so long as gramophone 
records have to be used for purposes of broadcast but if the Honourable Member 
has ally suggestions to make, Government wouJd be prepared to examine them. 
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IMt 0/ member. 01 t118 Phonographic PtTjoT1RIlnce (EaattTII) Ltd. 

1. Phonographic Performance (Ea8t.ern) Ltrl. 
2. The Gramophone Company, Limited. • 
3. The Twin Record Co., Ltd. 
4. The Columbia Gramophone Go., Ltd. 
5. The Hindustan MU8icai Products, Ltd. 
6. SenoIa Musical Prouucts. 
7. The Megaphone, Co. 
8. Victoria Phone Record Co. 
9. Messrs. Bajaj & Co; 

10. The Frontier Trading Co. 
11. The Bharat Record Co. 
12. Pioneer and Musical Varieties, Ltd 
13. Jay-Bharat Record Co. 

Kr. Kanu Subed&r: May I know whether Government will not re-examine 
the position with a view to find out if more money cannot be given to the 
artists themselves instead of to the Gramophone Jompanies (who are only 
middlemen) and whether Governl!lent cannot invite these artists independent-
ly to the radio stations and create their own records for the purpose of 
broadcasting? 

The Honourable Sardar Vallabhbhai Patel: As to whether it is possible to 
produce our own records is a matter that will be examined. I do not know 
whether it is possible. 

Xr. Kanu Subedar: May I know why it is that we are treated ~o the same 
records month in and month out belonging to the same film companies and why 
new records of equally attractive songs are not created by the Departmen •• 
whicJl wonk, satisfy the public taste {ind which would also save the Govern-
ment the royalty which they are paying? Will the Honourable Minister can. 
sidet th!:! l;uggestion? 

The Honourable Sa.rdar Vallabhbhai Patel: As I said I will examine ill. 
question as to whether it is possible to produce our own records and see if any-
thing can be done.in the matter. 

Xr. Ahmed E. H. Jaffer: May I know whether subsidy is being paid olily 
to these two companies and whether there are any other companies also to 
which subsidies are not being paid? 

The Honourable Sardar Vallabhbhai Patel: There are no other companies to .:-.. 
which subsidies 'are paid. 

Kr. Jl&nu Subeda.r: What is the position regarding the records of Amerio~ 
and other foreign gramophone companies, which are being played on the All 
India Badio? 

The Honourable Sarda.r Vall&bhbhai Patel: I know nothing about it. I 
shall inquire into the matter. 

-MusLDI OFFIOEBS IN TlIlIl CBNTB.AL BOARD OJ' REVENUE AND THE CENTRAL Exou. 
DEPARTJU:NTS 

t981. *Haji A.bdus Sattar Haji Ishaq Seth (qn beha1f of Kr. Ahmed B. H. 
Jailer): (a) Will the Honourable the Finance Member please state how many 
officers there are in the Ct!ntral Board of Revenue and how many of them are· 
Muslims? 

(b) How many Collectors are there in the Customs and Central Exoise 
Departments and how many of them are Muslims? 

t This question was taken up in the ~econd round. 
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(c) How many-Deputy Collectors, Assistant Collectors, Superintendents and 

Chief Accounts Officers are there in the Central Excise Department and how 
,many of them are Muslims? 

(d) What is the total number of such posts as Deputy Superintendents, 
Inspectors, Sub-Inspectors and Supervisors in the Central Excise Department 
and what is the percentage of Muslims holding such posts? 

The llonourab1e 1Ir. Liaquat Ali Khan: (a.) Total-24; Muslims-2. 
(b) CUlItoms-Total-4; }IusIirn-l. 
Centml Exc;se-Total-5; l\Iuslims-Xil. 
(c) and (d). A statement gi~ing the parliculars is laid on the table. 

( 
Btatem~t lhowing the total number of executive posts in the Centr.ll Exdse Department 

and the number and percentage held by Muslims. 

As on lst January 1947 

Tot'l.INo. No. held Percent."\ge 
B.No. Designation of by of Muslims Remarks 

posts Muslims to total· 

- ------_.-._----~ -------
1 Deputy Collectors 5 1 20'0 } These rre tilled by 

promotion on a 
! Assist:mt Collectors . 47 8t 17·0 basis of selection. ,. Chief Aocounts Officeril 5 Norm!llly filled by 

qu lified Accounts 
Officers (S. A. S.) in 
consultation with 

I the Auditor Gene· 

i 
rat. , Superintendents (including 194 35 18 0 3 posts w'.c;l.nt. This 

Inspect :rs in Madr .. s and ~race is ordin<.rily 
Inspectors Groups I I'.nd filled by promotion 
II in Bomb~\y). on a selection basi8. 

A proportion of 
d:rect recruitment is 
m.de in the Allah. 
abed, C'l.leutt;J. and 
Delhi Collectorates. 

5 Deputy Superintendents 602 168 28·1 5 posts w.cant. This 
(including AS8istant Ins- grode is also gene-
pectors in Madr.,s and roily filled by pro-
Inspectors ·Groups III motion. 
end IV in Bombay). 

6 Inspector~ ( including 2950 (/1,) 1120 39.5 1 (a) 117 posts vacant. 
Inspectors Groups V and All the grades 
VI in Bombay). i (Inspectors, etc.) 

~ mentioned in the .. I Question I>re 

11 5 J being combined in 
7 Sub-Inspectors (in Madras 1087 125 a single grade. 

only). I· ... 
8 Supervisors 1238 (b) 554 50·0 (b) 128 posts V&o.lIlt. 

• 'l'"ne percentages hav~ been worked out on the habis of the posts (·ctua.lly filled. 
fAnother Muslim has since been appointed to officiate as Assistant Collector, r<\i~ 

the percehtage to 21' 3. 
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Baji Abdua Sattar Haji Iahaq Seth: In view of the answer given just now, 

will the Honourable Member please examine the position and see j;hat \he 
Muslim position is bettered within a short time? . . 

The Bonoura.bJ,e :Mr. Liaq11&t Ali nan: Sir, the matter is under considera-
tion. 

INDIAN TRooPS SHVING OvERSEAS 

+962. *Bali Abdul Satta.r Hali Iahaq Seth (on behalf of Mr. Ahmed E. B. 
Jaler) : Will the Secretary of the Defence Departme.ot be pleased ~o state: 

(a) the number of Indian troops serving in different countries overseas; 
{b) the names of the countries where these troops are serving, and their num-

ber in each country; and 
(c) the period for which these troops will continue to he in these countries 

. and the time when they will be recalled to India? 
Mr. G. S. Blialja: (a} and (b). I would invite the Honour.able Member's 

attention to my reply to starred question No. 82 answered on the 6th February 
1947. 

(c) Since then Indian Troops in Siam have been withdrawn. As regards 
other countries and Government's general policy, I would invite the Honourable 
Member's attention to the statement I made on· the cut motion on :Friday, the 
14th March 1947, last week. 

Prof. N. G. Ranga: Who is paying for the maintenance of these troops in 
other countries? 

Mr. G. S. Bhalja: Indian troops outside India are paid for by H. M. G. 
in the U.K. except those in Japan for whom the charges are met by the Gov-
ernm~nt of India. 

FrGURES REGARDING STERLING BALANCES 
. .. 

:963. *J[r. Ahmed E. 1I. Ja.tIer: Will the Hcmourable the Finance Membe: 
be pleased to state: 

(a) the exact figure represen:ting India's Sterling Balances till the end of 
1946; and 

(b) whether Government propose to lay on the table of the House a state-
mt1ht regarding the Honourable Member's recent talks in London leading to the 
visit to India of the Financial ¥ission from England and indicating therein as to 
how long the preliminary talks are expected to last in India, when the final 
talks are likely to begin, and whether these talks would be held in Delhi or in 
London? 

The Honourable :Mr. Liaquat Ali Xhan: (a) Rs. 1,623 erores approximately .. 
(b) I would invite attention to the reply to part (b) of question ~o. 79 on the 

6th February 1947, and to paragraph 30 of my Budget Speech. 
SECRETARY OF STATE FOR INbu AND HIS OFFICE 

t964. *Mr. Ahmed E. H. Ja.tIer: (a) Will t1le Honourable the Finance Mem-
ber please state whether the Government of India bears the whole or part of 
the sa~ary of the Secretary of State for India in London and his staff, and if so, 
what IS the total amount of salary and how much thereo! is borne by thiB 
Government? ., . 

(b) What is the total number of Indians serving in that office and how many 
of them are Muslims? 

(c) What will be the future position of that offioe ~ re!ation to India in vie; 
of the forthcoming changes? 

t This question ··was taken up ill the second round. 
t This question was postponed to be taken up in the second round but ootId not be 

reached during question hour. 
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The JIoDourabie Mr. Llaquat Ali Khan: (a) As regards the first part of the 

question, I would invite the Honourable Member's attention to the reply given 
by my predecessor during the last budget session of the legislature to _B.f!arred 
Question No. 229 asked by Mr. Venkatasubba Reddiar. 
- As to the second part, the total cost of the Secretary of State for India .mel 
of his office in London, for the year 1946~47, is estimated at £614,000 of which, 
on the proportional basis explained by my predecessor, India has agreed to bear 
£281,250. 

(b) No Indian nationals are serving in the Secretary of State's office. Two 
Indians are, however, serving as the Secretary of State's Advisers, one of whom 
ia a Muslim. 

(c) Government have no information. 
f 

POSITI~N OJ' TO CBNTBA.L TBAINING ESTABLlSHMENT FOR ALL-INDIA. AIlMINISTRA-
" TIVB SDVIOB 

t965. ·1Ir. Ahmed B.B:. J&fIer: (a) Will the Honourable the Home M;ember 
be pleased to state if it is a fact that a decision has been reached to open a 
Central Training EstablishmE'nt to train personnel for the new All-India Admi-
nistrative Services which may replace the Indian Civil Service? 

- j 
(b) Was this decision reached as a result of the conference of P.rovincial 

Prime Ministers held in October, 1946, or 'was it a Cabinet decision? 
(c) Will the present Indian Civil Service Probationer's School at Dehra Dun 

merge in the proposed Training Establishment, if not, what will be its position? 
(d) Where will this Training Establishment be located and when will it start 

functioning? 
(e) ~hat will be the procedure for recruitment to the All-India Administra-

tive Services? 
The Honourable Sardar Vall&bb.bhai Patel: (a) Yes. 
(b) The Subject was discussed at the Premier's conferenee in October 1946 

but the final decision was taken by the Central Government with the concurrenGe 
of the participating Provincial. Governments. 

(c) No such Bchoof now exists. . 
(d) The School will he located at Delhi and is expected to start work on ~e 

20th March 1947. . 
(e) Future recruitment will be made 'on the results of a competitive examina-

tion conducted by the Federal Public Service Commission. This year's batch 
consists of those who were originally selected for th~ war reserved vacancies in 
~e Indian Civil Service and who in agreement with participating Provinces have 
been appointed to the All-India Administrative Service. 
~ALB OF GOLD IN INDIA. ON BBHALF OF HIs MAJESTY'S GoVBBNMBNT AND U. S. A. 

966. ·Seth GoviDd DBa: Will the Honourable the Finance Member be 
pleased to lay on the table of the House a statement showing the following 
particulars : 

. (i) th'; total amount of gold sold during the War in India on behalf of llIs 
Majesty's Government and the Government of the United States of America; 

fii) the profits that seerued to the two Governments; and 
(iii) the effects of these transactions on Indian economy? 

t This question was postponed to be taken up in the second round but could not. be 
reached during question hour. 
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The Bonourable JIl. Liaqnat Ali Khan: (i) A statement giving the inform~­

tion required under item (i) is placed on the table of the House. 
As regards item (ii) and (iii) I would invite the Honourable Member's atten-

tion to the reply to part (e) of ·question No. 47 on the 17th February, 1944 and 
question No. 162 on the 23rd March, 1944 and paragraph 4B of the Budset 
Speech for 1944-45. 

Statement 
Gold 3alea in India during the 11:aT on behalf of His Majesty" GQVernment and United State. 

- of A. meriea 

• 

United Kingdom 
United a.tea of Am(~;ea 

Fine oz. 

5,2'8,058' '50 
2,21',952'01'1 

RIIOBUITMBNT 011' Irw[A.N3 A.S OJ!'i.l'W.BEU or [!ioa" A~:.t: 

987. *Seth Govind Das: Will the Secretary of the Defence Department he 
plensed to state: 

(a) whether the attention of Government has been drawn to a letter address-
ed to the Commandant of the Indian Military Academy, Debra Dun, by t;he 
Vice-Chancellor of the Nagpur University about the recruitment of Indians as 
officers in the Indian Army; and 

(b). if I!O, whether Government propose to consider the question of changing 
the existing methods of recruitment to enable trained students and youngmen of 
~ndi& to join the Axmy? 

Mr. G. S. Bh&lja: .(a) Yes, Sir. 
(b) 1 would invite the Honourable Member's attention to the press note CI1 

this subjejct issued on the 28th December 1946. I also place on the ta.ble of the 
House a. copy of Defence Department letter of the 2nd Jli.nuary 1947 to the 
Vice-Chancellor of the Nagpur University. 

To 

Sm., 

LETTER 

No. 0339/4(M.T. 4 (a) 

'lOVUNKIIN'I or INDLA 

DEFENCE DEPARTMENT (ARMY BRANCH) 

New Delhi, thE 2nli January 1947 

The Vice Chancellor, 
Nagpur Univeraity, 

Nagpur. 

I &Dl directed to refer to your representation, dated 27th N oVeJnbe-l' 1946 addreued to 
thCl Commandant, Indian Military Academy, ·Dehra Dun regarding the results ~f the final 
grading of gent.lemen cadet. who have completed the first course at the Indian Military 
AcadeJliy, Debra Dun. The effect of the final graaing are that. of 127 cadets, 73 were 
recommended to be commill8ioned; 12 were recommended for. withdrawal, and 42 were 
recommended for relegation, that is to Bay, given a further ;term of training. Those wh" 
receive a further term's training will, it is hoped, reach the required standard after this 
further period and it is anticipated that they will then be· comm:8sicnpd. The number of 
cadets :who have failed to reach the required standard and who, it is considered, will never 
reach that standard, is 12 out of 127. which is not considered a very high percentage. 
!'rom Nagpur University one cadet has been withdrawn and four have heen relegated. 
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2. It ill recognised that in the calle of the 12 who will have been withdrawn, an interrup-

tion of their academic career 'has resulted; but this would be equally the case had they 
embarked on some ot.her profession lIuch as medicine; and had failed to qualify in the fiual 
examination. 

3. POlsibly there has been some D1isWlderstanding of the expreleion "relegation", which 
means that the candidate is given a further term of training. The Bystem is, however, 
designed in the interests both of the candidate and of the Army and has long been iu 
force at Sandhurst and elsewhere. I am to suggest however, that it would have been 
advisable for the Vice Chancellor !If the Nagpur University to ascertain the facts btlfore 
making the I18rioul allegatiQna contained in the repreaentation and before circulating it 110 
widely. 

I am, Sil', 

Your moat obedient aervant, 

P. MASON, ( 
\ 

ltJifit Sccf'r'af'!I tn tile GO\'ef'nment of Insilz. 

No. 0339/4/MT-4 (a). 

Copies to Vice Chancelors of all Universitiell in India. 

MAlNT.IINANOE OF LAW AND ORDER BY Mu.ITABY FOBOES IN PBoVINO.S 

968. .Seth Govind Daa: Will the Secretary of the Defence Department be 
pleased to state whether Government propose to station Military Forces in every 
Vl'ovince for helping the Civil Police in the maintenance of Law and Order or for 
the purpose of garrisoning the different areas of the country? 

1Ir. G. S. Bh&lja: This is the present practice_ 
REOROA.."TISATION OF THE DEFENOE FOROES OF INDIA 

969. ·Seth Govind Das.:. Will the Secretary of the ,Defence Department be 
pleased to state: 

(a) the Armed Forces which will be kept as Regular Forces of this country 
after demobilisation and repatriation have been completed; 

(b) the Regiments that are exclusively from certain provinces (with the names 
of the provinces) and those that are miscellaneous and common Regiments; 

(c) the number of Indian Officers who will be left in the Indian Army, Na.vy 
and Air Force after demobilisation and repatriation; 

(d) the number of Indian officers drawn from each province; 
(e) whether opportuuities will be given to all Provinces to have their pro-

portionate share of appointments in the Officers' cadre; 
(f) whether Government vropose to consider the desirability of appointing a 

Committee for the reoorganisation of the Defence Forces of the country; and 
(g) whether Government propose consulting the Provincial Governments as 

to their needs and suggestions in the matter of reorganising the Defence Forces 
of the C"ountry? 

Mr. G. S. Bh&lia: (a) and (c). Government have not yet decided on the 
size of the post-war Armed Forces. 

(b) I would refer the Honourable Member to the Indian Army List .. a CoP] 
of which is in the Library of the House. . ' 

(d) -I lay a statement on the table of the House. 
(e) The grant of commissions in the Armed Forces is not made on a provin-

cial basis. Equal opportunity exists for all provinces. 
(f) No, Sir. 
(g) No, Sir. 
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Statemem 

Provinces, etc. Royal Indilm 
Navy 

Assam 3 

Bengal 57 

Bihar 5 

Bombay 211 

C. P. and Berar 19 

'Madras 58 

N.W.F.P. 6 

Orislla 2 

Punjab 224 

Bind 15 

U.P. 61 

Ajmer·lIIerwnr.J 

Baluchistan 1 

Coorg 
Delhi 8 

Bt8tes 34 

Burm."l, MaJ..yd & China . 21 

92 

919 

195 

827 

184 

],080 

448 

23 

5,205 

103 

],264 

11 

34 

46 

103 

91U 

1971' 

Royal Indiane 
Air Force 

4 

138 

28 

118 

35· 

1611 

33 

6 

428 

12 

147 

3 

30 

114 

20 

.j ------- -._-----------
Total '125 

SHA.BE Oll' PROVINCES Oll' INCOME· TAX REVENUE 
970. *Setb. GoviI1d ·Das: (a) Will the Honourable the Finance Member be 

pleased to state what percentage of the Income-tax revenue is paid to the 
Provinces? 

(b) Does the Provincial share of the revenue vary in scale in respect of 
different Provinces? -

The Honourable Mr. Liaquat Ali Khan: (a) and (b). Fiity per cent. of the 
net proceeds of taxes on income in British India as -a wnole, as reduced bI the 
proceeds attributable to the Chief Commissioners' provinces, Central (Federal) 
emoluments and the amount retained by the Centre in accordance with section 
138 (2) pf the Government of India Act, 1935, is dh;tribute<i between the pro· 
vinces in accordance with the percentages laid down in the Government of India 
(Dir,tribution of Revenues) Order, 1936. 

GRANT TO PRoVINCIAL C. I. D. FOB REWARDING POSTAL EMPLOYEE.; 
971. *La1a Deahbaudhu Gupta: Will the Honourable the Home Member be 

"pleased to state: 
(a) whether it is a fact that an yearly grant is made to each Provincial 

C. I. D. through the Intelligence Bureau for the purpose of rewarding postal 
employees; , 
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. (b) if 80, when this practice waS started and the particular reasons for doing 

the same; 
(c)' the amounts paid to each Province during the years 1942, 1943. 1944. 

1945 and 1946; and 
Cd) whether Government are aware that the practice was introduced to enlist 

the co-operation of the Postal employees to fight the •• Quit India" Movement of 
1942; if so, do Government propose to discontinue these grants? 

The Honourable Sa.rda.r V&llabhbha.t Patel: . (a) to (d). The question con-
cerns the operation of intelligence and I regret I am unable, in the public inte-
rest, to give the information sought. 

iNTBBOlIPTION OF CORRESPONDENCE BY THE PRoVINCIAL C. I. D. THROUGH POSTAL 
i EMPLOYEliH 

972> *LaJa Deshbandhu Gupta: Will the Honourable the Home Member be 
pleased to state whether tJte interception of correspondence of particular persons 
when authorised by a local Government is in practice carried out by the Provin-
cial C. I. D. through the Postal employees? 

The Honourable SaMar Vallabhbhai Patel: The question concerns the 
operation of intelligence and I regret I am unable, in the public interest, to give 
the information sought. -
RACIAL DISORIMINATION IN FAVOUR OF EUROPEAN AND ANGLO-INDIAN OiTIc:mBS 

OF THE DELHI POLICE 

. Q'la. *Lala ·Deshbandhu Gupta: Will the Honourable the Home Member be 
IJleased to state: 

(a) whether it is a fact that European and Anglo-Indian Officers of the 
Delhi Police enjoy certain privileges which are denied to Indian Officers of the 

·same rank; if so, the .reasons for same; and 
(b) the steps Government propose to take to stop this racial disorimination? 
The Honourable SaMar Vallabhbhai Patel: (a) No: excepting that J!:uropeau 

and Anglo-Indian Inspectors, j£ free government residential ac~mmodation i. 
'not available, are granted house-rent allowance of Rs. 60 per mensem in lieu 
thereof as against Rs. 45 p.m. given to Indian Inspectors following the rules in 
forCe; in the Punjab whence these officers are borrowed. 

(b) The question of removing this discrepancy is under my consideration. 
GRIEVANCES OF TRB STUDENTS OF TRB DELHI POLYTECHNIC. 

974. *Pandit Sri XrishDa Dutt Paliwal: Will the Honourable Member for 
Education be pleased to state: 

(a) if the grievances of the students of the Delhi Polytechnic have been 
removed since their strike last year; a.Iid 

(b) the steps taken for the recognition of the Polytechnic as the technical 
department of the Delhi University? 

.&$ ...# L4 cJ;t,. ~I d ~ ~l~ (,I) : .)I,i rWly.I 1;31,.. J:e,!ii 
-oj u.w d~)~ '~ .:l- til &.i I~I }I "I "f::t. '.s ~I.l.«!) oj ~*;S ~.lil J 
~I!.lil Ji J.. ~ ~,... ~ J"w yl -b. 1:/.) II.,. ~ JI-)"';~ ~.) 

~ ~ J>I ~ +' i ~!lt.4) fi )~ jJ, .JJ 1. ~~;I ~f4J' oj ~*;S 
J~ l.:l=t...1 ~ U"')J"" ~~I J..UI~.JJ 1. ;'-"'J"" d ~).) ~;" IS 'til ~ 
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J~ UtI t..,4;) 't! J:J ~~ ~ ~ l)"1 .:! li~ ~ i.. r.:,....W~ 
j-it ~ ~ .:! I~ J~ ),JD d'J, ~~6t<'~) £I! 1.JfJ.' - 1t,Y'~ ~ ~"'6(!i!",s • 
~ - 141t~ ~ J:J i.. ~ 't! .; I4J j ),Jbl,..o ~I (~.ii') )~I wi ~. 
yl -~ ~ J!tt ~",Il ~ UJ,;J ~~ ..ftA J Qo. -L. J4tS ~, ..} ~,~ uLJI 

-.:! (Il) 'T '.Y' ,'~I Is' ~ .:f-J 
~ U"b. ~I ~i ~ ~ I .. ~;) ~.iil J i.. l)",...1s' c~ 1.5""1 

-.:! I~ I."., ~ y.1,.t i.. c>~';S, ,I - ,i ~ -~ l~ ,.1 C"» uS-

..} ~,.) J,.u... IS o..JAIl ~ J:J ,s ;;I~, ~ ~~ 1.5"'" ~~;) r",.ii' Ji rW 
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't! -~ J:J i.. Jl'-~ ,,1 wl~1 1..5,;,4J e ~ 1..5>"",1l ..} u~ ~l~ 
-~ ~ u ll ,s "Il L..S.; ~ ~ ~. 
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-.:! ~) ,s )~ C!t'" Jl-Ti ~).) utl 

The Honourable Jlaula.na Abul It&),am Azad: (a) The main demand of She 
atudents was the recognition of the All-India Diplomas or in the alternative-
affiliation of the Polytechnic to the Delhi University. The Federal Public 
Service Commission have now provisionally recognised the All-India Diploma 
in Electrical Engineering as a sufficient qualification for admisson to the Com-
bined Engineering Services Examination for recruitment to Superior Engin~. 
ing Services under the Central Government. This recognition will be ~ 
absolute after the Institution of Engineers (India) accept this qualification for 
purposes of exemption from Sections 'A' and 'B' of their Associate Membership 
Examination. A Committee of the Institution of Engineers (India) recently in-
spected the Polytechnic and the Institution's decision is lI.waited . . 

The All-India Diploma in Commerce with Auditing as a special subjecji has 
been recognised an equivalent to first R.A. Examination for purposes of Rule 
61(2) (iv) (b) of the Income-tax Act. The Diploma with Auditing and Accouni-
anc,- as special subject has been accepted 8S eq,uivalent to a degree of an lndian 
Umveraity for purposes of employment in the Office of the Auditor General in 
India. 

All All-India Diplomas have been recognised for recruitL..eLt to teachiug 
posts under the Central Government and for overseas scholarships. 

The other grievances of the students relate to laboratories, staff and hosf.els • 
and these have been removed to a considerable extent. 

(b) An application has been made to Delhi U~versity for affiliation of BOIDe 
of the Technical Departments of .he Polytechnic. A scheme for . insatuug 

Honours Degree Courses in Technology is under consideration. 
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PRoVISIoN OF FACILITIES T') DIPL01U HOLDER OF DELHI POLYTECHNIO 
975. *Pandit Sri XrisbDa Dutt Paliwal: Will the Honourable Member for 

Education please state: 
(a) if the students of the Delhi Polytechnic after passing the Polytechnic 

senior course are eligible for going abroad for further studies; and 
(b) the facilities which Government intend to provide to the Diploma holders 

of the Polytechnic as eompared 1;0 the graduates of other Universities for further 
studies abroad? 

oJ til ~4 ~,~3 i. U",o} ~ ~ d~ u t.. (41) : o)Iji rlLd'~I UlI,.. ~,;f 

~~( J,v.... 5, IlS ~ I"; 1."J,s 3~~, .t!! ~~ U"f .j u,.-b ~l» 
- ~t~ ~, ~ ~,JI)....' )'~ )&lJ.- .f 

1oJ,....,o) * ~ '''; ",J c)1,. ~)o)~, Is' u,.-b ~IJ, .JtIl ~ ~ t,.~3 (\..Sol) 
. ~~11lS ~ v+i "s! ~)~ &41' ~ Is' ~,:p.t"<.f ur-L),+i~ 

"-- ~~ Il!o) ~)o) "f ~ otl,!,.» 1..fJ:i.. do} 
The Honourable ][aluana Abu! Xalam Azad: (a) The Polytechnic Senmr 

coursef; leading to ~ll-India. Diplomas are recognised for ·the award of Central 
Government Overseas Scholarships under the scheme sponsored by the Educa-
tion Department. 

(b) The Diploma holders are treated on par with the gradu~tes of othe:-
universities and Government do not contemplate extending any special privilege 
to them. 

Prof. N. G. Ra.nga: In view of the fact that the Government of India. makes 
grants to the Delhi University, may I know why is it that the Government of 
India have not been able to persuade the Delhi University to adopt this Pol,-
technic Institute as one of its own institutions and to recognise it as one of ita 
.polytechnic faculties? 

~J~)o) 0} Ji-~~ ~ IS ~ ItS u+lf L ~ : o)fji rI.(.lJ~J Ull,.. ~,;i 

- ~ I")'t+ ltrS· ),a ...fl:A d".\_ U"f "f ~ ~o) 
The Honourable ][auJ.ana. Abu! Kalam Azad: I have just said that Delhi 

University has been approached and the matter is under consideration. 

,.<J IlS u~ w:... ,s ~ I!)o) "I! ...fl:A ltrS )ol.II Y ~ : Lfr~ - U- - ~ ,:sf3 . 
1oJ,....,o) ~ .f ,...,,.... ~f ~ .:! ,+,,s ).;;.;... .j. r,.,.It3 J. ·I!.l.if ....if ~)~ 
yt~ ~ ~ I~ )~ ,.<f - ~ I~ ~ c"» U""f I,.~ " c)f u+I ...fl:A ~~~ 

- .:! • .,; t~ )~ .j ~3 u1iT ~ J:t- 1t! r'j ~ ~),+i~ u-S 
Dr. ;S. C. Chatterjee: Sir, may I ask if the Government of India have recoO'-

nised the Diploma, have they also recognised such diplomas 0 fother unive;-
sities in the matter of. entry into their services? If so, will the Honoura.ble 
Member name such Universities? 
....ii ~).} ~ i. d-YI6J~ 1oJ)-)o) ~ : o)Jji rl.(.lf~f uj,.. Jw,;; 
X ~ rl..:; c)J IS A f~ .j ~l..e ~ IS 1-fA-~ ~ ~ tlbf .j 'I!.liJ 

- ~ !~;,+ loP »'. 
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The Honourable J[aulana Abul Xalam Azad: Government of India have :"0 • 

infonnation regarding any other University but. as the Honourable Member i. 
aware all these ma.tters are under consideration. 

L!S IS u~ ~ 1J,s r,t- ~ ~ ~ y~ :...fr ~ U- - ~ ,.UI;; 

)~ f ur~;; ~!.~ )olJf 1.. u~)tll-:~ u,....,1l IS A,s ~o} ~ y~ 
....... . li,s ~lt)1l I..fI:A ~ 1.:J\.t u~,1l ,,1 - ~,s 

Dr. I. O. Chat.terjee: May I ask if you will try to make other universiti"" 
also to recognize these diplomas. The other question . . . . . 

1Ir. President: The Honourable Member can ask one question at a time. 

-fi~ dl,,'I. ~ L)-t uo-f : Ill}; r~ Yol '.ill,.. J+t,..;i 
lIaulana Abu! xaam Azad: Action will be taken in this matter. 

4,)' i'/. ~ t..,.4;) ~ IS A r,t- L.Jf"! 4.t 0} ~ lttS' :...fr,.4~ - r...r - ~ ,zl;; 

)~ 0} ,-",' d-"+i,,. L.Jf"! do} IS ~,tt v*-ti WJ .tq.)1l ,-",' ., A r~ l1it-t 
-b,s 

Dr. I. C. Ohat.terjee: Is the Honourable Member aware that this diploma 
whicb is granted here has not reached a position where it may be accepted ~y 
()th,:.r universities? 

J ,-",' Jb. )'t'! li,s L)'A-~ J4.-i. '-,II ~ : Ill;; rWlYo' 1.,;11,.. L;~,..;i 

• 

-~'~I.:J'~ 
The Honourable J[aula.na Abul xa.t.am Azad: I do not think so. Anyhow 

inquiries will be made. 

RBPOBT OF THE DEPABTMBNTAI. COlOUfTEB 'IO EXAKJNE THE STRENGTH OF 'JBB 
ARMY OYrHB PUTURB. 

976. *1Ir. ][a.nu Subedar: (a) Will the Secretary of the Defence Depart-
ment please state when Government propose to publish the Report of the 
Departmental Committee appointed to eXl'mine the strength of the Indian Army 
()f the future? 

(b) Do Government propose to lay a copy of this report on the table of the 
House? 

(c) Has this r~ort been made ava,ilable to Members of the Interim Govern-
ment and har i.t been given to members of the GopalaswlI.mi IyeI:.gar Committee 
for the Nation ... lisation of the Indian Army? 

Mr. G. S. Bhalja: (a) The Honourable Member is presumably referring to 
The Army Reorganization Committee appo;nted by His Excellency the 
Commander-in-Chief in 1944. As has repeatedly been explained on the floor of 
this House before, this was not a Government of India Committee but a com-
mittee of staff officers appointed by His Excellency the Commander-in-Chief jn 
order that they might report to him personally on the rroblems referr~d to. 
t·hem. Its terms of reference did not relate solely to the future size of the 

. Indian Army but covered the size, order of battle, location, organiza.tion for 
eommand, composition and integration of the Army and Air Forces. Again all 
has been repeMe41y explained on the floor of \his House, the report was never 
intended .. publication and will not be published. 
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(b) No, Sir, for the reasons explained ~ the House on the 80th October 

1946. 
(c) The Na.tionalisation Committee have been given a copy of this Report. 

~:he Report is, of course, available to any Member of the Interim Governmeut 
.who wishes to see i~. 

Mr. Manu Subed.&r: May I know whether it has been actually given to any 
Mf'mber of the Cabinet? . . 

Mr. G. S. Bhalia: I said, Sir, that the document was not kept back from 
any Member of the Interim Government. It will be ma.de available to any Mem-
bt:r of the Interim Government who wishes to see it. 

Mr. KaDu Subedar: May I know why a Ree,ort which was prepared at ~e 
exppnse (of the taxpayerti' money and which deals with the important topics 
which t~e Honourable the Defence Secretary mentioned should be kept as secret· 
and why, the Defence Department chooses to act as a purdah bibi? 

Mr. G. S. Bh&lja: I am afraid there is a misapprehension on the subject. 
The wide range of subjects to which I referred indicate the secret and technical 
Jlllture of the problems and for security reasons it would be unwise to disclooe 
these matters on the floor of the House. If the Honourable Members of the 
House were really' much interested in this particular subject and if there was a 
s~cret session of the House there would be no objection to mentioning the 
ddaiJs. -

IIr. Sasanka Sekhar Sany&l: Will this Report be made available.to thd 
M(mbers of the Defence Consultative Committee or pla.ced before a meetin~ 
of tnt. suid Committee? 

Mr. G. S. Bh&lla: As the report is not availa.hle to the Members of this 
Housl' individually or collectively, I suggest, ij; should not be available to the 
Members of the Defence Consultative Committee as such also. Several matters 
arisinJ out of the report have already been placed before the Committee. 

Kr. Sasanka Sekbar Sanyal: What is the objection tQ. placing this matter 
before the Defence Consultative Committee meeting on the distinct under-
standing that the discussion on this matter will be maintained as a closed 
.ecret~ 

Mr. G. S. Bhalja: That suggestion will btl considered by the Government, 
Sir. 

Mr. llanu Subeda.r: As the Report is being secreted and kept back from ~e 
Members of this House in spite of repeated requests, may I know whether the 
Honourable the Defence Secretary is in a position to give any assurance j;o th~s 
House and refute the suggestion that the Report contains anti-Indian matter-
matt.lr derogatory to the Indian section of the Army? 

Mr. G. S. Bh&lia: I cannot say much without disclosing the contents of the 
Report but I think there is nothing derogatory to the Indian Army as such in jhs 
Report so far as I recollect. 

Prof. B. G. Banga: Will Government take an early opportunity of placing 
tbio, Report before the Cabinet and getting it discussed? ' 

IIr. G. S. Bhalla: Sir, if the Cabinet wishes to discuss it there cannot b~ 
the slightest objection to placing the whole thing before the Cabinel . 

. Mr. KaDu Subedar: Will not Government now make an effort to give us :l 
sUDlmary"of the Report deleting those portions which they think are of lueh 
security importance tha~ they should no~ fall into the hands of any prospecl.ft 
enem? of this country? 

:Mr. G. S. Bbalja: ~a~ suggestion will be considered, Sir. 
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!:.J:CO\lMBl'fDATlOI( Ol THB DBP.lRTMBNTAL AND TBCHNICAL CoJDll1"1'D 0. 'ftIB' 

STRBNGTH 011' THB INDIAN AmIY 
m. ·Mr. )[anU Subedar: (a) Will the Secretary of the Defence' Depart- • 

went please state whether Government have considered the recommendations of 
the Departmental and Technical Committee, which reported on the strength of 
the Indian Army? 

(b) Which of these recommendations have they adopted? 
(e) Which of them have Government rejected and for what reasons? 
(d) What steps are Government taking in order to increase the interest in 

and understanding of Defence matters by the public? 
Mr. G. S. BhalJa: (a) If the Honoura.ble Member is referring to the Rf,-

organisation Committee, the answer is that this was not a Government of India 
Committee but a Committee of staff officers. It did not report to Government 
but to the Commander-in-Chief and therefore the Commander-in-Chief was the 
propt:r authority to consider its recommendations. 

(b) and (e). Do not arise. 
(d) B.\. serviee exhibition and Defence Services Weeks; by visits of prQ~i­

llfJllt public men and pressmen to Services installations and formations: by 
publie'ity on the radio and in the press through articles and photogruphs; and by 
books and pamphlets. 

SHvices sports representatives at headquarters of Commands are 'also main-
taining close liaison with civil press correspondents which has resulted in the 
pUbJlt~ taking a greatly increased interest in Service sports and games. 

f."ll" the last seven yearQ every effort has been made to interest the general 
{wi,lie' in the Armed Forces and gres..t progress has been made in this direction 
TheRe efforts are continuing and are being intensified. The more interest th~ 
public take in the Armed Forces, the more pleased will Government be. 

Mr. Kanu Subedar: The Commander-in-Chief occupies a very exalted offiCE; 
paid for by Iudia. May I know how long this distinction that he can get a rep or. 
made and ths..t that report is not a Government report will continue, how 10:l.g 
it i:l intended to maintain this distinction of a kingdom within a kingdom '1 

Kr. G. S. Bhalja: I am afraid there is again a misapprehension. if I may 
submit. It is the duty of the Commander-in-Chief to advise Government a;; 
regnro& the size composition of Armed Forces and other problems of Defenc~. 
In order to assist him in collecting material and in formulating his own view" 
in order to be able to advise Government, he selected certain Staff Officers to 
advise him on the subject in detail. 

Mr. Kanu Subedar: In view of the fact that the size and composition have 
.~ot financial aspecttl and these are aspects in which the Honourable the Defenc<' 
8e~tary must have seen this House is very keenly interested in ail section!:, 
msy I know whether something will not be done to explain this issue to th:s 
House so that the House may be reconciled to the extraordinar~' amonnt of 
mor.f'y which Defence is eating up? 

lIIr. G. S. Bhalja: When Government have decided on the important quell-
Hons of the size and the e'omposition of the Forces, the matter will be placed 
befol'e the House. 

Shri Sri Prakasa: In view of the fact. as stated by the Honcurable Member. 
thnt. the Government cannot call for the report of the Commander-in Chief whi{\h 
is his own particular property. how will the Government be able to consider that • 
Report? '. 

Mr. G. B. Bhalja: The Honourable Member is under a misapprehension. I 
D(lYeJ' said that the Government cannot ha~·e that Report. In' fact. I have said 
that any MemQ~ of the Interim Govrrnment who is interested can call for it 
ana he will be immediately supplied with a oOPY. 
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, .Mr ...... 8.tabed&r: How many Indians were there in this wilcox Com-. 

rnittee, and how many Europeans? 
JIr~ fl. S. Bhalja: Speaking from memory I think one Indian was on ~ 

Committee, but I must ask for notice. 
JIr. JIulu Subedll': And how many others? 
Kr. Q. S. BhIlla: I must ask for notice of that question. 

Loss IN TIIB GRAIN SHOP A.T· NA.8IK. PRINTING PRBSs 

978. ·Mr. SasaDka Sekbar Sanya1: Will the Honourable the Finance Mem-
be.r be p.l~sed to state: 

(aY whether Government are aware that a sum of approximately Rs. 9O,()()() 
has ~en written off on account of loss in the grainshop attached to the Printing 
press ~t Nasik; and 

(b) whether there has been an.Y investigation into that matter? 
The Honourable Mr. Ltaquat Ali Khan: (a) The Honourable Member's in-

formation is not correct. The total amount written off from the inception of the-
pra.inshop in 1940-41 to the end of the year 1945-46 was Rs. 43,262. Of ~i8, 
RI. 20,183 represents loss due to the revaluation of stocks when controlled re.tes 
were introduced, which wag treated as "write off on account of revaluation" 
with the concurrence of the Audit authorities. Of the balance, more tlum 
Re. 20,000 represents the loss in weight due to drying of firewood, which, G~'9-
erllment are satisfied, falls within the permissible percentage adopted by ~ 
FOrE.'!i't Department of the Provincial Government. 

(b) Does not nrise, in view of the reply given to part (a). 

INDIANS IN THE NA.sIK. PRINTING PRESS 

979. ·Mr. Sasanka Sekhar Sanyal: (a) Will the Honourable the Fina.nce 
Member be pleased to state: how many non-Indians a.re now working in the 
Nasik Printing Press and what are their ranks and remuneration? 

(b) What are their special qualifications for holding the posts? 
(c) Whnt steps are being taken to appoint Indians to these posts? 
(d) How many Indians are holding posts which are equivalent in rank and 

remuneration to the posts held by these non-Indians? 
The Honourable 111'. Liaquat. Ali Khan: (a), (b) and (d). I lay on the tabh' 

of the House 3 statement which gives the information desired by the Honourable 
Member. 

H The general polic~· of Indianisation of the higher administrative posts of 
Mil: tf'r and Deputy Master was initiated in 1932. when two Indian officers were 
recruit~d IlR A!>siRbmt Masters for training in the work of the Department with 
If vie·.\' to suhsf'qnent promotion to administrative appointments. One of t,hese 
officer!: now holdR the post, of Deputy Master of the Stamp Press; the other is 
1'0 longer in service. 

';'"'W(, other young Indian officers were recruited as Assistant Masters in miff· 
1946 and are now nndergoing trR.ining for the same purpose. Future recruit-
ment to these administrative posts will be confined to Indian nationals. 

Efforts are being made to recruit Artist Engra.vers in India, though in thesl:.'-
'da.ys of specialised training in firt find process work separately, instead of jointly 
as in tht, past. it may be difficult to find persons possessing the combined qualifi 
cn~:('ns 8uitllblc for the requirements of the Press. 

As regards Technical Supervisors and Assistant Inspectors, there should !te-
n') difflcillty in replacing the present incumbents by Indians on retirem •. 
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STABRBD QUE!lTIOSij AND ANSWERS 198'1 
1Ir. Saa&Dka Sekb&r S&D.JU: Row many of these officials, Indians or non'-

Judi/ms, have special qualifications in the matter of stamp designing or other-
WI'le. • 

TJle B.Onourable Kr. Liaquat Ali Khan: I have just placed a statement on 
the table of the House. 

SilLECTION OJ' CADETS FOB THE ROYAL MILITABY COLLEGE, DBHRA DUN FOB KINO's 
CoJrDIIISSION IN 1946 

980. *JIr. Jladaudhari Singh: Will the tiecrlltal'Y of the Defence Depart-
H1tlDt be pleased to state: 

(a) the number of cadets from the Royal Indian Military College, Dehra 
Dun who applied for the King's Commission in the year'l946; 

(b) how many were selected; and 
(c) how many were rejected and the reasons for their rejection? 
JIr. G. S. Bhalja: (il Indial! Army -(8) l"ifteen cadets from the Prince 

of Wales's Haysi Indian Military College, Dehra Dun,. appoored before Selec-
tion Boards for acceptance for training for regular commiro;Riom; aN [ndian. 
C(mlmissiollcd Offieers in the Indian Land Forces. 

(b) Eleven were accepted and one deferred. 
(c) Three were rejected by the Board but, on a representation hom the Prin-

cipal of the College, they were permitted, as a special case, to a:ppear befort'. fl· 
secolld Board. They were rejected because they were found b;y both BoardR to 
be lacking in the qualities requiied of officers and were not up to standard. 

(ii) R.I.A.F.-(a) and (b). Six cadets applied for aceeptance for training for 
regular commissions in the R.I.A.F. and all were 8eoopted. 

(c) Does not arise. 
Dr. I. o. Ohatterjee: How long did these candidates remain at the KiHtar.Y 

Aeademy? 
Ill. G. S. Bhalla: This question refers to the cadets at the Prince of Wales's 

Hoyal Indian Military College and not to the Indian Military Aoademy. 
Shr!. Sri Pr&kasa: Are there any preliminary tests befol's they are taken to 

this College? 
Itr. G. S. Bhalja: I do not think so. 
Dr. I. O. OhatterJee: In view of the fact that the course at this oollege js 

seven Jears, is it noft surprising that for seven years the authorities of this 
college were not able to find out whether these cadets were suitable? Why were 
t.heir parent-s put to this tremendous expen813 for the long period of seven years ~ 

1Ir. G. I. Bhalja: This happens in everY educational instiiotion. For in-
stance, a student undergoing a medical course studies for five or seven years md 
if Illlfortunatelv a·t the end of the course he fails in the examination it is nobodv's 
fnult.. • • 

Dr. I. O. Obatter1ee: The circumstances are entirely diffenmt. Boys in thi~ 
school are received at very early ages-ten or eleven-and lherefore is it liot 
surprising that during seven years this highly pajd and VaiDed staff were not 
able to detect that four out of fifteen candidates were enttreJy unsuitable. 

Mr. President: This is 8 matter of opinion and argumald. 
Dr. I. O. Ohat.terjee: Will the Honourable Member consider the des;rabilii,Y· 

of improving the staff thei-e, so that this wastage 01 time of money on the part. 
of candidates and their parents will not occur 1 

Irr. G. S. Bbalja: It does not follow that the failures De due to a.ny tacK 
of ability on t,he part of the staff, not necessarily. 
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'l"'umSJIJIBNT' OFINDJAN ARM.Y MEN OJ!' THE 4TH 'INDIAN COASTA.. BAftERY 

981. ·1Il. SaiiaDka Selmar Sanyal: (U) With reference to the starred question 
• No. 1655 asked on the 9th of April, UJ46 regarding the punishment of certain 

Indian Army men of the 4th Indian Coastal Battery, will the Secretary of the 
Defence Department be pleased to state whether Government have considered 
the question of releasing Gunners Hahaman and Ghosh sentenced to transporta-
tion for life an~Gunner A. C: Dey sentenced to seven years' rigorous imprison-
ment in the middle of 1943? . . 

(b) When do Government propose to make the promised report? 
(c) Have Government considered the question of having a non-official enquiry 

'!Iude into the matter? 
(d) Do Go:vernment propose to consi~ the question of placing the whole 

case b,fore the Defence Consultative Committee? 
lIr'i G. S. Bhalja: (8) The cases of Gunners Rahaman, Ghosh and A. C. 

Dey Were reviewed in September 1946, as a result of which two years of the 
s(:utence passed on Gunner A. C. Dey were remitted. Their cases will be further 
.!·~vie\Ved from time to time. 

(b) The report was laid on the table of the House on the 28th October 1946. 
(c) No, Sir. 
(d) Govt.rnment do Hot think, Sir, that ally useful pUJ'pose would be st'rved 

L,\' discussing this matter with the Defence Consultative Committee, but if thp 
Hcnourabl& Member 80 desires they will have no objection to placing the matter 
befere the 'Defence Consultative Committee. 

Mr. SlADka Sekhar Sanyal: Has the Honourable Member's attention beAn 
drU\\ll to the assurances of Mr, Philip Mason on that particular day in reply to 
'tho various questions which were put on that day, in which he pl'a.ctically ga"e 
-Mn assurance that the non-official inquiry will be made and that the reports will 
l,., madp, available for til(' Defence Consultative Committee? 

Kr: a,' S., Bbalja: I do not find anything on the record to suggest that my 
]JreJecessor promised that a non-official inquiry would be made. I would like 
In,V Honourable friend to draw my attention to the proceedings of the House. 

Mr. S .... 1p, SekJlarSuyal: I do 110t !ilm to take up time by referring in 
u;tenBO to ,the. qUEl'Stions and ans\\'ers but in rep!~· to various questions he pro-
mised to look into the matter Hnd personally liP, :;Rid he di-l not think that· here 
WliS any difficulty in placing the matter before t~e Defence Consulta~ive Com-
mitt-·e. Will the Honourable Member kindly conslder the whole question afresh 
:ill order to See whether the pledges and assurances which were given explicitl." 
!IT.d by clear implication can be implemented by this Government? 

Mr. G. s .. Bhalja: The statement placed on the table of the House on ~P' 
28th Octobpr 1946 is the result of the undertakings and assurances given by my 
predf'cessor. In fact' the document was prepared by him, I have added that 
if Hie Honourable 'Member so desires this question will be placed before thf: 
.next meeting of the 'Defence Consultative Committee and he can then raise any 
questions he likes in relation to this matter. 

IIl.SiIaDka 8*har .&llJal: In the mea.ntimp. will the Honourable MembpT 
COllSi-iE'l' the deliiraMlity of publishing the correspondence between the lawyers 

'm·d the departmli!lfl concerned. which correspondence was promised by Mr. 
Mason would be "made available to the Memhers of the House. 

111'. G. S. BIiaqa: 'J . suggest that this question also had better wait until 
.. the matter OOme8 \lp"before the Defence Consultative Committee. 

Prof ••• G. 'aaa,.: How often are these caseR rflviewed? Is ·there any 
tin;:~ limit at all? 

Ill: G. S~·._a: ':This particrilar case is likely to bel'f'viewed in Julv thi!'; year. ". .... -
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Sreejut :8.obiDi Kumar Ohaudhuri: What was the sentence on Gunner A. C. 

D .. v or which two years were remitted,') 
'1Ir. G. S. Bh&lja: Gunner A. C. Dey'was sentenced to seven years; of which 

twc vears were remitted. • Mr. Sas&:ilk& Sekh&r San.yal: May I know whether the question of releasi~, 
these prisoners is' being considered in the light of the general policy of , ibis 
GOI7ei."nment, which made it clear that such people'will be released unless ,here 
~re extraordinary reasons to the contrary? 

Mr. G. S. Bhalja: These are cases of mutiny and they were discussed a' 
very great length on the floor of the House. There was no general policy indio 
(lat~d that all mutineers will be released. 

TRoo:ps' RBGDlENTS SENT TO MALABAR IN THE SBCOND HALF OF 1946. 
982. .&ji Abdua &attar Hajj Ish&q Seth: Will the Secretary of the Defence 

Department be pleased to state: 
(a) whether any troops were sent to Malabar in the Madras Presidency in the 

-second half ot 1946 and if so, at whose request they were sent and for what; 
purpose; 

(b) ~e number and names of the regiments sent to Malabar; and 
(c) whether they are still stationed in Malabar? 
.r. G. S. Bhalja: (8) Yes, Sir. Troops were sent to Malabar for one week 

fror.: th£' 29th of August to the 4th of September 80t the request of the Govern-
ment of Madras. This was done to counteract subvenive propagf\Dda aimed at 
fostering communal trouble. 

(b) One composite battalion made up from the Royal Artillery of the Second 
BJ'WI"h Division. 

(e) No, Sir. 
Haji Abdus Sattar Hajl Iahaq Seth: How did the Government of India. 

(lome to know that there was going to be subversive activity in Malabar? 
Mr. G. S. Bhalja: The Government of Madras made the request to the 

CL'ntral Government. It was at their request that the troops were sent. 
Dr. Zi& Uddin Ahmad: Were the troops sent at the request of the Premier 

(lr 1 he Governor of Madras? 
)Ir. G. S. Bh&lja: It- is the Government we are concerned -with. The 

r<-,quest came from the Provincial Government. 
". 

GRANT OJ!' PBRMANBNT CoJOUSSION TO I. A. V. C. EMBRGBNCY COMMI8Sl0NllD 
OFFICBBS 

• 
1983. ~Sa.rd&r JIangal SiDgh: Will the Secretary of the Defence Department 

please state: ' , 
(8) whe~her it .is a fact that the case of the I. A. V. C. Emergellcy Commis-

9ioned Offiears for the grant of 'pennanent Coinmissions has been finally turned 
. ..down by the-AdjutantGe~eral in.Inaia; , . 

(b) whether those Viceroy~s Commissioned ,Officers in the I. A. V .. C., who 
were granted Emergency Commissions will now be reverteJ to their -pre-war 
mnks or', whether they ·will· be : allowed· to retire on pensions prematu'rely; 

(c) .whether ?ov~l'Jlment ,are aware that the pensions granted to. thia clasa 
of officers will be practically half of what the other Army Otlieem will receive; 
if so, the reasons for this distinction in their case; and . 

t ."-ruiwer tothia -qnt'lItiOD laid on the table, the questioner 'being .-ut.· 
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. (d) whether Government pr?pose to review their case and consid~r ~m for 
the grant of permanent CommIssions, or even for short term CommissIon.s. or 
give them proportionate pensions on the same scale. as has besn granted In the 

,case of other Army officers? 
Mr. G. S. Bhalla: (a) No. Sir. The position is that Emergency Commil-

sioned Officers of the LA.V.C. who hold the M.R.C.V.S. diploma or the d~ 
of Bachelor of Veterinary Science from the Madras or Punjab Universities an 
eligible for permanent Commissions but those who hold only licentiate diplomtll 
al"~ llet eligible. 

(b) Pre-war V.C.O.s. who were granted Emergency Commissions are eligible 
for re-appointment as V.C.O.s as and when their services are no longer required 
IlS officers. or to retire on pension as Veterinary Assistant Surgeons. Their officer 
3f:li."~ lr:~ counts for Veterinary Assistant Surgeon's pension. 

(cy Veterinary Assistant Surgeons are entitled to pension on Civil scalea. 
Tht:.y \vere granted commissions as officers on the clear unders~ding that th.,. 
will he eligible for pension as Veterinary Assistant SurgeonA. 

(d) Government are considering the following proposals: 
(i) That selected Licentiates with outstanding records should be grantecJ 

shOff service commissions or be allowed to continue as Emergency Commission-
ed Officers for a time to give them a chance of obtaining the degree of Bachelor 
of V(>terinary Science by attending a short course at the Madras or Punjab 
University. 

(ii) That pension under the rules applicable to Viceroy's Commissioned 
Offic~rs granted commissions in other arms be granted to Veterinary Aasiatanl 
Surgeons holding Emergency Commissions in the LA.V.C. 

DBLHI IMl'ROVEJIBllT TRUST 

984. ·8y8d Ghulam Bhik Bair&na: Will the Secretary of the Health 
Department be pleased to state: 

(a) the namet:l of the present Chairman and Members of the Delhi Improve-
ment Trust and of those who have held office as Chairmen and Members of the 
Trust in the past. mentioning in each case, the period during whioh the indivi-
dual held office; 

(b) the salaries paid to the Chairman of the Trust from time to time; and 
(c) the number of officers and subordinates who were in the employment of 

the Trust on February 1st, 1947, mentioning the community and salary of each 
employee and. in case where an employee holds in addition to a post. under the 
Trust a post under any other local body in the Delhi Province. the salary t 
allowance. or any other emoluments that he may be drawing in that occupation t 

• JIr. 8. It. Y. OuUJDam: (R) to (e). Three statements giving the infonnRtion 
lire laid on the t.able of tJJe House;: 

SB'I"l'LBJ(OT 01' TlDI: MnuON DoLLAB DoT TO U. S. A. 
+985. ·lhharajkumar Dr. Sir Vilaya buda: (a) Will the Honourable the 

Finance Member be pleased to state if Government have received anv commu-
nication from the United States Government asking the Government of India to 
settle its million dollar silver debt to the United States Government? 
. (b) If so, do Government propose to consult this House before finalizina the 
plans for such a settlement 1 .. 

! AII8 .... er to t~i. question lilid on the table, the queationer being abam. 
+ Not printed ID t.hMe Debate.. Cop,. placed in the Library of the Houe.-Ed. ,,/ Y. 
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The Honourable Mr. Ltaquat All Khan: (II) India does not owe any dol~ar: 

debt to U.S.A. on account of silver which was obtained on replacement basll. 
No communication has been received from U.S.A. regarding the return·of the 
silver. • 

(b) Does not arise. 

DmBCT LOAN TO INDIA FROM U. S. A. 
+986. *lIaharajkumar Dr. Sir Vija)'a Ananda: Will the Honourable . the 

Finance Member be pleased to state whether Government propose to conslder 
the desirability of asking for a direct United States loan to India for th? specific 
purpose of making currencies available for purposes of reconstruction Bnd 
development? 

The Honourable IIr.Liaquat AlIKhan: I invite the at,tention of the Honour-
aLle Member to my reply to quest,ion No. 76, asked hy him on the 6th of 
February 1947. 

RAnIo STATION AT BBZWADA 
+981. *Jlaharajkumar Dr. Sir Vija)'a Ananda: Will the Honourable Member 

for Information and Broadcasting be pleased to state whether Government pro-
pose to take steps to implement their decision to instal a Radio Station at 
Bezwada? 

The Honourable Swar Vallabhbhai Patel: Bezwada will be included in the 
post-wal: Scheme of Broadcasting Development, but t,he date on which the 
Station will be installed cannot yet be determined. 

RELIBp AND RlIllIABILITATION 01' EAST BENGAL SUJ'FBBBBS 
t988. *Jlaharajkumar Dr. Sir Viia)'a Ananda: Will the Honourable the Fin· 

ance Member be pleased to state what steps have been taken by Government 
to ascertain that Rs. 3 crores granted by the Interim Government for relief and 
rehabilitation of East Bengal sufferers have been properly spent on the purpose? 

The Honourable Mr. Liaquat Ali ][ban: The Government of India ha"e 
not mad~ any grant for the purpose mentioned by the Honourable Member. 

BBITISH OI'PlOBBS IN TBlII INDIAll DBUNOB FORaBS 

t989. *Sardar JlaDgal Singh: Will the Secretary of the Defence Department 
please state how many British Officers have joined the Indian Defence Forces 
during 1946 and in January and February, 19471 

JIr. G •. S. Bhalja: As regardj; the first part of the question, I would invit~ 
tht! atttr,tlOn of the Honourable Member to the stat~mpl1t laid on the table of 
the House in answer to Starred Question No. 188, asked on the 11th February 
1947. All regards the second part of the question, no British officer or Other 
Rank has been taken in any of the three Indian Services during Januarv or 
February 1947.' .. 

BBlTISH AIm INDIAX OPPIOBBS IN TBlII SALT AGB Dm1IcrOlU.TB 

+990. *Sardar JlaDgal SiDgh: Will the Secretary of the Defence Department 
please state: 

(a) the total nu~ber of Commissioned Officers in the Salvage Directorate 
Government of India, and how many of these are British and how many are 
Indians giving their respective ranks; and • 

(b) whether Government propose to take steps to appoint an Indian 88 the 
head of the Directorate? 

t Auwer to tbia qallltion laid on the table, the qaestioDer being ableDt. 
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Mr. G. S. Bbalj&: (a) 'rhere are 2f. Commissioued Officers in the Armed 

Forees Salvage Organisa,tioll distributed as follows:-,. 
Held by 

Appointment Rank 
British Indian 
Ofti('.ers Officers 

------
Controller Brigadiel'· 1 

Deputr Controller Lieut •. Colonel 1 

Assis,9.nt Controller!!, Do. 3 
\ 

Deputy Assistant Controllers . Major 8 .. , 
St>lft'/Captains 7 Ca.ptain 3 10 

*The present incwnbent holds the 100011 rilIlk of )[a,jor·GeneNI. 
(b) Th'~ Nationalisation of the Officel' Cadre o[ the Salvage Organisa~on, 

2!;; well as all other parts of the Armed Forces. i8 awaiting the report of the 
Armed· :Forcet; Na.tionalisation Committee, 

OFFICERS UNDO TBAnmiG AT STAFF CoLLEGE, QUBTTA 

j991. ·Sardar KaDgal Singh: Will the Secretary of the Defence Department 
please state: 

(a) how many Officers are under training at present at the Staff Oollege, 
·Quetta; 

(b) of these how mapy are Indians and how many are British; 
(c) whether it is a fact that the number of Indian Officers for the current 

,cOUl'se has been reduced by over 60 per cent.; and 
(d) whether Government propose· to take steps to increase the number of 

Indian Officers at the Sta·ff College, so that senior trained India,n Officers may be 
available to take over charge by June 1948? 

JIr. G. S. Bhalja: (a) 182, '\. 
(b) British 125; Indian 57, 
(e) No, Sil", 74 oflirel';: attended the last cOUl'se agllinst 57 for the current 

course, 
(d) Yes Sil', 

). IN MILITARY ACCOUNTANT GENERAL'S OFFICE AT NEW Dm.m: 
MEERUT AND SIMLA . . 

992. ··Syed tHlul&m Bhill Bair&Dg: Will the Honourable the Finance Mem-
:Ler·be pleased to state: 

(n) the total number of officers in the Military Accountant General's 0t1ice 
New Delhi and its allied branches at Meerut and Simla and the number of 
Muslims among them; 

(b) the number of offices of Controllers of Military Acco~ts,. the atationa 
-where they are located, the number .of Controllers, Junior Controllers .and .other 
supt'rior service officers in these offices. and how manvof them ar~ MusJi~s; 

t Answer to this question laid .on the tabl!', the questioner beipg absent,., 
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(c) the number of Deputy Assistant Controllers and Accountants under each 

<Controller, and how Dlany of them are Muslims; and 
(d) the number of Section Supervisors, in each Controller's 9ffice. who are ill 

. Iecdipt of dut~ allowance at Rs. 40 p.m. and how many of them are MuBlims? 
The Honourable Kr. Liaquat Ali Khan: (a) The total number of officers ill 

the Military Accountant General's offices at Delhi, Meerut and Simla is 24. 
"'.l\w. of tht'sf' are Muslims. 

t b) There are ten Controllers' offices. The offices are situated at Lahore, 
Ambala., Meerut, pehra Dun, Poona, Calcutta and Bombay. There are ten 
Controllers, thirteen Junior Controllers and 184 supetior Service officers serv-
ing ill thest. offices. The number of Muslims included in th'ese figures iR 

. ·ginm helow:-
(1) Controllers 
(2) Junior ControllerR 

(3) Superior Service Officers 

~ 

3 
20 

(c) A statement giving the desired information i!; placed 011 the tablt' of l·he 
House 

(d) This information is not readily 8nilahle. 

=Statement showing the number of Deputy Assistmt Controller" flnd Accountants' Rer'Ving in 
the ten Controll_' offices lJ.Jld the number of Muslims amongst theni. 

Total I Number 
number of of Kuslims Tot~l . Nwnber 
Deputy Deputy number of of Muslim 
Assistant Assistant ·Acctt... Acottll. 
ontrollers Controllerf: 

.'. __ ._----"---------. --------.------ ...:.....--:=--="'~ -... ~----.-

. Controller of IliIit~ ACCOuntA, 'Northern 65 11 51 

-j. 
'1 

Command. L,.hore. 

Controlle.r of Military Accounts (P). L.\hore 48 .4 ;!2 3 

. Controller of 1Iilit>:r,' Account~. Eastern roo 8 '48 .J 

Conimand, Keerut. 

,Controller of Kilit.'l.J'Y AocountK. 
Command. Poon.~ • 

Southern 52 Nil 2~ Nil 

. Field C{)ntrolIer of Kilitary ACl'onnts (O&CH). 
Poona. 

105 1 .37. , Nil 

Field Controller of KiIitar~' A('I('ounts (0. RIO.), 
AmbJ,}, •. 

222 18 121 15 

Controller of Accounts, Air Forces, Dehru Dun 26 !! ~3 3 

oCon.trollers ofN;wal Accounts, Bombay 22 Nil 9 Nil 

Audit Officer. ·Britisl. Troops, Meerut Ii! I) 

>ehief Controller of Factory Aceounts. Calcutta 64 a roo ~ 

The posts of Deputy AssiBt.mt ContrOllerii and Accountantll are filled b,. pr~mot;o~ the 
latter by clerks who have p..J.ssed the departmental Subordin.lte Acoounts Service E"xarriin.'l-
tion /lnd the former bj" Accoontimt~. . " 
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Dr. Zia Uddin £hmad: In view of the Rtl80lution of the Government of 

India of 1984 about the appointment of 25 per cent. Muslims, may J know 
what is the reason for this shortage? 

The Honourable JIr. Llaquat Ali Khan: I would like to hav~ notice of th.t. 
qutlstion. I suppose the shortage is due to there not having been sufficient. 
mlmbar of Muslims recruited in the past, 

Dr. Zia Uddin.Ahmad: We have been hearing a. number of times that aufti-
ci.mt number of Muslims are not. Iwailable. The Honourable Member should 
kno.v that qualified Muslims are ayailable and wil1 he give us the assurance-
tha.t they will be appointed according to t.he percentage fixed for them? 

The Jlonourable JIr. Liaquat .Ali Khan: I did not say that a sufficient num-
be,' of MUI;lims were not available, ........ 

Dr.! Zia Uddin .Ahmad: We ht!ve been hearing this reply for the last 20 yean,. 
T1ie Jlonourable Mr. Liaquat .Ali Khan: I am not concerned with the-

replies that were given i1l tl: .. past. What J stITtI'd wa" that prob!\bl~' suffi-
cient number of Muslims were not recruited. 

Prof. If. G. Banga: How are these people appointed? Is it by competiti ..... 
pXROlina.tion or by selection? 

The HOnourable Mr. Liaquat AU Khan: I think there is a direct recruitmeni 
alld also by promotion. I am afraid I must have notice of that question if 
m~ Honourable friend wants further informntion. 

Prof. 11. G. Banga: Will Government consider the advisability of institu" 
ing competitive examination even by communities in order to see that only 
tbOS-3 people from a particular community are recruited whQ ell'll be considered 
to be the mOlt efficient people or compet-ent people within that community? 

The Jlonourable :Hr. Liaquat Ali KhaD: As fur as I know, that is how it i. 
dom-.. If they take some representatives from a min9rit.;V community, then 
they taktl only those who han' qUlllifh·d bett.er than other!! of the samt' com-
Jr.unit.l'. 

MusLIJ[ CLmms RBCRUITED IN MILITARY AOOOUNTANT GlINBBAL'S OFnOI 
993. eByed Ghulam Bhik K&iraDg: Will the Honourabl~the Finance Mem-

ber be pleased to state: 
(a) the total number of temporary clerks of various categories recruited in 

the Military Accountant General's office, during the period from September 
1939 to Decemher 1946 and the number of Muslims in eaoh category; 

(b) the total number of such clerks who were promoted and the number of 
Muslims 8mon~ them; and • 

(c) the total number of such clerks confirmed and the number of Muslims-
among them? 

The JlODOlll'able !Ir. Ltaquat Ali Dan: (a) Tota.l number of temporary 
clerks. rt'eruited in the Militarv Accountant. General's Office during the pprioi 
from Reptember 193~ to December 1946. 

TeJIlporary or B Grade clerk .. 
Routine or C Grade clerk .. 
Rout·ine Divi"ion tllerks 

Total 

236 
10 
33 

278 

Number of Jlu,,\imR 
411 

3 
II 

119 

(b) Eight. B Grade Clerks were promoted to the 'A' Grade. None of them 
is '1 Muslim. 

Twn C Grade Clerks were promoted to the 'B' Grade, One of them is 
Muslim 

(e) Total number of clE'r'ks confirmen-lA, Number of Muslims--4. 
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PRoMOTION OJ' MusLDI DEPUTY AssISTANT Col'i'TBOLLKBS AS SVI'DIOB . BUVlo. 

01i'J'IOBBS 

.994. *Syed Ghulam Bhik K&irang: Will the Honourable the Finance Mem· 
ber be pleased to state: • 

(a) the number of Deputy Assistant Controllers promoted as Superior Be~ice 
.officers fi'om 1004 to 11:144, and how ma.ny of such promotlOns w~n' to Mushms; 

(b) the number of pensioners who were re-employed as Deputy Assistant 
,Control!.,rs and promoted as Superior Service Officers during war tune and the 
number of Muslims so promoted; and 

(c) the number of Superior Service Officers and Deputy Assistant Controllers 
who were sent out of lndia on Field Service and how many of them were 
Muslims, how many of them received special recognition of their services ex-
India by grant of title or promotion to superior service and how many of those 
whose services were so recognised were Muslims? 

The Bouourable lIr. Liaquat Ali Khan: (a) Thirteen Deputy Assistant Con-
trollers have hr·en promoted to the perlllllllt'nt cadrp of the Superior Service. 
NOntl of these is u. Muslim. Eighty wt're promoted to the Emergency cadre. 
Five of these are Muslims. 

(b) Six retired Deputy Assistant Controllers were re-employed and later 
prl)moted 89 Superior Service officers. None of them is a Muslim. 

(c) Sixt.een Superior Service Officers and 36 Deputy Assistant Controllers 
proceeded overseas. Three Superior Service Officers and five Deputy 
ASl1istant Controllers were Muslims. One of these Muslim Deputy Assistant 
Controllers was awarded the title of Khan Sahib. Courtesy titles 'were con-
ferred 011 six Deputy Assistant Controllers of other communities. 

MUSLIM REPBBSBl'I'TA.'l'IVES IN CONFJmmrOE OF CoNTBOLLBBS OF MILITARY 
AccoUNTS 

995. *Syed Ghulam Bhlk lfah'&Dg: Will the Honourable the Finance 
Member be pleased to state whether Government are aware that a conference of 
Controllers of Military Accounts is held twice every year to discuss matters of 
policy. such as promotion of officers and establishment, and, if so, which officers 
atter.d this Conference and whether there is adequate representation of Muslim 
officers in this Confornnce? 

Tho IlOnourable Mr. Liaquat Ali Khan: A Conferpnce of Controllers iM held 
as and when t.hE' Military Accountallt Opueral c01l9idm'" such a Coufer~nce is 
I1w('sl'ary Command Controllers lind Officers of the statu!! of l\ Command 
-Cor.trollp,r are ex-officio members of this Conference. Controllers in charge of 
s~~l"\! offices, such as the Contr?ller. of ~aval Accounts are invited by the 
Mlhtary Accountant. General at hIS dIscretIon. At present there are eight 
officers who have the Rta.t.US of a. Command Controller. Two of t·hern are 
Muslims. 

M'ILrrARY CoLLEGE Il'I' BDGAL 

996. *Kr. G. B. Dani (on behalf of Maulv1 Abdul Hamid Shih): Will the 
Secretary of the Defence Department be pleased to state: . 

(8) whether the Government of India have received any representation from 
the Govemment of Bengal requesting them to establish a Military College in 
BeDlml for the benefit of the Bengali people; and 

(b) if so, what is the policy of Government in this respeet? 
1Ir. G. S. Bhalja: (a) No, Sir. 
(h) Thp polic:v of GOYf:rnment is thRt the Anned ForceR should b.. free 

from communRI and provincial cOl1!1iderstions. 
JIr. ".l'amlzadc11n Dan: HAS the GovernmeJl~ snv 8c)aeme of establishing 

lIUitar-! Colleges in Indi8-? . 
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:.t. G. S.· BJl8lja: That question does not seem to arise from this one . 
• r S.lUIka Sekhar 8aD.yal: What are tbe special facilities that are given 

\:'v the Government· of India· to people of those provinces who want to get. 
~ilitary training bllt who live in very far off and ollHying territories? 

Mr. &. S. ,Bhalja: The same facilities are avuihlblf- to all citizens of India. 
1Ir. S.PPA Sekhar Sanyal: I am asking with regard to recruitment. Is 

it within the mind of the Govemml'nt to extend facilities to &If. parts of India. 
ali ftf!· as possible cOllsi!:tently with efficiency? 

1Ir. PreIid.eJlt: He says there 1m· equal facilitiet.' for all the residents oE 
[ndis. 

Mr. TallUsJJddin nan: May I ask the Honourable Member why is it that 
he has iraised the question of commUlllll cOI\f~ideration in military mnitl'rs ;l~ 
no suc~ question was at all asked? 

\ 

Mr. G. S. Bhalja: The question is: 
"(a) whether thll Government of India havCl received auy representation from the Gov· 

ernment of Bengal reque&iing them to establish a Military College in Bengal for the benefit. 
of the Bengali people; and 

(b) if 80, what is the policy of Government in this respect?" 

I+, W31:1 ill reply to part (b) of the question that. I gave the reply. 
AWARD OJ!' OvBB8:uB ScHor.4 lW11p8 IN 1940 AND 1946 

997. *Xr. G. B. Dani: Will the Honourable Member for Education be 
pleased to state: 

(a) whether the Government of India have published any information re-
gal'ding the award of overseas scholarships in 194~ and 1946; 

(b) if so, was there any specification with regard to the quota for each caste 
and creed; 

(c) how many applications were received in 1945 by Government from each 
province; and 

(d) how many applicants were called for interview and out of those how 
many were selected from each province? 

c"» ~ v~ t:!..,'~ i.. ~y!),...' ,lot ~ (,1): ~'Ji rW'tl' UJ,,- ~,.;; 

...,.,. t.' '''''0 .u.... ~Io! ~,~, J ~y!),...' ,.rrLa- ", .)tl ~. cr+-)(AJ' J 
J c"» ,-",' A ~ J.- ...,.,. 1.S)'I!,.eJJ J ,-",SIA ,J..~ .J.t' ~ A ~ ~~ 
~'~P.- JS r"i A I.S~) J-W ~ ~ i.. t.""'" Ll... * ~)~, I.S>-,o) 

- fi>~ I.S~ ~ .,s L.m·+- Jw";; rt.·;; i. ,-",S1.6; ~ ~-t ~ A 1J'l) ~ 

~lt J l.!.i.il ui ~)~ A JW ~ ~., ~y!),...' J,.u.... 4Jj LJ'-f.q. (r.) 
~ ~ I.S"'I '>',tt ~ 1;)' ~ ~~ ~) tJJl ... .rS A ,-", ~ y.'y. 
&.t "41' A ~ ~ lll"; .JJ i.. ~ ~,,s) '-"">- ~~,q. til 
1o.}.lU,J.jf ~'T ~., ~f ~y!),..., ~ .rS ~~).J...'- ",.. JiJ,.: 

1J6'~ J.- ...,.,. I;)f ~,~f 



ISTARIUID QUESTIONS AND ANSWBRS 1997 

(AArO) ~,... ~ ~~ ~i .; i)tl ~ ...,.,. t"r-O L\.., lr) 
...,.,. ~',=..,o) l:)' Q .:! V~ ~ ti~ 'l' - ~. ~ ~''='''&) 
~ ..rJS ~, 'lr' ~ ~ ..; LJt!r' ~ ~ ~',=..,o) JIS 

- t~ '-6$ ~ 

, I4aW i. t"r-O &.L... ~l, ~>K' J i)tl ~<616 .;,..- ~,;j (J) 
l.J vfI': "Io! .i UJJ',... ~,o) J - d ";'~ ~o)~":; U~ J 

- vW ..pU ~ ~ J-, ,-,,",1., ...,,,,.. 
'l'he Honourable JlaulaDa Abut Italam .Au1i: (u) Full infOlmation regarding 

the award of Overseas Scholarships has been published in the Report of the 
Selectioll Board, Overseas Scholarships 1945, a copy of which is available in 
the library of the House. A similar report in respect of 1946 selections ig now 
under publication and will be supplied to all the Honourable Members of 1lhe-
House shortly. 

(b) I.l so fal as the award of Central Scholarships ure concerned it has 
throughout been the policy of the Government of India to ensure the same 
propcrtion 01 these scholarship!;: for the different lIJinJl'ity commwlities as is 
prescribed for purposes of recruitmf::ut; to Governrnl'lIt service, provided suitahle 
ca~ldidate~ from those communities are forthcoming. . 

(c) In all 8,835 applications were received by thn Selec.tion Board in 1945, 
but it is not possible to say how many candidates appJied from each province, 
as the 91'plications, except thost; of t.he candidates finally selected, were not 
cltlsRified on a llrovincial Ba!'\is. 

(d) The attention of the Honourahle Member is invited to page 6 of the 
said. report where full infOJ'mation is given on hoth the!'\e points. 

~ ~T, m ~ : Scholar ships ;ffl ~ ~ t ~ ~ 
iii ~ it{ 'SJI'WJ proportion ~ fP.IT l Pc6 ~ ? 

Mr. Sasanka Sekhar Sanya.l: Is filly proportion of scholarship~ that are 
awarded reserved for women? 

, 

~ ,~ ~ U-Ir~,s ~ i. U;;"" -~ : o)r); ,.W'tlJ Lill,.. ~ij 

-~ 

The Honourable :Maulana Abu! Kalam Azad: No. There is no 
proportion fOl women. 

separate 

~~m~: ~'!JI~~ ~~~'R~;wiit 
~~ ~ijiTy 

Mr. Sasa.nka Selmar Sanyal: Will the Honourable Member please consider it? 

-.:!.f03 ~ ~ '-l "f ~~ 1.J J~ .r. ,-",' u'lJ : o)')i ,.W'tl' .ill,.. ~ij 
The Honourable J[aulaDa Abu! Kalam Azad: Yes, it will ba cODsi(iered and 

it i~ bome in mind. 

• 

Mr. G. B. Dani: With regard to purt (b) of the question, may I ask the. 
Hcnourablf> Member if there was any reF!triction with regard to ell-ste Rnd creen 
in making award of overseas scholarships as mentioned in the brochure, Tide 
page 4. para. 12 ? 
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-tA I::J,,~ ..J ~ri ~ 1. LJl'l : 0),;; ,.~,,.,I li'"._ ~yi 

The Honourable JlaulaDa Ab11l Kalam Azad: I waut llotice to answer 'this 
.questi"ll. 

Sbri D. P. Ka.rmarkar: ,With regard to part (d) of the question, may I ask 
if it is a lact that II member of thtl backward classes from the Central Pro-
vinces, Mr. Ghodimare, was awarded a scholarship, was granted a passport and 
was givet. priority by Government and he made all arrangements and then 
Government came down because this scholarship was granted under an im· 
pression that he was a member of the depressed classes. 

-~ ~ ~ ~ 1. LJl'l : 0),;; I'W,,,,'J,,,. Jw;i 
~ Honourable JlaulaDa Ab11l ltalam Azad: I want notice to answer this 

.quelltipn. 
i 

MusLIMs HOLDING CLASS I APPOINTMENTS IN ENGINEEBnlG SEOTION 0.1' THE ALL 
INDIA RADIO 

t998. ·Haflz lIQba.mmad. Abdullah: Will the Honourable Member for 
lnfornlation and Broadcasting please state the number of Class I appointments 
carrying a pay of Rs. 750 and above, in the Engineering Section of the All-India 
Radio held by Muslims? 

The Honourable Sardar Vallabhbhai Patel: None. 
MUSLIMS AS STATION ENG NlCEBS IN ALL-INDIA. RADIO 

t999. *HaflI JIohammad Abdullah: Will the Honourable Member for 
Information and Broadcasting please state the number of posts of Station 
Engineers in the Engineering Section of the All-India Radio and the number of 
such posts held by Muslims? 

The BOnourable Sardar valla.bhbhai Patel: Out of 23 posts ill the cadre of 
statio.::! engineers in All India Radio, one post is held by a Muslim. 

EXOLUSION 0.1' INDIAN CIIBISTI.A..'(S FROM CoMBATANT RANKS 0.1' INDIAN Amiy'. -
1000. *Dr. J. O. Chatterjee: (a) Will the Secretary of the Defence Depart-

ment be pleased to state whether it is a fact that Indian Christians are at present 
excluded trom Combatant Ranks in the Indian Infantry, Cavalry and Artillery? 

(b) If the answer to part (8) above be in the affirmative, what steps do Gov-
ernment propose to take to remove this discrimination against a section of Indian 
nationals, imposed on them on account of their religious belief? 

Mr. G. S. Bh&lja: (8) No, Sir. Indian Christians are not excluded from 
Combatant Ranks in the Infantry, Cavalry or Artillery. According to existing 
rulas telll.ting to Closs CornpOfIition of t·he Army, Christians are en!isted as 
MAdra!l!lill cr AssamE'se, if they ('orne from Madras or Assam, And as Christians 
if they come from ally othp.r Province. 

(b) The question does not arise. 
Dr. I. O. Chatterjee: Is it 8 fact t.hnt up to now 01' till ver.v recently that 

wa~ R'). thst Indian Christians were not admitted into these ranks? Will the 
HOllouruble Member kindly make enquiries into the matter? I refer not to 
officer ranks but to combatant ranks, non-commissioned officers? 

1Ir. G. B. Bhalja: Why refer to the past? I have given a reply as regards 
t.h,~ pclic} which the Government follow Rnd propose to follow. 

Dr. I. O. Chat.terjee: Has the Honourable Member seen the Resolution 
tha1i WIlS passed at the Indian Christian conference on this subject? 

Jf.:r. G. S. Bhatia: No, Sir. 

t ...... to .... qaa.tion laid on the table, the questioner ~~. 
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Dr. J. O. o:u~terje.: Will he ,lrindly can f?," it be,c.~ i~ ,was selit to ih,e . 
Government of India only a month ago, malnng repre8enta~10nB on t.his Ter, 
subject? 

Mr.G. S. Bhalja: I will, Sir. 
Shri Sri PrakaI&: IIi view of the definite Biblical injunction that the righl 

chdek: should be lent if the left. is Iilmittent, will the Government discourage 
Christians from entering the 3mly? 

Mr. G. S. Bhalja: No, Sir. 
Sreejut BohiDi !tumar Oh&udhuri: May I know, Sir, if the nOID((uclature ?f 

so calb1- 'martial' and 'non-manial' classes has been removed so far as ·recrUlt,.. 
ment i1 coooerned? 

JIr. G. S. Bballa: I have repe:ltedly anlmered tha.t th~~e is I~O lon~er any 
distillction between martial and non-martial classes In thIs country, If ever 
then was any. . . 

Dr. J. O. Ohatterjee: In view of the fact that the doctrine of .1himHLt is 
incessantly preached by Mahatma Gandhi,. ~~n the Government oonsHler the 
advisability of discour1lging Hindus from ]ommg the o,rmy? 

Mr. President: Order, ord<>r. N\~xt quef;ticn. 

EARNINGS 01' FOREIGNERS IN bDIA 

l!lr. President: Question No. 1001. Mr. Vadilal Lallubhai. I see the 
Hor.ourable Member is not ill the !lest allotted to him. If he doe!; not put tb. 
qUE"StiO!l from the propel" ~eat allottt·d to hiw, I won't allow the qUl:'l'ltion to 
be put. ~ 

(Mr. Vadilal I..aU~bhai ,then occupied his proper seat.) 
1001. *~. VIdUal ~bJaai: (a) Will the Honourable the Finance Member 

please state bow much money out of the yearly earnings of foreigners in India haa 
been sent out of India and how much of the same k;ept in India year by year from 
1989 up to date? 

(b) W)lat a~oUDts h.&-ye ,~n sent by Indians to foreign countries year by 
year out of . theU' ~~lyearly e~s from 1939 onwards? 

'r.be ~ Mr. IMaquat All Daa: (a) and (b). Government regrd 
tbat tbe neoossarystat.isiics are not a'Y&ilable. --RJ:QtJISlDOlmrG 01' LA1m BBLOGDfG 'l'O ~JB.Al'OLB SoClB!l'Y 01' C4LCUW,A. :81 

W.All. . DBPABTMD'l' 

1002. • Sit. Seth Damodar B1noop: Will the Secretary of the Defe_IM 
Department please .state: 

., (a) whether it is ~ fact that 8,150 ~B of l~d belop,ging to the ~injra.po~ 
Society of Calcutta.. was requisitioned by the War Departmen" of the Govern .. 
ment of Inctia through the Goveriunent of Bengal for the use of AmericaD 
troops for the duration of war or six months thereafter uilderrule 75 of 'the 
Defence of' Inttia Rules; . . , 

(b) wh~thert.be .American troops have now released the land and the same 
has been returned to the authorities of the Piojrapole Sooie.-y: and 

(0) if not, why not? 
1Ir. G. S. Bhalla: (8) Yes, Sir, on the assumption that the Honourable 

Member it! rererrina- to the Society's Jandat Kancbrapsra. 
• (b) and (e). The American troops have left but tbe land .is held by \11, 
Defenoo Department as under the pos~war lJet-up of tbe Armed F~ i\·. 
pOS8~le that. permanent (Jantonment may be eilt8blisbed here. The Govern.-
ment 01. Bengal t()f) bll'Ve some Devt'lopmf'ot Scheme in mind in this area. 

") 
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rrh~ question was recently discussed with the representatives of the ;Bengal 

Goven·ment who have promised to make some amicable arrangement with the 
So(·iety. . 

.' ~~l . •• G. Jt.aDca: Is no effort being made to provide the Pinjrapole with 
sl.ffiment lands anywhere near the place which has. been requisitioned? 

Xr~ G. S. Bh&lja: I understand the lands of the Pinjrapole society are 
s?att.ered ~ several places. The Government of Bengal are agreeable to allot· 
tIng '* smtable compact plot which would pl'ohabh- meet with the wi~hes of 
th~ society. . ' . 

Sbn Sri Prakasa: Did the AmeJ'iC'llIIs use the lund ill the same way as the 
Pil.rjN.l'Qle cattle were using it? 

(No answer.) 
'Jtr. SalaDb Sekhar Sanpl: Will this matter be pJa'Ced before the de-

reqH\,i;itk)f]ing Board, Calcutta which has been given authority to advi!>e on 
sHcll l'I1aU..-rs? 

Jlr. G. S. Bhalja: Certainly, Sir. 

UNU'lBD 80ALBs 01' PAY FOR CLu:s::s IN ORDNANCB DEPOTS 

1003. *Sjt.. Seth Damodar Swroop: Will the Secretary of the Defence De-
1artment please stitte: 

(II) whether Govel'nment are aware that the unified scaies of pay for clerks, 
")8.11ctivned under Army Instructions (India) No. 671\ of 1945 and No. 458 of 
194(;, haVt' lIot been given effect to so far in ~I number of Ordnance deppts 
-while the ~Iune were introduced in certain others immediatelv after they were 
sanctioned; • -

(b) whether Government are aware that some Depot authorities insist upon 
,rompulsory execution of the liability bond (IAF.Z-2055) a8 8 condition prece-
liant to the election of the unified scale of pay; 

~(c.) :whether the execution of the said Army Bond is entirely optional and a 
)epimite allowance is granted therefor; 

(dJ whether it is a. fact that in apit.e of thE'! instructions from G. H. Q .. (I) 
on the subject the staff of the Ordnance uepots and Inspt"ctoratel:! not governed 
bv thel"actories Act, is required to work in excess of the hours specified in the 
ilegtlll1tions for the Army Ordnance Sen'ice, India· Part T; 

(e) whether it· is a fact that t~ I.about Red\lct·io~ Rel!iew ~m.itte~ sanc~ 
tiOn~ by the War Department In 1941), bas·not yet bee-n, constituted many 
If the Ordnance establishments, if 10, .the reasons. ~herefor; 

(f) wbether Govemme~t are' &w-.,,~ that almOst Jill Qrdnanee Depots and 
Inapectoratea are over ofticered an.d that t:he number of officera baa nM decrea-
n4 in proportion to the deereaae Ul work, ·and . 
. (g) whether Gove~Jit have received a memo~~um da.ted 28th .J~u. '41 

frOm tho} l'epreeentativea of the ordnance employees,. if .80, what .te~ if any. 
the· Govemment haVe' taken to meet the demands contained ·therein? 

'. JIr. G. S. BJIaII&: (a) A:I. (~ 676/4:5.-& ~ar. as Gov~m~ent 8l'e aware 
the ul'ified seale of.pay aanctioDed IU this A. I. (I) IS m operation In aU OrdnanC& 
Depots. 

A.I. (1) 458!~.-So far 811 Goverwnent are aware the provisions of this 
,,'1 ' (I) are in operation in all Ordnanee Depots.. Certain special individual 
~s atill l'6Dlain to be decided. Decisions will be reached shortly and inti· 
.o.ated. to all concerned. 

(b) Yea, Sir.' The execution of the bond isobligatiory on al1 male c~rb. 
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(c) As .all-elldy stated the execution of the bond is obligRt,ol'Y. In fact aD 

addition t.o the common scale of pay is paid on execution of the bond which 
,nakes thll clerk liable to serve on an . 'All, India" basis. 

(d) Go"ernmellt .. have no information to' show that the orders issued b1 
General HeadquBrters 'in· relPird to working hours in 01'dmrtlce Depot.s, etc., art 
not· being observed. 

(e) I.abam reduction review Committees have been introduced into aU 
except. thl'4l6 Ordnance Establishments. Orders llilVe been issued tbat ~b&1 
I!houl~! h-:: introduced in these three Establishments also immediately. 

(f) No, Sir. Officer F~st.ah.lishments are under ('ontinU811S review in relation 
to l\'Ol·k ~oa(L 

(g) Yes" Sir. The memonmdum has been receiyed and is under consid~. 
tion of Govf'wrnent .. 

BAN ON CoNSTBUOTIONS IN GANDm NAGA.B CoLON~' 

1004. "'Sllri Kohan La1 Sakseu: (a) Will the Sf'cretarv of the Health 
Depal·trnent be pleased to state whether Government are aware of the exist-
ence of a small colony named "Gandhi Nagar" with a population of 6.000 
on the other side of the river Jamuna? 

(b) Is it a fact that the Government of India hus banned . all further 
constructions in this area? 

(c) In view of the scaroity of houses in Delhi, do Government propose to lift; 
the ban on constructions in this locality? 

. (d) Considering the nearness of this Nagar to the city. do Governmeht pro. 
pose to encourage the devtllopment of this Nagar? 

Kr. S. B. Y. OulsDam: (a) Yes . 
. (b) and (c). The colony lies within the area. which was declared in Augus' 

19413 t~) 'be a controlled area. undel' the Delhi Restriction of Uses of Land Aot. 
CO.I1st.ru<'tion of buildings in this araais now subject to the provisions of the 
Act·. Government do not consider it desirable to' remove thiS cOntrol wmch it 
I1ece.ssat·.~· t", prbvent unplanned ribbon development. 

(d)'Tbe Delhi Improvement Tru.'1t will be ask'edto consider the queswOQ 
of'tie'YeJopm.enl: of this lU'e-tt. • . . 

-Prof .... ~. BaDp: Is it the intta.ntion of the GoVeillJDeD' to provide' tile 
usu·,}' municipal facilities for. this .u:ea? 
.. lIr. s. -B. Y. 0 __ : Yes, Sir, w~en the area has defiloped the 'Usual 

municipal services will be provicJ,ed,.. .." 
PlOt. 11. O ...... : Whait 8l'e t~ seniC_ tba~ are b~~g prov~~d .•• pi!.sent: 

8'Xcept restrictions? . .. . :: 
:Mr. S. B. Y. 01a1aam.:. None, SiJ.: I ' ", ", 

Prof. 11. Q. Jtulpl II II DOl • faoi ~i the,. al9 paying ta~8? 
Mr. 8,. •• ·J'J ~11 JPUI DQ\b. 
Xl': Kalla Subeclar: If'. pllriy baa the l6nd and if he has the money an4 

he has an intention to build upon it, why should not Government go into the 
~U6lltio:l and give him permission to build and thereby encourage the de\'eloPe 
'men~ of this area, inst~ad of putting a ban on him under (!eriam law? 

.. :Mr. S. H. Y. Oulanam: I think there is a misunderstanding there. When 
.this oontrol is enforced, the result is that (\ ,person wishing to build within • 
9uart.er of a mile of. the. road has to apply for permJasion to do so alid if t.bert 
IS no objE'ction, permission is given~ 

• 
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APl'OIN',('IIENT OF DB. R. E. MORTIKBR WBBELBR AS DIRBC'fOR ~~ OJ' 
~LOGY 

83. Pandit Sri J[riIIma Dutt Paliwal: Will the Honourable Member for Edu-
catioll be pleased to statt!: 

(a) the circumstallces leading to tbe appointment of Dr. R. E. Mortimer 
Wheeler as the Director-General of Archreology in India, on the retkement of 
late Rao Bahadur K. N. Dikshit and the policy underlying this apIJointment. 
~d . 

(b) whether it is a fact that he was released from .the military duties!o take 
up this post? 

The HODourr.ble.llaula.na Abul Jtalam Aaad: (a) Dr. R. E. Mortimer 
Wheeler Wll(; appointed Director General of Archaeology in April 1944 for a 
tel'm ot lour years. The circumstances of his appointment were stated by 
-the thjl Member-in-Charge in the Assembly on 21st February, 1944 in reply 
to part~\(b) and (d) of starred question ~o. 148 and part (h) of starred question 
No. 159. As the term of his appointment is due to expire on the 23rd April, 
1948, I do not think any useful purpose would be served .by going .into the 
qUE-.stion now. 

(b) Yes. 
QUALIFIOATIONS OJ' DB. WHBELER ON APPOINTMENT AS Dnul:CTOR GENERAL, 

. ARCHAEOLOGY , 

M. Pandlt Sri Kriabna Dut.t Paliwal: Will the the HOllourable :Member iN 
Education be pleased to state: 

(a) the qualifications of Dr. Wheeler, which made him eligible for the post; 
(D) whether Dr. Wheeler possessed any previous experience of Indian 

\rchaeology(Epigraphy, Numismatic!;, Sculptures!. Paintings, ete.) if so, what; 
dnd 

ec) whether Government are aware that the claims of a better qualified 
senior Indian Offieerof the Department were ignored in appointing Dr. 
Wheeler? 

i'M' 1I0n0ai&ble II~. Abu! K&lam ~:. (8) and (b). The lIpnourable 
MembE>r is referred to the, r~ply given in t~e Legislative Assembly' t-o 8~d 
qUestio'l No. 148, on the '21st ~ebruary, 1944 and to the supple~entaries. 

: (0) Goverriinent are s8ii~fied:'th8t none of the officers then within the1ield 
of selection had -th~ necessary' range of knowledge and experience. of .JDOdei-n 
technique .and methOds'of Arch'aeologi~"e~~~v~i~ns, preservation. of 8.iiC~Dt 
monuments and museum organisatiqD,' which were required of the Director 

.. ~eral,o! ~lctBY. . " ::'. .:.. "'" . "-;: '. . - .. 
VI8I'l'8 OJ' DB. W~~···~·:·Iau 

1I.:PadIt Sri Eris1Iu Dutt Nwal:"(a) Will the Honoural>leM~1)er 
for Education be pleased to state whet~~r Goyernment Rre ,aware _ that Dr. 
Wheeler visited Iran with a big staff of.tiheArebseological'nepariment;' if so, 
for what PlJJ~e.? .. ' , . ..' . 

(b) Was his Mission concerned in..cJ.fP.t w"y"with rtl?e .,JOOian A"h..,191Y i if 
BO, what was the benefit which reSW1ieQ frOM 'histoUr? .. - . - ,. .--

{el What WR~ the cost iJf this ~\1r'to the IndisnExchequer? 
,ft.e Bcmourable Jlaulana 4bal.K&1aaJ. Azld: (a) An Indian Mission CQD8 .... : 
109 of Dr. Wheeler. the Direct9r General of Archaeology and Dr. Mohammad 
NaP.im. 8 Senior officer in the Archaeological Survey of India visited Iran in 
19·M. at t.h .. invitation of the Iranian Government. In regard to the pUrpose 
.of the visit .. attention of·the Honou1'8bl«: Member is invited to the reply given 
~the l06th November. 1946 to the aecbon (b) of· Starred Queation No. 657. 

(2002) 

" 



.. ' UN STARRED QUESTIONS AND ANSWERS ·2003 
(b) Yes; it: is desirable that lin expert in Northern Indian Archaeol~ 

should have an intimate knowledge of both the pre-historic and historic 
a.rohseology of Iran. MaD) useful contactf; were established in the course of 
the visit. 

(c) Au expenditure of only about Us. 1,500 was met by the Government 
-f( India .. th(, other expenses having been borne by the Government of Iran; 

EXCAVATION WORKS UNDERTAKEN SINCE DR. WHEELER'S ,ApPOINTMENT AS 

. '" .. DIRECTOR GENERAL, ARCHAEOLOGY • 

86. Pandit Sri KrisIma Dlitt PaHwal: Will the Honourable Member for 
Education be plen!:'ed to statc: 

(a) whether nn." excavatioll work was taken up ~ince Dr. Wheeler took 
charge of the post of Director General of Archreology; if so, when and where; 

(b) the cost of each excavation and the cultural results thereof; 
(c) whether it is a fact that Rn Excavations Training Camp was started at 

Taxil,,; 
(d,' it so, whether Government propOSe to lay 011 the table of the House a 

statement on the. training work done in the camT> giving the ntlmes and quali-
fications of the trainees and trainers; 

(e) the expenditure incurred 011 this Training Camp; and 
(f) whether it is a fact that all excavations in the Archreological Department 

\\'ere stopped since 1931; and if so, the reasons for incurring this expenditure 
during the War? 

The Honourable Jlaulana Abu! Kalam Aaad: (a) and. (b). Three excavation 
work, wert' taken up and the infol'Tlliltiol1 asked for is as follows:-

(i) in ]944 at Taxila, Punjab-cost Rs. 52,604 (including all the incidental 
cost of if training school for research student!; from the Indian Universitie8), 

(ii) in 1U45 near l>ondicherJ',v, South India-cost l{s. 28,000 (includin, 
neces3nry expendit~re on attached "tudents), 

(iii) iYl 1946 at. Harappa, Pm'ljab-<'Of.:t Uf;. 33,414 (including necessarr 
exp£-nditure on attached students). 

Th(! Taxiltt exeavations were run primarily as a trnining "chool, and attract-
ed studl'nts from nead,\' Illl the l'nivel'sitiP8 in India. Fwtn these 3tudents, 
a. sdection has since been made for recruitment to the. Department. Th. 
excavations were of additiollal impQrtanCE'! ns the first conducted in Jndill' Oll 
modern scientific lines,. and were designed to set a general standard for such 
work. 

Th:j excavations in South Indin fot, tlw first· ·time estahli;:hed a chronologi-
cal dMtum for an ancient South Indian culture bv identifying it with dated 
ir.lpcrted materials. . . ~ 

The excavations at HarnpT>lI have n1:O{>l1!;ively modified alld supplemented 
the conc1usiorn; drawn from the enrlier Indus Valley excAvations, and will b. 
full.v publi!;hed within t.he next. few months. . 

(c) and (d). As stated AboVE" a training camp was established At Taxila.. 
Only r.tudents· specially 'recommended by the Vice-Chancellors of their Uni. 
verf.;it.iE'8 wel'e admitted to the tl'a'ining school at TAxila. In addition there 
were official delegate!' frOIn StateR and reputable public institutions. Tb, 
trainers included the Director General Mr. G. A. Casey (a r.eld-archllCo!ogist 
of long and approved experience), together with the Archaeological Chemist, 
the. Government Epigraphist and other members of the Departmental stat!. 
A bst showing the names and qualifications of the tl'ainee~ is laid on the tabl~ 
()f the Rouse. In a few ca<;es where the ~tudents were deymted by States or 
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otlMr Government. institutions the qualifications have not been sllOWfi agail1st 
thair nam8l>. 

(e) Separate figures of expenditure are not &vailwlE' but it; is included in 
• the llgllre of Ik 52,604 which represents the cost for the excavation work lit 

Tuila. 
(f) No. The excavatiolls mentioned in the l'eplv to part (a) were preeeded 

by mOl'e costly excavations extending down to 1943-44. 

Statement IIhowing the DIl.me8 nnd qnalificl\tion~ of ~tu<1ent·~ in the Archaeologif'Jd TMiJ!iiI:g 
Camp at Tllxila .. 

1. Aohan/ P. Anuj'Ul 
I. Dr. A\Aiy-,pp.,\D 
I. 8af1id Ib~ISin Amir 
•• Bajp.'li, ltrililun D.lth 
8. B.lks!ri, Krillltn"'r:o G'lItaallh"m • 
e. Balvir, Hari8h ... ~r N Jrain 
,. Banerji, Pr.1S8.Jltl\ Kum·tr 
8. Banerji, ;I'riy .• tosh 
t. B_erji Sivadu . 

10 Bhatt&chllry~, Aeokc Kwnar 
11· Bhanot, Solr .. m Dal'l_ 
U. Bose, Hiroan~u Kumar 
U. Chandr" Sukesh Cnltndl'a 
It. CMudhuri, S \shi B.:'lU!!~n 
111. Dani, AhmAd HrlSRn 

16. Das, Golli Nath . 
1'1. D.\!, S'ldhirrollj.m 

18. Deshpande, lhdhuoIUdlll N,u:l"r. 
111. Dik,hit, Moreshwar G'lDg .• dhar 
20. Dik-ihit, Badanand K. 
21. Dwiwodi, Sree Kolvm 
22. G.\dre, A. S. 

28. Ga'Ilot KUDWdr K >'l:\vir Singh 
2t. Ganguly, K\lyltll KU'nlr 
25. Ga8w.uiIi, Kunj~ Govind . 
28. Gulta, Devapr.;s:wi 
:1'1. Gyami, R;'nchhodhl Gh ... n .. hy .• mlal 
18. Iyenpr, K. Nar lan·l. 

1&8. Jain Moti Cill\nd 
80. Kala, Batish Cha,ndr '. 
al. Karmarkor, An)nt Pr .• ilhMJIl 

82. Khan, Fazl Ahm~ 
83. Vd, DI'.lj B.\si • 
84. Majumdar, rrabhas Cr. 
85. JI..thur, Girish Ch:!.ndra 
86; lIat.hur, Vijendra KulMl' . 

Quali1lcation 

B.A., C.T. 
M.A., in Andent Inrii loll Hi~tory. 

B.A .• LL.B. 
M.A. in History. 
K .. ~. in H;'ltory. 
X.A. Witll Epigr,\p~lY., 

X.A. in Ancient Indian History. 
X.A. (Epigraphy '" Hi8~ry). 
M.A. 
M.Sc. 
K.A. in Ancient IDdian History. 
M.A. In History (~'irst Class). 
M.A. (Ancient Indian Hi~tory) -B.A. with 

Sanskrit. 
M.A. in Ancient Indi"n History. 
M.A. in Anoient Indiall HistorY' aad 

Anthropology. . 
B.A. Hons. in Aro~laro.\g.ldhi. 
Ph.D. (History). 
M.A. 
M.A. in S.\D8krit. 
(Recolmnended by Direutor. of .o\rdl880lo-

gy, B.~rod.\). 
M.A. 

M.A. in All,,;ant lodi m History. 
M,A. 
M.A. in P •• li. 
lLA. 
M.A. Degr<le EX'miMtioD 'My sore Untver-

Nty. 
M.A. in History. 
M.A. ill Ancient lndiiloll History 
M.A.,Pil.D. 
II.A. 
M.A. in S,j,n~krit. 
M,A. (PIlIi). 

•. B.A. 

M':'~. in Andent Indi.t.ra History. 
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Name 

37. lliara, Lakshmi Nath 
38. Kishr.t, 8adbu Char."~ 
39. Hookerji, Ajit Kumar 

• 0. Mukherjee; URheodu HaraT'Hl 
41. Nandurbarkar, D4ttatrey .• Pandul'.1ng 
42. Haq~, 8yed Al1bfaq AJ1Dlad 

43. Nath, ViBhwend ..... 
44. Pa.til, D.wendu Kwnn.r Rsjt1ro1111 

4ii. Pillai, V. R' Parameswaran 

46 Puri, Baij Hath 
47. Run Gopal 
48. &\th, Puma Chandra 
49. Sak~ena, Dhirenrda Na~ain 
50. S·\letore, Gopalakrillhna N:\r.\y,\n 
51. Sarkar, Krishna ChandM 
52. Sarkar, S_nka 8ek ,ar 

53. Sa8tri, Kidar Hath 
5.. Sengupta, Xallindranath 
55. Sha'l, Zainul ~bidin 
56. Shakur, X.A. 
57 Sharma, )(an XO:l&n Lal 
58. Shastri, Udai S',ankar 
59. Siddique, G.;lulam Abba~ 
60. Singh. Har ChaNn 
61. Tna?,." Balki<hen 
62. Vy .• s, Akshaykeerti 

QualificlLtion 

M.A. History. 
B.A. 
M.A. (London) in History, also completed 

M.A. in Ancient Indian History and 
culture with fine Art • .t JtrobaeolotO" at 
the Cal. University . 

M.A. in Ancient Indian History. 
K.A. with P..Iaeogra.phy. 
B.A. (Hons.), X.A. (Perdian), LL.B. (Pr&-

vious). 
B.A. (Agr .• ). 
B.A. (Hons.), M.A. in Ancient Indi w Hi~. 

tory, PII.D. 
Orient;s.l Title Ez.'\m. Vidvan. (Tr~VMl(lON 

State). 
M.A. in Ancient IIldi ... History. 

• B.S"., LL.B. 
B.A., B.Ed. 
B.A. 
lI.A. in Ancient Indien History, Ph.D. 
Surveyor & Draftsm't.llship Exam. 

• M.Sc. (Anthropology), worked in J{."iaer 
Wilhem Institute for Anthropology 
&rlin 

M.A. 

B.A. with l\[ ,themILtic~. 
M.A. 
M.A. (History). 
8haitri, KaVYJtirtha. 
B.A. (Punjab). 
M.A. (Epigraphy). 
K. \. with Al1.)i~nt Indi.\n Hiijtory. 
M.A., B.A .. (Hons.). 

CuATlON OJ' POST OF JOINT DDr.BOTOR GENERAL, .ARaluBoLOGY. 

81. Pazldit Sri 1tiisIma. Dut.t Paliwal: (a) Will the Honourable Member for 
Education be pleased to state if it is a fact that a post of Joint Director·Gene· 
ral of Archaeology in India has been created; if so On what grounds? 

(b) What are the functions of this rlewly crt:ated post? 
The Honourable Maulalla Abul X&JAm .bad: (a) and (b). The answer to 

the first part of part (a) of. the question is in the affirmative. As regardg the 
second part of part (a) and part (b) of the question, the Hon 'bie Member is 
referred to the replies given on the lith April 1946 to part.s (0) and (d) of 
stWrl'cd qu(·.,tion No. 1653 and on the 16th No\'el1lber, 1946 to parts (b) and (0) 
of stari'ed question No. 656, respectively. 

POST 011' SUPBRINTilNDJilNT OF PUBLIC\.TION IN TaB AROllABOLOGI04L SURVBY 
DEPARTMBNT 

88. P&ndit Sri KriIIma DDtt Paliwal: (a) Will the Honourable Member foI 
Education oc plcall'ed to state whether Ii POlIt of Su~rintendellt of Publications 
has been sanctioned by Government in the ArchaeokHrical Surv oy l)epartment? 

• 
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. (b} Is it a fact that all the publications of the Aroha~logical Dep8l'tment 

~cluding Annual Reports, Memoirs, Epigraphic .. Indica, Epigl'aphica-ma. 
!emica have been suspended for a long time? 

(c) Are Government aware that Epigraphif',8 Indica and EpigraphiC.'" Itido-
, tnoslemica are published by the Epigraphist to Governmen~? 

The Honourable )[aulaD& Abu! ltalam Alad: (0) Yes. 
(b) Publicftioos of the Archaeological Survey of India, like many other 

Govermllent publications, were suspended during the WIlT and have now been 
reF.umE'd with the improved supply of paper. 

(c) '}<Jpigraphica Indica' and 'Epigl'aphica Indo-rloslemics' are publisheil 
by. the Archaeological Survey of India alld not by the Government EpigraphlFlt. 

PBOPOSED ApPOINTMENT OF DR. WHEELER AS DIBECTOR OF MUSEUMS 

89. ~t Sri Xriahna Dutt Paliwal: Will the Honourable Member ·for Edu-
ontion ~~ pleaRed to c;tate whether Ciovel'llment rropOSe tc appoint Dr. Morti-
mer Whe\:tli!r as the Director of Museums on the expiry of hig term as Director 
General of Archaeology? If so, far what, reasons? 

The Honourable M&ulana AbU! It:al&m Alad: Government have 110 such 
propm;al before them at present. As a matter of fact the question of the 
appointment of the Director of the National Museum of Art, Archaeology Bnd 
Anthropology cannot be taken up until the detailEl of the scheme have been 
worked out. '. . 

ENQUIRY INTO THE WORKING OF THE DEPARTMENT OF ARCH_~BoLOGIC.-\L SURVEY 
OF INDH 

90. Pandit Sri )[riIb.Da Dutt Paliwal: (a) Will the Honourable Member for 
Education please lay on the table of the House a lilit of publications excepting 
official reports, by the officers of the Department of .he ArchaeolQ8ical SurVey 
of India sincp. their appointment in the Department? 

(b) Do Government propose to consider the de~irability of appointing a 
non-official committee to enqutre into the working of this department? 

The Honourable Maulau AbU! K&I&m .bad: (a) ']'he att~nt,ion of the 
Honourable Member is invited to the replies given on the 20th March, 1~ 
to sturred questions N£>!!. 218 and 224 in regard to the papers published ul' 
to that date b.v the officers of the Archaeological Survey of India. A list of 
the plipl·rs published subse'luentl,v is laid on the ta.hle. 

(u) Go,,'ernment have already two bodies wiU; If majority of non-oftiOlal 
memhen, who advise them in regard to the working of this Departnlent, viz., 
the Stallding Committee of the Legislature and the Central AdvhiOry Bureau 
.l Archaeology. It is therefore not considered to appoint anothel' oommittee 
to enquire into the working of t·he Department. 

Statemeflt 

1. DI·. R. E: :.1m-timer Wheeler, Director Genera.l. 
(a) ".-\rikamedu": published in .4ncieflt Inti"". No.2, 1146. 
(1I) "ArchIPolol{ica.l PlanninlZ for India: 80m (if the Fa~to"": publillbed 

I'roctfdi"fJ' of the All bldia Sci,,,ce C07lgre", 1946, and in Ancitllt 
No.2. 

(e) .-trd"J'ology in I"dia fa-day: publilhed by Calcutta University, 1946 . 
. (d) "rirll1flopat(/I/(/m" published in the Journal of tl~e Greater India Societl/. xt 

(1945). 
Ie) "Harapp" 194", published in Ancient /tidia, No. 3 (in the pre .. ). 

2. Dr. N. P. ChalmivaTti. Joint Direct-or C'.ener.t . 
(Ii' "Epigrap)lj' .. n,' .. ntliropolo~': in 'P7oc8tiii1igs 01 tl,e Scienie"Oollgrej,; 1_'-. .. . . . ~ :.. .: : . 



UNSTARRED QUESTIONS AND ANSWERS 2007 
J. Mr. A. Ghosh, Superintendent of Publications; 

(a: ":J;he Age of Kalachuri [mperialism in India.": publillhed : in. CultUTti Vol. VIi. 
No.1. 

(b) "'l'he I\alachuris of Southern Kosala": published in D. R. Bhandarkal' Commt 
moratlon V olums. 

(c) "Two Mohan Seals from Nalanda" : published in Epigraphia Indica, Vol. XXIV. 
(d) "The pOttery of Ahichh&ira-Introduction": publisbed in Ancient India,. No. l.. 

. '{e) ''Sea)s' of an uhknoWn dynasty from Nalantla" : published in the 11Idian Historical 
Quarterly 

(f) "Nalanda Seals of Budha Gupta and Vishnu Gupta": publiflhed in' the Indian 
Bi.torical Quarterl1/. 

(g) "Coina of Varunamitra from Ahiehhatra" : puhlished in the Jcurnal of. tile Numj.· 
matic Society oj India. . 

: (h) "A Bronze Image Inscription from Nalanda": published in EpigTaphia I1Idica. 
XXV. 

(i) "A Buddhist Tract in a stone inscription in the Cuttack l\:luselUn" : published in 
the Epigrap'lIa bldlcn, XJ\. VI. 

(iJ "-~ Nalanda Copper Plat" of Samudra Gupta": published in Epigral"l;a' bldica 
XXV. 

(k) "The Date of the Panclava Kings of Southern Ko~ala": published in Epigraphia 
Indica, XXV. 

(1) "The Kal·ipada Image Inscription of I:lubhakarade\·&": published in Epi(Jraphio 
Indica, XXVI. 

4: Mr. T. N. Ramachandran, Superintendent, Southern Circle. 
(a) "Recent Axclueological Discoveries along the Mainamati and Lalmai Rallges, 

1'ippera District East Ben!!a)" : published in n. C. Law Vol." Pt. II, 1946. 
5. Mr. K. R. Srinivasan, Assistant Superintendent. 

(a) Pudukot.tai Inscriptions: Published by the Pudukottai State. 
(b) "The Megalithic Burial. and Urn-fields of South India in the light gf Tamil 

Literature and Tradition" : published in Ancient India, No.2. 
6. Mr. V. D. Krishnaswami, Alli.tant Superintendent (Pre-history). 

(a) "Stone Age India" : in Ancient lr.dill No.3, (in the press). 
7. Mr. S. _"-. A. Naqvi, Assistant Superintendent, Delhi Circle. 

(a) "Guide to HUllUIyun's Tomb and adjacent buildings" (in the prel.). 
(b) "Sultan Ghari", in Ancient India, No.3 (in the preis). 

8~ Mr. Krilhnadeva, Assistant Superintendent 
(al "Ko~ Inscription of Bhadramagha year 81". I 
(b) "Nalai:tda Seal of Viahnugupta". >- t>lIhli~hed in El,jgrapllia /1l1licII 
(c) "Raj ghat Copper plate of Govindaehantlra". J 
(d) "Excavation. at Rajlthat": published in Bibliography of Indian Hilltory and 

lndolofiy, 1942. 
(e) "Coin-devices on Rajghat Sei:Ia" : }Juhlillhed in the Journal 0/ Numi,mat;c Socieiy 

tIl India. 
Q. Dr. V. S. Agrawalll, As,i.tant Superintlmdent il. charge of Museum. Branch. 

'a) "Gupta Arlo-a Itudy" : Fubliaherl ill Ih,. Journal of tl1e 7T • P. Ri,for;r:al Societ;y, 
Pa1l1lQ TAdl Sp~r.illl Numbel', P,bTI/Ii1Y. 1&47. 

, ·.{b) "JaunP.ur .iJ,·jck Inscription". Publiahed. in tl.e Journal of the U. P.. Hi8toricol 
. Jlo'cieIJl. Pll1l11a Lo.ll speCial Number. 

{c)' "Silver Punch·marked r.oins· of the masaka type" : published in the Journal of the 
.'Ilumiamrltic Society of India (in the presa). . . 

(d) "A note on the P_tna Copper Band with Punch-marked symbols": publlshed in 
the Journal 0/ the Numiamatic .society 0/ 11Idia (in the p~.t; 

o<~) "Food and Drink i~. Panini's Alh~adhayi"; ,published in the, JOl,tTnalot the 
. Gtmgonath Jha In.htute Journal (m the pre.,. 

~fi "Currerit. Pro~r nli.inei in th'l A1ihtAllllyayi and Aneierit Sunga' tnleriptiona'.;. 
. published ill the Bharat-Kaumudi ·(in·the preiS)'- . ..' 

(g) '''A n~t. on thll Paraaika' Oil in ~an.li:rit Literatqre" BubJJiitted' for AnCIent 
,.' : Inll;' : . 
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PBOJlOTIOll" OJ' 'SPBCIAL SroDI.B8' Jll" ED170A'lION. 
. 91. are. SavaptiJa ....... : Will the Honourable Member fM Eclucatrion 

be pleased to state: 
• (a) what is meant by the promotion of special studies in education as men-

tioned in item 4 of the list of subjects under the Education Department in 
the Legislative Assembly circular No. xcvn dated 6th Dec. 1946; 

(b) what has been done so far in this regard. and whether Government baTe 
any Bcheme therefo!"; and 
. (c) whether workers' education falls within "special studies" in education, 
If so, whether Goyel11ment have any scheme for its promotion, if not, why not? 

fte HODOurable Kaulana .A.b1IJ. kalam Aud: (a) The item referred to by 
the Honourable- Member is intended to cover !i special educational problems 
that may al)ise from time to time such as Scientific Terminologies for Indian 
languages; 61 commoll Braille for the blind in India; Social and Recreative 
activities; ~w techniques of t.raining and assessment of attainment-s, etc. 

(b) A number of such special studie!ll, including those mentioned in part 
(a) bar: already been undertaken by the Government of India. A Central 
Bureau of Psycholog.v has been set up in India to make a study of certain 
impGIi-llnt pl"Ohlems relating to education, such as improvement of the present 
examination system, methods of selection for the vRrious stages of eduMtion, 
l"ocational gllid;mce, et.(~. The question of the cstahlishment of a C~ntral 

·Burenu for Blind Welfare and a Cent.!"al l\l~titute l"0l Social Service and Pub-
lic Administmtion is also under consideration. 

(c) Yes. The attention of the Honourable Member i", invited to the 
Chapters on Adult Education and Recreative and Social Activities in the 
Report by the Central Advisory Board of Educat.ion On l">ost-War Educational 
Development ill India, which hllR been accepted hy the Government· of India. 

SHORT NOTICE QUESTION AND ANSWER 
INCONVBNIENOE TO TOU_18TS AND TRAVELLERS AT SIIOW PLAOES IN lIma 

Mr. Jlanu Subedar: Will the Honourable MeDlber for Railways pleaae 
state: 

(a) whether th!! attention of GO\'cl"lUneut been drawn to correspondence 
N in the Statesman of the 6th March 1947 regarding inconvenience to 

12 Noo tQurists and t,l"Itvelicrs at vat·jous Bhow places in India? 
(b) Do Government propose to consider the plan or programme of estab~ 

lishing a Tourist Department, ·which will create special facilities to attract 
tourists from IIll over the world to ~ee the show plRCes in India? 

(c) Do Govemment propose to examine the possibility of setting up hotel. 
for and in connection with the railwa'y system at some of these places for iihe 
couveni<:>nce both of travellElrs and of tourists? 

(d) Have Government any estimat·e of the llumber of tourist travellers. 
who were coming to India before the war in normal times, and of the a.pproxi-
mate amount of money, which they were spending in this country on (i) 
travelling, (ii) other purposes? 

(e) Will Government make a statement of their policy on this subject? 
The BoIlourab)e Dr. Johl1 .aUhai~ (1\) Yes. 
(b) Goyernment hllv", n'ct,iVl'd the interim report suhmitted b.v the Tourist. 

Tl'affic: Committee which was appointed by the Government in 1945 with Sir 
John Sargent as the Chairman for the pu~ of investigating the possibilities 
of developing tourist traffic in India. The report recommends inter 4lia the 
formation of an Indian Tomist Organisation, an aut.onomous body of a semi 
offieia.l nature, enjoying the confidence of tht. Central Government, Provincial 
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Gcvernments and the Indiul1 Stutes. The finl11 report of the. Tourist Tralie 
Committee is awaited, but ill the meantuue Government are consideriDg 
what in.terim act40n should be taken. 

(e) Yes, but no final decision hus been reached~ Some localities are famy 
adequately equipped with facilities for tourists while in some others provisiou 
of such amenities by authorities other than railway:;, might be !lI0re RI)pl'Opriate. 

(d) No. 
(e) While Government consider that the first task before the Hailways 

must be to provide facilities for rail travel in India, in principle they favour 
the earliest possible development of tourist traffic with, however, due reg~rd 
to the food and transport situations. 

Kr. Kaau Subedll: ·Raving regard to the need of attracting foreigners 
to this country to see the great places here and also incidentally drawing 
some money, will Government ask this Commit,tee to expedite their repor. 
and also examine whether an In·tourist Company as 11 State venture should 
b3 put up or whether it should be done by private enterprise or by subsidised 
private enterprise? 

The BoDoarable Dr. ,J~ llattb&i: I will consider the Honourable Mem-
be .. '9 suggestion that the report of the Tourist Traffic Committee should be 
expedited. But in the meantime, 8S I stated in my reply, we in the Railway 
'Department are. considering setting up an interim organisatiQl1 for making 
the necessary preliminary surveys. 

Prof. W. G, Banp: In view of the food shortage and the railway tJottle-
neck to which the Railwav Member himself referred, will Government con-
sider thE' advisability of deferring action for the next two or three years until 
this crisis is over? 

The Bono1ll'&ble Dr. 101m Jlatthai: That is It matter that deserves to be 
considered. . 

Jlr. Manu Subedar: Will Gm'emment also consider with the Ministry of 
Communications whether the benefit of ail' communication should also not' 
b~ givf'n and linked up so that a part.\' may have an all-in comprehensive 
facility for such 8 tour as he mav select out of many which are offered to 
him, imd whether the Civil Aviation Department shOlild also not partake in 
the earliest formative stage with the proposals which are being made? 

The Bollo1ll'&ble Dr. ,John llatthai: The Tourist Traffic Committee undel' 
the chairmlmship of Sir John Sa.rgent is an inter-departmental committee 
bE'E:ides consisting of non·officials in which the Communications Department 
is lE'prel'ented. \ 

STATEMENTS LAID ON THE TABLE 
[INFORMATION PROMISED IN RJ!:PLIES TO CERTAIN Qm!OSTIONs-L.~m ON THE TABLB 

OF THE-HorSE-ToDAY]. 
Seth Sukhdev's Unltarred Question No. 214 ol12th April, 1946. 

Number of demobiliaed Military OfIicera taken in civil employment und.r the Cenkal 
Government during the period 1st October 1945 to 3IBt March, 1946, i. 700 approximately. 

MT. K. V. NeogY'B Starred Question No. 32 rPaTts (a\ to (c) and (6)1 
ot 28th October, 1946. 

EFFECT IN THE ACTIVITIES OF THE POSTS AND TELEGRAPHS DEP"RTMR~T AS II. 
RESULT OF COMMUNAL DISTURB.~NCES IN PROVINCES. 

(al During the period from the 16t.h Augu.t.l946 to the 28th October, 1946 the follow-
ing local areal in tbe ftllpectiV8 Provine .. Wllre affected by communal disturbancel :-

Calcutta tIfId Dact"a.-BenRal Preaidency. 
A.UaluJbaa CIftIi dgra.-Unit.ed Provint'ell. 
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. 81/11&e/. -Auam. 
AAmedabad, Bomba1l and Sanoamner.-Bombay Preaidency. 
Amraoti and 8auOM.-Centra! Provincel. 

"'fhe activitiea of the P. & T. Departmentin tbeae Provi~cea were affected in conaequence 
of the communal·diaturbances in that there were hea,'Y absentees in the 'various P. & T. 
Offices. There WAI considerable disloQt.ioR and BUBp6nid(;Ii of work. A number of post 
effices had to be clOBed down temporarily. Deliveriea of telegram. were inordinately delayed 
and tbe scheduled deapatches of mails in the riot affected areas had to be curtailed. Instal· 
lations of new telepbone connections and rectification of faults ··found in the existing onel 
were bampered. Supply of telegraph stores for works in progJ"e18 was cut off. 

(b) Yes j Considerable damage and 1088 bas been done to tbe property belonging to the 
P. and T. Department aR a result of arson lind looting. 'fhe extent of loss due to the 
communal disturbancea for the period under rl.'view amounted to Ra. 1,769·2'() in cash and 
postage stamt In one case in Dacca two registered letters· iii the' custody . of a delivery 
postman are so reported to have been lost. , 

(.01 Yes j P rticulars of casualties in the riot affected areas Province by Province at"'; .&8 
under :-

Killed. , . Injured. ' Kissing 

---,------- .. -·~·-----f___·-·-~-It-'-'------·-I-------
Bengal' 

Assam 

Bombay 

.c. P. 

r 

Total 

7 

1 

8 

2'1 1 

1 

31 1 

(e) The measure of the -protection afforded' by the local authorities in each place 
allected by the communal disturbances varied from Province to Province . 

. In . Bengal, according u, reports received police protection does not appeal" to have been 
.afforded to departmental property or personnel in each place in the diKturbed lI:ones. 

In Assam police protection wal not afforded. 
In the United Provinces, police and military pickets were poated at strategic points 

particularly in Allahabad but no special arrangements for the protection of P. &; T. offices 
were. made. . 

In Bo~bay, police protection was provided wherever a specific requisition was made by 
-the Department. An armed Police guard was also made available for tile city mail 
motor. Police resourceo$ werE' strained to the utmost due to their pre.occupation in riot 
.areas and 10 police assistance was not sought unless considered absolutely essential ano 
UDa voida ble. . 

In the Central Pro"in~el police ,assistance was invariably ayailable on requisition. 

Ballll Ram Nal'a.yall Singh's Starred Question. Nos. 134 and 137 of 3llt 
October,. 19(6 

-ApPOINTMEXT OF MR. P. M. GLOVER AS ENTOMOLOGIST IN INDIA L ... c REII1i4~CB 
. INSTi"TUTE. 

No. 134-- . 
lal The Committee did direc't tbat the post should be advertised both in England and 

in India. It has not heel!. pollSibletc asCertain whether the post was advertised in India 
,&r not. 

,(hI There i. no e\'idence that there wat; any cOntravention of the directions of U- Com· 
.ittee. 

.(c) Yell:: 
~d) lIr. Glover'oi'applicaiio, oolt&id~ no Nt~rilnca to hi~ experie:\ce. and klio..,ledge of 

'&c. 



No. 137~ 
(a) (i) Yes. 

STATEMENTS LAID ON 'fHJ!l TABLE 

R)U'AY)lENT 0" LOA.N TAUlN ;PY MR. GLOVIB. 

.2011 

M~ • 
(iii) The whole af the pl'incijlal of the l~n was repaid by him by 15th November, 1944. 
(iv) A Bum of Ra. 216-4-0 as. inter.est on the loan is still outstanding .... ·bich has not beea 

paid in spite of several remiw;lers. . '. ' 
(v) Mr. Glover applied for the advance on account of urgent private family reasollt 

and to tide ov~r financial difficul.ties and the loan wa~ granted to him on these grounds. 
It later transpIred that he had mvested the amount 10 war bonds and steps were take .. 
to recover the loan from him lltonce. 

(b) The irregularity of investing the loan in war bond was pointed out tQ him and 
his action waa t.reated &1\ amount-ing to misconduot. The question Qf taking disdplinary 
action will bllconsidered when he rejoins the .. rvice of the Committee. 

Mr.K. O. Neogy'8 Un8ta.Tred. Question No. 73 of 13th Nuvember, 1946~ 
EFFECT OF COMMUNAL ~IOTB IN NOAKHALI AND TIPPERAH IN BENGAL ON THB 

ACTIVITIES OF CENTRAL EXCISE DEPARTMENT. 

(110) In the Chandpur Circbl ('.omprising the district of Tipperah, four Rangt'>s ceased 
functioning temporarily as their h4l&dquarters had to be shifted to safer places during the 
worst period of the disturbances. All the Ranges in t.he Circle began working again soon 
after. Documents in one Range only were lo!'t. Practically all the 21 Rangel in 
the N oakhali Circle stopped working during the disturbances and 14 were. seriously affected 
although no documents were loat. Some of t.he Hindu Range Officers left their Rangel 
to remove their families to place~ tlf safety after tranaferring the office record8 f.o len 
disturbed neighbouring Ranges. 

There were no casualties among the Central.xcise staff. 
(b) A 1088 in revenue amounting to Ra. 25 only baa beIln reported due to loot-ing of ~ 

maunda of bete1nut from a warehouse at Sonaimuri. How and to what extent the cellectioB 
of Central Excise revenue will be affected have ,et to be leen. 

(c) The following ltaff were posted to the Noakhali and Chandpur Circ]es;-------- ~~------------------------------------~-----------.----------"" 

(1) Superintend en' I. i 

(n) Deputy SuperinteDd.t a 2 

(iii) InllJl8Mor 28 21 

(iv.) Supervisor 0' 4. a 
(v) • B ' P,Ide olerk J 11 

(vi) • C ' grade olerk I ,. 
(vii) Jamaclar 1 3 .. 

(viii) Peon 82 s.' 

The number of Rangee that _tinned to function u indi~"'" in 'a) ~ 
No reports about the diaturbancees appear to ~ve been qlad. byt.be at.aB .in .~ 

&rial except a verbal report by the Assistant Collector, I/acca, on 21st October 11!46- '!'be 
Coll~tor himself iuued te1e~phi~ ordera on' the 17th October (from his ~p m ~ 
Orilla) to withdraw stall and recordl from the worst. affected &reali, and to iiW.a1l pciilib1e 
bel in restoring orders and relief work. These ordel'll were relayed b.r. the Circle ~. 
N~1i, on 19th October, but bv thPll comm~icatiODB in the .ii~.rict. ~ 1acU.,. .~d. 
In response to a tel8lt1"&pbic request fnr det.ai1e, reportI ware made' bY u. Cire1e., oMcen, 
Chandpur and Noakhali. 
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¥'f. B. P. lhulljll,wfwala'8 Starred Que.tion No. (165 of 16th Nov.mbn: 1946 

INCOME-TAX ON TOTAL PROFITS OF STERl.lNG AXD Dou .... u COMPANIES IN INDIA 

~ (al A list ill attached. 
(b) 111 view of section 54 of the Indian Income-tax Act it is not p085ible to dilclOie 

the, nam8\! of oompanies whose British Indian prouts exceeded their foreign "profits. But 
the number of such oompalliel, 10 far u it is known, on the bull of com~ted income 
tal[ IUlsellslI\entll was: '¥1 in 1~44 ; 98 in 1944·45 and 84 in 1945-46. 

(c) The reply to the fint part is in the affirmative. 
(d) Yea, retums under .ection 19A were caned for in almost all eaeea. 
(e) The returns were received in a few easel. MOlt of the ladian ollielll of the clml--

panie, concerned were ullable to submit the returDS as they had no axceu !.o the register. 
-of abareholdel'l which were maintained abroad. It is not. therefore possible to give the 
precise number of ahareholdera who were in receipt of dividend. amoun~iDg to Its. 25,000' 
OT IIIOre. / 

(f) Yes,! in lOJDe cases the non'l'8lident lihareholdera were alll8llsed but the coDection of 
tax b.d to \be postponed because' of an a.ppe&l pending befoPe the Priv,. Council. The 
.amOlUlI. of super tax assesled in these cases is about R •. 25 Lakh •. 

(g) No prosecution was lodged at the individuals concerned were outJide the pale of 
British India.n law8 as they now .tand. 

Lilt 01 SterliJlg alltl Dollar companie& raTryin.g on bllllifle&, in British "ltlia. 
1. The Cawnpore Electric Supply Company Ltd., Cawnpore. 
2. The Weat' Patent PreBS, Ltd., Aligarh. 
3. The Toonbame Tea Company Limited, Jalpai,uri. 
~. De Havilland Air Craft; Company Ltd. 
5. East India Tramways Company Ltd. 
'6. Balu.chistan Chrome Compa.ny Ltd. 
7. Cable and Wireless Mid·East Company t.imited. 
8 .• ~siatic Petroleum Co., (India} Ltd. 
9. Anglo.Iranian Coil Co., (India) Ltd. 
10. Bu.rma .Oil Co., (India Trading) Ltd. 
11. Burma·Sheli .Oil Storage and Diatributins: Co., of badia 'Ltd. 
la Ralli Brothertl Ltd. 
13. Central ProviDeea MltDganese .Ore Co .• Ltd., Nacpur. 
14. At.t.ock Oil Com,pany Ltd., RawrJpindi. 
15. The Delhi Electric Supply and Traction (A.., Ltd., ~1ti. 
16. The Bani Light RaUway Cl)mpu.y Ltd., XlU'dttWacii. 
17. Duamara T. Co., Ltd. 
18. ~ Oil Company LW" 
19., Mum RaDway an·1 Tra~iDIl Co. , Ltll. 
t AIam Co., Ltd. 
21. BbubrigbM T.. ('0., Ltcf. 
22", Deamoolie T .. , Co., Ltd, 
23. Doom Dooma Tea Co., Ltd. 
M. Empire of India aud Ceylon Tea Co., t.tel. 

25. Pabbajan Tea Co., Ltd., 
as. Rapai T.. Co., Ltd, 
rI. T~ T. Co., Ltd. 
... JUDgl. Bros. Coorg 'Co&' Eatates Limited. Somwarpet . 

. ' 29. Elk Hill Co!. Eataliel Ltd., Sldclapv. 
30. Tat.terdeld Co., Ltd. 
31. Standard Vaccum on Co. 
3Il Wallace B1IOI. 1Il4 Co. LW", 
..iJ. David 8Iuooa • 00., Ltd. 
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34. Sizing Matel'iala Ltd. 
35. The Eastern Chemical Co., Ltd. 
3&. MIIl'SI'8. Duncan Stewart Co., Ltd. 
37. Mes8rl. Glenfield &: Kenned7 Ltd. 
."58. The 'Western Electrio Co., Ltd. 
39. Warner BreB. lit. National Pic. Inc. 
40. Warner BI'OII. as ageilta t() W&rner Brol. ht Naiional Pic. Inc., ~tlJl. 
41. Werner 8roa. lUI agenta to Warner Bro •. lat National Pic. Inc. We'll' York. 
-42. Warner Bl'OI!. u agent. to Vitagarph, New York. 

2013 

• 

43. Universal Pidul'q Inaia Ltd., II agents to Uuiversal Picture, CarporatioD Inc. 
-44. CaD.dles India Ltd. 
-45. Cementation, Ce.. Ltd. 
-46. Lintas Lid., 
47. Pinehill Johnson &: Co1. Ltd. 
-48. Aeea Electric Ltd. 
4'9. Clackie & Son (India) Ltd., Scotland. 
50. Burneo ·Co. , Ltd.. London. 
5l. British Burma Petroleum Co. Ltd. 
·52. Butterworth &; Coy. (India), Ltd. 
53. Card Clothing &: Belting Ltd. 
54. C. & J. lIampt.)nLtd. 
55. Canon Co., Ltd. 
56.C. W. Chaney &; Sans Ltd. 
57. Ellel'man's Wii.on Line Ltd. 
.58. Henry Simon Ltd., Manchester, 
59 . .International Correspondence School. (Overseas Lt.d.). 
60. wuis Dreyfu! &: Co., Ltd. 
61. Lissen Ltd. 
62. Rylllnds &; Sons. (Over_s) Ltd. 
63. Rownlree &; Co., Lt.d. 
64. Sun Shifping Co., T.td., London. 
65. Spicers (I<: sport', J.td .. 
66. Saint Line Ltd. 
fl7. Spurrier Glazebrook A; Ce., Ltd. 
~. aimen. Electric Lamp. I; Suppli~. Ltd. 
68. Thomas Hardman I; Sou. Ltd. 
'70. Twyforda Limi1led. 
11. Williamaon I; Co., (Rochd_l Ltd. 
'72. Wright La/milD , UHUley Ltd. 
'73. William 'Collial &ft. " Co., Ltd., 0lal.(Ow. 
'14. Army &: Navy StMu I.td 
'75. British Druc House Ltd. 
16. British TabalatiDg Machille Co., Ltd. 
71. Consolidated PDealllatlc Tools Co., J.i.d. 
78. Chloride Electrical Storage Co. (India) Ltd 
79. Charles Walker I; Co., Ll.d. 
90. Engliah Electric Co., Ltd. 
81. Eadie Broe. I; Co., Ltd. 
sa. EDgu.h Card CloWDg Co., Ltd. 
83. IDtemational BUliIl8M Machine. Crop. of New York 
84. Ka)' &: Balter Ltd., London. 
85. PillriDgtoIl Brot.hen LW. . 
86. BichardIOIl Te1ll' &: Co., Ltd. 

,. 
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frl. W-elcoD"le Foundation Ltd. 
88. Wilson Brothers Brothera, Bobbin Co., LtJ· 
89. The ADChOl Line Ltd. 

1 00. The British Intit.itute .")f El1gl. Tech. Ltd, Londo •. 
91. llessl's. Carr &: Co., Ltd. 
92. The Central Agency Ltd. 
93. The E~lj"8h Sewing Cotton (',0., Ltd 
94. The GrahmB Trading Co., (Indie.) Ltd. 
95. Johnson and Phillips, Ltd .. 
96. J. &: P. Coats, Ltd. 
97. Kirk &-. Co., (Blackburn) Ltd.. 
98. Macmillian &: Co., Ltd. 
99. Mil~r's Timber Trading Co., Ltd. 
100. M(rlell BickllrtlJn & Day Ltd. 
·101. Re~tel'll Ltd. 
102. T~entieth Century Fox Filru Crop., New York. 
103. Thomas Cook & SOilS (Bankers) Ltd. 
105. Br. Crown Life 'Assuranoe Co., Ltd. 
106. Crown Life Insurance Co., Ltd. 
1m. La-Concordc Ins.urance Co. of Paris. 
108. L'Union Fire Insurance CD., Ltd. 
109. Swiss National Insurance Coo, Ltd. 
110. Scottish Metropolitan Life Assurance Co., Ltd. 
111. Baloise Fire Insurance Co., Ltd. 
1l2. Essex &: Suffolk Equitable Insurance Co., Ltcl. 
113. Gresham Life AMurance Co" Ltd. 
114. Great Eastern Life Assurance Co., Ltd., 
115. 'Helve~ia Swiu Fire Insnrance Co., Ltd. 
116. Legal &: General A~urance Co., Ltd. 
117. Mftr •• Life Assurance Co., Ltd. 
11B. National Mutual Life AuociatiOil of Australia. 
119. Provincial Ineurance Co., Ltd. 
100. 8co~tilh In8urance Crop. Ltcl. 
121. TBDlho Marine ~ Fire Inaurance Co., Ltd. 
l22. Yorkshire Insurance Co., Ltd. 
123. Eagle Star Insurance Co., Ltd. 
l24. Motor Union Inaurance Co., Ud. 
125. Meurs. Adrema Ltd. 
126. Agfa Photo Ltd. 
127. Bolland Bombay TradiJIc. 
128. Trading Co. Late Bep. I: Co.. Lt.L 
129. American Ezpreu Co., Ltd. 
130. Bombay Gu Co., IXd. 
131. Eastern Bulk Ltd. 
132. Lloyda Bank Ltd. 
l33. Maritime Inaurance Co., Ltd. 
134. Norwich Union Life AMulance 0<>., Ltd. 
135. National Employers Mutual Life AlIIIOCiatlon UcI. 
136. Sun Life InsDrallce Co pf c.Dada. 
137. General Acccident Fire I: Life A_l'aDCe Co., L.t4l. 
l3B. Begbie Phillips I: Baylay. 
1M. Evanl Iledieal Sappliea Ltd. 

[17TH ~AK. 1~1 
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140. Longmans Green & Co" Ltd. • 
141. Whippen & Sons, Ltd.-

'142. The Anglo Thai Corporation Ltd. 
143. Banco N atioIl&I Ultra Marino. 
144. Bank of Ceylon. 
145. Blundell Spence & Co., Ltd. 
146. Comptoir National D'Escompte De Paria. 
147. Cox & Kings (Insurance) Ltd. 
148. F. F. Christien & Co., Ltd. 
149. N ederlands Indische Handles Balik. 
150. National City Bank of New York. 
151. Public Utilities InveRtmoot Co., Ltd. 
152. ARa Lees & Co., Ltd. (through Indian Textiles Eng. Ltd.). 
153. British Colloids Ltd. 
154. British and Dominion Film Productions Ltd. (through United Aitilti Corp.) 
155. Cox & Kings (Agents) Ltd. 
156. Chloride Electrical Stol'alte Co., Ltd., l\.anchester. 
157. Dobson & Barlow Ltd. (through Indian Textile Engilleers Ltd.). 
i58. E. Green & Co" Ltd. 
159. Graton & Knight, Ltd. 
160. Howard & Bullough Ltd. (through Indian Textile EngineerB Ltd.). 
161. John Bet,herington & Co., Ltd. (through Indian TeJl~ Ingin~ra Ltd.). 
162. London Films Productions (through Uniu-d Art,jilts Corporation Lt.d.). 
163. N ationsl Analine & Chel!lical Co., Ltd. 
164. Platt Bros. & Co., Ltd. (through Indian Textile Engineers Ltd.). 
165. Parke Davis & Co., Ltd. 
166. Tweedales & Samlley Ltd. 
167. Textile Machinery Makers Ltd. (through Indian Textile Engineers Ltd.). 
168. Turner & Newall, Ltd. 
169. Turner Bros. Asbestos Co., Ltd. 
170. United Artists Corporation Agents to Alexandra Korda FilmProductionl Ltd. 
171. International Chemical Ltd. 
112. John Wyth &; Bros. Ltd. 
173. United Artists Corporation-Agents to PendemU;Pictllrea Ltd: 
174. United Artists Corporation-Agents to Alexandra Koraa 

~(Dollar). 

175. R. K. O. Radios Pictures Inc. 
176. Khongca Tea. Estat.es Ltd. 
177. Dooria Tea. Co., Ltd. 
178. Pathini Tea 00., Ltd., 
179. Surma Valley Tea Co., Ltd. 
180. Scottish ABSaIll Tea Co., Ltd. 
181. Derby Tea Co., Ltd, 
182. Kaliahar & Seconee Tea Co" Ltd 
183. Neddem Tea Co., Ltd. 
184. Badlipar Tea Co., Ltd. 
185. Lungla (Sylhet) Tea Co, Ltd. 
186. Longai Valley Tea Co, Ltd. 
187. T,usheropre Tea Co., Ltd. 
188. Rupajuli Tea Co., Ltd. 
189. Bordubi Tea Co., Ltd. 
11.90. Bobheel Tea Co., Ltd. 

~ilm Incorpo~ated 
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191. Boroi Tea Co., Ltd. 
192. Borjan Tea Co., Ltd. 
193. Attarikhat Tea Co., Ltd. 
194. Jettinga Yall~y Tea Co., Ltd. 
195. British Auam Tea Co., Ltd. 
196. ltakhooli Tea Co., Ltd. 
197. Jorehat Tea Co., Ltd. 
IgB. Aibheel Tea Co., Ltd. 
199. Amgoorie .Tea Estate, Ltd. 
200. Borellie Tea Co., Ltd. 
mI. Kachrigoan Tea Co., Ltd. 
202. ;Halem Tea Co., Ltd. 
203.( Imperial Tea Co., Ltd. 
204. \&jmai Tea Co., Ltd. 
205. Bargange - Tea Co., Ltd. 
206. The Calcutta. Electric Supply Corporation Ltd. 
'JJ11. B. Nr Railway Co., Ltd • 
•. Remington Rand Inc. (Dollar). 
209. Minimax, Ltd. 
21~. 3. Henry Co., Ltd. 
211. W. &; T. Avery Ltd. 
212. British hUIlUated Cablel Ltd. 
213. Behubor Co., Ltd. 
214. International Bitumen EmUlaioDi LtAt. 
215. T. E. Thompson &; Co., Ltd. 
216. Calcut.ta Tramways Co., Ltd. 
217. J. Stone &; Co. (India) lAd. 
218. Lipton Ltd. 
2l1. Bun Dooara Tea Co., Ltd. 
210. KOODIIOIlg Tea Co., Ltd. 
2!1. Lewis &; Taylor, Ltd. 
.. Corramore Tea Co., Ltd. 
213. A_ Frontier Tea Co., Ltd . 

.• 2IM. Attaberie Tea Estate Ltd. 
225. Dhoolie Tea Co., Ltd. 
•. Dhendie Tea Co., Ltd. 
227. Ishabheel Tea Co., Ltd. 
228. Gingia Tea Co., Ltd. 
•. Mather &; Piatt Ltd. 
2210. Meryle Co., Ltd. 
231. Beatly Gresham Ltd. 
232. Moabund Tea Co., Ltd. 
m. AslOCiated British Machine Tools MakeR Ud. 
234. Associated Portland Cement Mfg. Lt.d. 
236. Albion Motol'll Ltd. 
236. Belaeri Chard war Tea Co., J.v.I. 
237. Ramgaon Tea Co., Ltd. 
238. Blyth &; PiaU. Ltd. 
239. Bogabagh Tea Co. Ltd. 
140. Brown Ba1aYI Steel Work. Lti. 
241. ~ T. Co., Ltd. 

[17TH MA.lt. 1941 
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242. Dima Tea Co., Ltd. _ 
243. Budla Beta Tea Co., Ltd. 
244. Saikwah .Aaaam Tea Co., Ltd. 

.?A5. Bazaloni Tea Co., Ltd. 
246. D. J. Keymore &: Co., Ltd. 
247. P. &: M. Co. (England) Ltd. 
248. Marconi International Marine Communication Co., Ltd. 
249. Prichet GoldE. P. S. Co., Ltd. 
260. Phillips Lamp Co., Ltd. 
251. Super Heater Co., Ltd. 
252. Moran Tea Co., Ltd. 
253. Romai Tea Co., Ltd. 
254. Lookaan Tea Co., Ltd. 
255. Lukwah Tea Co., Ltd. 
256. Vulcan Foundry Ltd. 
257. Morangi T8J!. Co., Ltd. 
258. Sonabheel (Aaaam) Tea Co., Ltd. 
259. Rangajan Tea Co., Ltd. 
260. New Sylhet Tea Co., Ltd. 
261. Tingre Tea Co., Ltd. 
262. Majuli Tea Co., Ltd. 
263. Holman Bros. Ltd. 
264. Johnaon &: Sons (Mfg. Chemist), Ltd., London. 
266. Alfred Herbert Conventl'1 Ltd. 
266. 'Good Year Tyre &: Rubber Co., Ltd., Airon OJUo U • 
267. British Equitable Inlurance Co., Ltd. 
268. British India Steam Navigation Co., lAd. 
l!69. Dunlop Rubber Co., Ltd. 
27t. Oriental Gas Co., Ltd. 
271. Jell&Op &: Co., Ltd. (London). 
272. UnitAld Scottish IDlurance Co., lAd. 
273. Whiteaway. Laidlow &: Co., Ltd. 
274 . .Alliance AI.urance Co., Lt.d. 
275. Alluminium Ltd. 
276. ALIas Assurance CO'L Ltd. 
m. Air Survey Ce., Ltd: 
278. Bank Line Ltd. 
279. British American Allurance Co., Ltd. 
280. Dritish Fire Insurance Co., Ltd. 
281. Briti&h and Foreign Marine IDlurance Co., Ltd. 
282. British General lnBurance Co.. Ud. 
283. British Oak Insurance Co., Ltd. 
2114. British Traders Inlul'ance Co., Ltd. 
285. Bushelll Limited. 
286. Butler Machine Tool Co., Ltd. 
2lf1. Bank of Scotland Dundee Nominees Ltd. 
288. Bankers &. Traders Insurance, Co., Ltd. 
"289. C. A. Persona Ltd. 
290. Caledonian Insurance Ce.., Ltd. 
291.' Canton Ir'8urance Office Ltd . 
• Central Inaurance Oflice Ltd. 
393. Century Inaurance Co., LW. 
294. Db.rant.. Bteuuib.ip Co., 1M. 

201'1 

-~ 

•• •• 
. ...... 

,_.f 

" 't; 



2'018 LEGISLATIVE ASSEMBLY 

•. China Fire Insurimce Co" Ltd. 
296. City Line Ltd. 
2f11. Clan Line Ltd. 

· 298. Commercial Union Assurance Co., Ltd. 
· 299, Crosse & Federal Union Insurance Co., Ltd. 
300. Eastern Federal Union Insurance Co., Ltd. 
301. Ellerman Bucknel Steamship Co.; Ltd . 
•• Employer's Liabihty Assurance Corp. Ltd. 

· 303. Guardian Assurance Co., Ltd . 
. ~. Rain Steamship Co., Ltd. 
'305. Rongkong Fire Insut'allce Co., Ltd. 
306. Jpdisn General ~avigation & Railway Cu., Ltd. 
3111. tiver Transport & Trading Co., Ltd. 
308.~aml's Nourse Ltd. 
309. Law Union & Rock Insurance Co., Ltd. 
310. Liverpool & Lonihll, Glo"e lnsurance Co.. Ltd. 
311. London Assurance. 
~. London Guarantee & Accident Co., Ltd. 
313. London & J ... ancaKhire Insut"ance Co., Ltd. 
3M; Lonllon & Provm~ial :\larine & Ueneral Ins('". Co., Ltd. 
315. :London & Scottish Assurance Corporation J.td. 
316. National Guarantl'l' & St'curitiship Association Ltd. 
317. New Zealand InsuraOCt' Co., Ltd. 
318. Northern Assurance Co., Ltd. 
319: Nationsl Insurance Co. of Great Britain Ltd. 
32n. Pearl Assurance Co.. Ltd. 
32l. l"rodencial Assurance Co. Ltd. 
322:. Qween8land Jnsuran~e Co., Ltd. 
323. Railwa~' Passengers Assurance Co., Lt/!. 
324. Royal Exchange As_uunce Corporation Ltd. 
325. Royal Insurance Uo, I!td. 
3'26. Scottis}, UOIon & National Assurance Co., Ltd. 
327. South British Insurance Co., Ltd. 
328. State Assurance Co., Ltd. 
329. Union Insurance Societ~· of Canton Ltd. 
330. North China Insurance Co., Ltd. 
331. Raleigh Investment Co., Ltd. 
332. North British and l\IPl'cantile Insurance Co., Ltd 
333. River Steam Naviltatioll Co., Ltd. 
334. Phoenix Assurance Co., Ltd. 
335. Norwich Union Fire Insurance Society LLd. 
336. Union Assurance Society Limited. 
337. Gramophone Company, Limited. 
338. Peninsular & Oriental Steam Navigation Co .. Limited. 
339. Asiatic Steam Xa"i~atioll Company, Limited. 
340. Western Assurance Company, Ltd. 
341. Sun Insurance Office, Limited. 
342. Sf'a Insurance Company Limited. 
343. Standard Life Assurance Company Limited. 
344. Indo.pacific Shipping Company Limited. 
345. T. &: J. Brok1ebl.nks Limited. 
346. Silv£'r I.ine Limited. 
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347. Paltime Insurance Company Limited. 
348. Yangtazee Insurance Association Limited. 
349. British Sulphate & Amonia Federation, Limited. 
350. Hall Line Limited. 
351. Hollad British Line. 
352. Java Sea & Fire Insurance Company, Limited. 
353. Netherland Steam Navigation Company, Limited. 
354. Overseas Assurance Company Limited. 
355. Rotterdan Lloyds Steam Navigation Company, Limited. 
356. Reliance Marine Insu:'~n(:e Company, Limited. 
357. West of Scotland Insurance Company Limited. 
358. Indo China St"um Navigation Company, J.imited. 
359. Marine Insurance Company, Limited. 
360. Ocean Accident Insurance Company, Limited. 
361. Ocean Marine Insurance Company Limited. 
362. Ransoms & Ballier Limited. 
363. Suttons & Sonll J.imited. 
364. Union Marine Insurance Company Limited. 
365. General Film Distributors Limited. 
366. Assam Consolidated Tea Estates Limited. 
367. Assam Estates Linlited. 
368. Bengal United Tt'.a Company, Limited. 
369. British Indian Tea Company Limited. 
370. Cachar & Dooars Tea Company Limited. 
371. Dekhari Tea Company, Limited. 
372. Deundi Tea Company, Limited. 
373. Dorman Long & Company Limited. 
374. Doolahat Tea Company Limited. 
375. Dooars Tea Company. Limited. 
376. East India Coal Company Limited. 
377. Jhanzie Tea Association, Limited. 
378. Jokai (Assam) Tea Company, Limited. 
379. Limbiguri Tea Company, Limited. 
380. Makum (Assam) Tea, Company, Limited. 
381. Makalbari Tea Co., Limited. 
382. Shakemate Tea Estates Limited. 
383. Sephinjuri Bheel Tea Company, Limited. 
384. St. Mary Axe . Securities Limited. 
385. Steel Br~thers and Company Limited. 
386. Upper Assam Tea Company Limited. 
387. Worthington Simpson Limited. 
388. w.. T. Henley's Telegraphic Works, Limited. 
389. Yule Catto and Company Limited. 
300. Achabam Tea Company, Limited. 
391. Allen & Hanbnrys, J.imited. 
~. Assam !Jooal's Tea Company Limited. 
393. Bagru"otl' Tea Company, Limited. 
394. Balijan Tea Company, Limited. 
395. Baranagore Jute Factory Company, Limited. 
396. Barraoora (Sylhet) Tea Company, ·Limited. 
397. Bell's Asbestos & Eng. Company (India) Limited. 
398. British Darjeeling Tea Company Limited. . 
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•. Brao & Chingoor Tea Eatatel, Limited. 
400. Greenwood Tea Company, Limited. 
401. Griflin & Tatlock Limited. 
4<Yl. Hope Tea Company, Limited. 
403. Hunwal Tea Company Limited. 
·404. Henleya Tyre & Rubber Company Limited. 
405. Patterson Eug. Co., (India) Limited. 
406. Rajah Ali 'rea Eatatel· Limited. 
407. Weatern Ca~har Tea Company, Limited. 
408. Wiggina T~pe & Alex Perie (Export) Limited. 
409. Amalgamated Tea Eatatea Limited. 
410. Anglo American Direct Tea Trading Company Limit.lcl. 
411. phandpur Tea Company Limited. 
412. ~ndian 'I'ea of Cachar Limited. 
413. Jalinga Tea Company, Limited.· 
414. Kanan Devan Hill F.roduce Company Limited. 
415. Silvertown Lubricant Limited. 
416. Semena Brother., Limited. 
417. Alex. Lawrie &. Company, Limited. 
418. Chargola Tea Aaaociation, Limited. 
419. Chubwa Tea Compauy Limited. 
4~. Chulaa Tea Company, Limited. 
421. Dhamai Tea Company, Limited. 
422. Doloi Tea Company' Limited. 
423. Daniel Adamson lind Compauy, Limited. 
424. East India and Ceylon Tea Company, Limited. 
425. Eastern Assam Tlla Company, Limited. 
426. Eastern Coal Company, Limited. 
4'l!1. Eyre Smaiting Company, Limited. 
428. Ever Ready Company (G. B.) Limited. 
429. Fry's Metal Foundaries, Limited (U. K., 
430. Fry' B lDiecastingll, Limited. 
431. Harmutty Tea Company, Limited. 
432. Jewel Filter Company Limited. 
433. A. &. J. Main and Company, Limited. 
434. Majagl'am Tea Company, Limited. 
435. Me. Gregor and Balfour Limited. 
436. Meeuglaa Tea Company Limited. 
437. Salonah Tea Company, Limited. 
438. Scottpore Tea Company, Limited. 
439. Shamnugger Jute Factol'Y Company Limited. 
440. Sylhet Tea Company Limited. 
441. Single Tea Company l-imited. 
442. Titaghur Jute Factory Com!,an~' Limited. 
443. Allynagar 'fea.· C'ompany. Limited. 
444. Amo Tea Comrany Limite •. 
445. Coub Brothers and Company Limited 
446. Cherie Valley Tea. Company Limited. 
447. Coaaipol'e Tea Company Limited. 
448. (1raigpark Tea Company Limited. 
449. Chokidinghi Tea Estates Limited.. 
450. Dangua Jhar Tel!> Company Limited. 
451. Darjeeling Consolidated Tea Company Limited. 
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452. Dijoo Tea Company Limited. 
453. Doloo Tea Company Limited. 
454. Doodputli Tea Company Limited. 
455. Kukichurra Tea Company Limited. 
456. Lankapara Tea Company Limited. 
457. Lebong Tea Company Limited. 
458. Mazdehee Tea Company Limited. 
469. Merehantile Bank of India Limited. 
460. Marybong and Keyal Tea EBtates Limited. 
461. Northern Dooars Tea Company Limited. 
462. Planter'. Stores and Agency Limited. 
463. Ruugli Ting Tea Estates Limited. 
464. Rukni Tea Company Limited. 
465. Tarapore Tea Company Limited. 
466. Thanai Tea Company Limited. 
467. Victoria Jute Company Limited. 
468. Zaloni Tea Estates Limited. 
469. Castleton Tea Estate Company Limited. 
470. Alumiuium Limited Montreal, Canada. 
471. Borokai Tea Company Limited. 
472. British Arc Welding Company, Limited London. 
473. British Ropeway and Engineering Company Limited. 
474. Berholla Assam Tea Company Limited. 
475. Bells Asbestos and Engineering Limited. 
476. Bank of Communication (Chinese Dollar Co.). 
4'17. C. &; E. Morton Limited, London. 
478. Consolidated Tea and Lands Company, T,imited. 
479. Crada Limited; 
480. Herta Pharmaceuticalp, Limited. 
481. I. C. I. Dyestuffs Limited. 
482. John Dickinson and Company Limited. 
483. Kalline Tea Company Limited. 
'484. Kalamazoo Limited. 
485. Leesh River Tea Company Limited. 
486. Light Foot Refrigeration Company"Lim,ited. 
487. National Bank of India Limited. 
<188. Nobel'B Explosives Company Limited. 
·489. N oyaPltra Tea Company Limited. 
490. Pekin Syndicate Limited. 
491. Powers Sarnas Accounting Machines Limited. 
492. International Combustion (India) Limited. 
493. John Thompson (Welverhamption) Limited. 
494. Jenson and Nichelson (London) Limited. 
495. John Thomson Water Tnbe Boiler Limited. 
496. John Thomson (Dudly) Limited . 
. 4f1l. John Thompson (Kemcolt 'Water Flofteners) I,imited. 
498. Keyah Tea Company Limited. 
499. Keymer Bagshawe and Compan.," Limited. 
500. Narndaug Tea Company Limited. 
501. Arcadian Tobacco Company Limited. 

500. Cigerette Manufacturing (India) Limited. 

li03~ Dominion Tobacco Company Limited. 
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504. Indian Leaf Tobaccco Development Company I~imited. 

505. Printers (India) Limited. 
506. Peninsular Tobacco Company Limited. 
fU/. Thomas Bear and Sons (India) Limited. 
500. Atlantis (East) Limited. 
509. John Dewar and Sons Limited. 
510. F. &: C. OilIer Limited. 
511. G. Atherton and Company (Eastern) Limited. 
512. Hally' Brothers Limited. 
513. Standard Telephone and Cables Limited. 
514. Thomas Duff and Company Limited. 
515. Blackwood B'ryson and Company Limited. 
516. ~ggie Brothers Limited. 
517. ~ames Finlay Company Limited. 

\, 

. Liat ot Dolltw Oompmrie. 
518. Isthmian Steamship Company Limited. 
519. Great American Insurance Company Limited. 
520. Hardord Insurance Company Limited. 
521. Home Insurance Company Limited. 
522. American Insuraupe Company Limited. 
523. Eaat6m United Assurance Corporation Limitl!d. 
524. American President Lines. 
525. Honover Insurance Company Limited. 
526. Paramount Fibn of India Limited. 
527. National Cash Register Company. 
528. Ludlow Jute Company Limited. 
529. The Calico Printers' AS80ciation Limited, Manchester. 
530. The Oorogaum Gold Mining Company of India Limited, London. 
531. The Champion Roof Gold Mines of India Limited, London. 
532. The Nandydroog Mines Limited, London. 

• 533. The MY-Bore Gold Mining Company Limited, London. 
634. The London VarniBh and Enamel Company Limit.ed, SU!bIHid.ia.ry Cempaoy of 

Jensen and Nicholson Limited, London. 
535. Messrs. Gordon Woodroffec and Co., Lt<!,., London. 
536. Messrs. Biuny and Co., Limited, London. 
537. The Madras Tea Estates Limited, Cumbum, Madul'a Dt. 
538. Messrs. Harvey Brothers, Ageucy Limited, London. 
539. The Pondicherry Railway Co., Ll.d., Trichinopoly. 
MO. The British India Tobacco 'Corporation Ltd., Guntur. 
541. The Kerala Tea Co., Ltd. By Agents Messrs. Harrisons and C'rossfield Limited~ 

Quilon. 
542. Messrs. Darragh Smail and Co., Ltd., Coom. 
543. The Pullangode Rubber Co., Ltd., By Agents Mellars. Aspinwall 

Limited, Cochin. 
Company 

544. Messrs. J. H. Yavascur and Company Limited, London, By Agents Messrs. Asp~ 
wall Company Limited, Coehin. 

545. The Ceylon Land and Produce Qompany Limited. 
546. The Estates and Agency Co., Limited. 
547. The Nilgiri Plantations Company Limited. 
548. The Katary Nilgiri Tea Estates Limited. 
549. The South Indian Railway Company Limited. 
550. The M. &: S. M. Railway Company Limit,d. 
551. Th. Madras Electric Supply Corporation Limited. 
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552. The Madras Electric Tram ways Limited. 
553. Messrs. Harrison & Crossfield Limited, Quilon. 
554. The :Magnum Syndicate Limited, Salem. 
555. The Malayalam Plantations Limited. 
556. Messrs. Charles Margon and Company Limited. 
557. The South India Export Company Limited. 
SSR. Messl·s. Declcromont and Donner Limited. 
559. Messrs. Simsons and Mc. Conechy Limited. 

,560. The Anglo French Textiles Company Limited. 
'. 561. The East India Distilleries and Sugar Factories Ltd. 
562. Measrs. Samuel Barrow and Company Limited. 
563. The Indian Peninsular Rubber aud Tea Esf.l!.tes Limited. 
564. The PoonnlUdi Tea and Eubber Company Limited. 
565. The Jamaican and General Mortgaaes and Investment 
566. Mesars. William Goodacre and Bona Limited. 
567. The Gudalore (Nilgiri) Tea and Coffee Estates Limited. 
568. The Anamalai Tea. Estates Limited. 
569. Stanmore .Uamalai Estates Limited. 
570. The Waterfall Anamalai Tea. Estates Limited. 
1\71. The Naduar Estates Limited Valparai. 
5'12. Pcircc Leslic and Company Limited, Calicut. 
573. The Commonwealth Trust Limited, Calicut. 

• 

Trust. Company Limited., 

574. The English and Scottish Joint Co-operative Wholesale Society Limited,Calicut, 
575. The Indian Coffee Corporation Limited, Ghrtsi1a. 

Shri Sri Prakasa's Supplementaru Question to Seth Govind Das's StarTed 
Question No. 439 of 21st February 1947. 

CULTIVATION OF VEGETADLES IX LAWNS NEAR KINGSWAY IN NEW DBLHI 
Under '~ondition No. 8 of the terms of agreement with the contractor the unfiltered' 

water was supplied to him free of charge. The amount of Rs. 26,000 was the rent of thl!' 
land only. Condition No. 8 of the agreement referred to above reads as follows:-

"Whatever unfiltered water will he available on the area leased to the lessee free-
of charge and the lessee will be responsible for any damage to water install,,-
tions and he shall be responsible to make his own arrangements to irrigate hi. 
crops". 

Sudar Mangal- Singh'S! Starre(l Qu.estion No. 588 of 25th February 1947 
IMPORT OF OPTICAL GOOD IN" INDIA. 

19.6 It.6 

-------~-------------I-----,-.--I---------.-

Import duty reaIi'led under Tariff item 77(2) which 
oomprises Optic"l, Scientific, PhilRophic!\1 and 
Surgical Instruments. 

Re. 

6,30,/548 

Rs. 

11,88,966 

--- ------' --.----=------' ---,---------1------,---
Duty on Spectacle goodR is not separately recorded 

STATEMENT RE RAILWAY EARNINGS-LAID ON THE TABLE 
'!'he HOIlourable Dr. John Katthai (Member for Railways and Transport): 
Sir, I lay on the table a copy of statement showing the netl earnings for tfle 

financial yel!ors 1944-45 and 1945·46 and the revised figurea for 1940-41 to 1943·44 
of new Railway lines opened on and after the' 1st April 1938 and 1989_ 
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ELECTION 0:1<" MEMBERS TO THE COMMl'l."l'EE '1'0 CONSIDER THE 
REVISION OF THE CO\\,ENTIDK RE RAILWAY FINANCE 

"- The Honourable Dr. John Katthai: (Member for Railways and Trallsport,: 
Sir, I move: 

"That this Assembly do proceed to ele('t in such manner as the Honourable the President 
may direct, eleven members to serve on a Committee (along ",;th the 'Honourable the 
,Transport Member, the Honourable the Finance Member and the Financial Commissioner, 
Railways) to considE'r the revision of the Convention adopted under the Assembly Resolu-
tion, dated the 20th September 1924 and to report in the COUfAe of the Session preceding 
the Budget Session 1948." . 

][f. President: Motion moved: 
"That this Assembly do proceed to elect in ~uch manner as the Honourable the President 

may direct, eleven members t.o serve on a Committee (along with the 'Honourable the 
Transport Member, the Honourable the Finance Member and the Financial Commissioner, 
~ilwaY8) to considE'r the revision of the Convention adopted under the AMembly ReIIolu-
tlon, dated tbe 20th September 1924 and to report. in the course of t.he Session preceding 
t·he Budget Se8l!ion 1948." 

Kr. Lea1.le Gw1lt (Bombay: Europpan): Sir, can the Honours·ble Member 
. say hoW' long the proceedings of the Committf'e are likely to take? 

The Honourable Dr. John Katt.hai: I made a reference to that. point in the 
course of some remarks that I made during the discussion on the cut motions . 

. My eXI!ecta~ion is t~at. t,he materials necessary for pile Committee will be ready 
some bme In ,T uly and the Committee should he able to finish its work before 
the end of the calendar year. 

Mr. Lealie Gwilt: Will the Committee meet in Delhi? 
'!'he Honourable Dr. John )(atthat: That will rlepend on-the convenience Of 

the Committee, bujj my idea is that they will meet here. 

Prof. B. G. Ranga (Guntur cum Nellorfl: Non-:!\{llhammadan Rural): Sir, 
for the information of the Committee that is to be brought into exis~nce I 
should like to state that; the Convention that is sought to be considered by this 
Committee was once arrived at by the whole House and it wa.s then considered 
I!.dvisable that the railways being one of the biggest in!lustrial concerns in this 
country should be made to pay a suitable contribution to the general revenues. 
1 am anxious that the Commitltee should keep this wry prominently before 
itself and consider it very caref.ully, because from certnin quarters a view has 
been expressed that the railways should not be asked to() make any contribution 
at all to the general revenues; because they hold that tIll' railways were mel'fl 
public utilities and should be run for the benefit. of onl~' two parties,--the 
railway users and the railway workmen. I do not hold that view. 

Haji Abdus Sattar Haji I8haq Seth (West Coast and Nil¢ris: Muhammadan): 
Sir, is the Honourable Member going to discuss the whole question of the 
Convention? . 

JIr. Presid~Dt: Let us see how he proceeds. 

Prof. B. G. Ranga: Sir, I am anxiolls that. such industl;al concerns as are 
finnnced Rnd managed by the State should be made to contrib1l1~' to the general 
revenues of the State, becRuse the community as It ,,,hole and the Government 
Qn its behlll1f contribute to much of the prosperity of the ~ai1wrl.\·s as they con-
trilr.lte to an" other indust.rv. 'While all other industries run In- nrivate enter-
t)rise are bei~g made to pay various taxes like income-tax and 'so' on ............ .. 

111'. PYesident: I am afraid it will not necessary -on this· motion to go into 
t.he details of this question at all. The whole Convention is to be considered 
by the Committee whose report will be coming ~efol'e' the House. 

( 2025 ) 
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Prof. B. G. Ranga.: That is why r want this particular view to be pla~ed 

before the Committee so thab they would not feel completely free to dismiss thi" 
particular Convention lind the prineiple under~ying it thnt this particular 
industry should mal{e u suitJable contribution to the general revenues. 

The Honourable Dr. John Jla.tthai: The subject raised b:v the Honourable 
Member is one which in my opinion would properl~' fall within the purview of 
this Committee. My intenton is than the Committee, when it is elected, should 
draw up its own te~s of reference, and this question, along with otherquestiolls, 
will be considered by the Committee. 

Prof. N. G. Ranga: Therefore I hope that this Committee will not simply 
brush aside this question. I do not want the Committee to be so completely 
independent of such considerntions as to draw its own terms of reference and 
make a report which may in the end corne to be considered by this House but 
may not ~e so very useful. 

Dr. ziA Uddin Ahmad. (United Provinces Southern Divisions: l\fuhammadnn 
. Rural): May I understand from the reply of vhe Honourable Member that it 
will be within the terms of reference of t,his committee to consider whether ~he 
contribution to the general revenues should be abolished altogether, whether it 
will be within the terms of reference of the committee to change the system of 
depreciation fund, and whetaber it will be within the terms of reference of. the 
committee to consider the. whole policy of the bettermE!nt fund and varIOUS 
J'ailway reserv-as? 

The Honourable Dr. John Katthai: As far as Government are concerned, 
every question relating to these matters would be within the purview of the 
Committee. 

Kr. Preaident: The question is: 
"That this Auembly do proceed to elect in such manner as the Honourable the President 

may direct. eleven members to servt' 011 a Committee (along with the Honourable the 
Transport "fember, the Honourable the Finance Member and the Financial Commissioner, 
~ailways) to consider the re\'ision of the Convention adopted under the Assembly Resolu. 
tlon, dated the 20th September 1924 and to report in the course of the .session preceding 
the Budget Session 1948." 

The motion was adopted. 

Kr .. Prelid.nt: I have to inform Honourable Members that for the pUl'pose 
of electIOn by means. of the single transferab!e vote of eleven members to the 
Committee to consider the r.evision of the COllventionregarding Railway Finance, 
the programme of dat-es will be as follows:-

1. Nominations to be filed in the Notrice Office up to 12 Noon on Wednesday, 
the 19th Murch. 

2. Election, if necessnry, will be held on Friday, the 21Bt March in the 
Assistant Secretary'8 room in bhe Council House between the hours of 10-30 
A.M. and 1 P.M. 

('O~THOL OF ~IflPPT;\G BILl .. 
The J[~ourable Itr. I. I. 0llundrigar (Conllnerce l\!clIlher): Sir, I heg to 

move for leave to introdl.ll'e a Bm to pr~n'itle fo), the contl'Ol of ,.:hipping. 
Kr. Pruident: Thf quest.ion is: 

• "That. leave he granted to introduce a Bill to provide for the control of shipping." 
.The motion was adopted. 
'l'he Honourable .r. L I. O1Lunclri«8I': Sir. I introduce the Bill. 



CAPITAL ISSUES (COl';"'TINUANCE OF CONTROL) BILL 
The Honourable Ilr. Liaquat. • .Ali Khan (Finance Member): Sir, 1 beg ~ 

move for leave to introduce a Bill to provide for the continuance of (;(.Il1trol oyer 
issues of capital. 

Kr. President: The question is: ., 
"That leave be granted to introduce a Bill to provide for the continuance of control 

ever issues of capital." 
The motion was adopted. 
The Honourable Kr. Liaquat Ali Khan: Sir, I introduce the Bill. 

PROVINCIAL INSOLVENCY (AMENDMENT) BILL 
The HODOurabie Mr. Jogendra B~th Jiandal (Law M€mber): SU', I beg to 

move for leave to introduce a Bill further to amend the Provincial Insolvency 
Aet, 1920 

:.r. President.: The question is: 
"That leave be granted to introduce a Bill further to amend the Provincial Insolvency 

Act, 19'20." 
The motion was adopted. 
The Honourable JIr. JOlendra Bath Kandal: Sir, I introduce the Bill. 

I.EGAL PRACTITIONERS AND BAR COUNCILS (AMEND"MEN'I') BILl. 
"!'he. Honourable Mr. Jogendra Bath Kanda! (Law Member): Sir I beg to 

move for leave to introduce a Bill further to amend the Legal Practitioners 
Act, 1879, and the Indian Bar Councils Act, 1926. 

Mr. President: 'l'he question is: 
. "That leave be granted to introduce a Bill further to amend the Legal Practitioned 

Act., 1879, and the Indian Bar Councils Act, 1926. II 
The motion was adopted. 
The Honoura!n.IIr. Jogendra Bath MandaI: Sir, I introduce the Bill. 

REQUISITIONED LA..~D (CONTINUANCE OF POWERS) BILL 
1Ir. G. S. Bhalja (Government of India: Nominated Official): Sir, I uiove: 
"That the Bill to provide for the continuance of certain emergency powers in relatioll 

to requisitioned land, as l'eported by the Select Committee, be tak~n into consideration," 

Sir, the Select Committee went into the provisions of the Bill very carefully 
,rod recommended l.wo important changes: (1) That paragraph (C) of buh-dnusE' 
(8) of clause 5 of the Bill should be deleu d af; the Committee considered tildt the 
procedure for acquisition provided in the ordinary law should suffice. GOVl:fl1-
ment have decided to accept this recommendation. (ii) The oth~i" imp0rttlnt 
change which the Committee reeommendeu was that the case!! in which Govern-
ment had to resort to the acquisition of requisitioned laud, cOlllpolsat.ion should 
he paid nt the marl;;et value, not on the elate of the notice o£ requisition 'IS \\"us 
provided in the original Bill hut the market value as on tile date of notice of 
acquisition. The Committre felt that the market vnlue of land had suhstalliLlI.v 
i:p.creased ;:;ince the nates when mal1:'1' of thef\c requisitions ',,'ere made and LI(Insi-
dererl it inequitahlt' in principle thni com11ensation for ac,]uisition tC'Jny ShUlll,i 
be based 011 the lower "nIne!'; preyni1ing nt the time of requil"ition, Government 
hftVe very cHrefn~~' cOl1siilercn thi!'; I"f'C0111menilut.iol1 ann haY(' decided k accp,pt 
ihp principlE' undE'l'l.ving it. Tllnt principlf- is that t.he persoll fl"Om w~,o6e posst'.!';-
Rlon land waR rE'qnisit5oned ilnring the '~'nr should he placed in a po;:.itiC'l1 to 
llUrchRsE' another piece of Illni! !'<imilnrl:v !'<itnnted when his land come" fo be 

( 2027 ) 
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acquu·ed by Government. On dztailed examination GovermuwL f()und that if 
the recommendation of the committee were accepted in toto the cost involved. 
w"uld be in the neighbuurhood of E01ll3 20 crores or rupees. This is i:'ecnu.;e land 
\·alues have considerably appreciated in urban areas. Au enquiry was made 
from Provinces to indicate the extent to which land values had risen during the 
war. The replies received show that the values vary from place to place, but 
IIpeaking generally in rural areas land value has risen roughly from 25 pe!' cent. 
to 150 per cent. whHeas in urban areas it hal" risen from lOU to ;j(J( per omt; aud 
in some cases like Delhi it is reported that it has risPfl by about 1,000 per 
cent. Government feel that t.h(;y should not allow profiteerillg ~o be ml1lle in this 
business and that people il, urban areas in part.icular when lana values hayo 
risen tremi'ndouslv should not be allowed to make fortunes out of the war. 
'rherefore i~ is proposed that while in rural areas the value oi 11 ppreciation should 
be given practi(lully in full to the parcon from whom land W:.I" l'cqUlloitiolled, in 
urban areas compf'nsation for t.he nRe ir, value should be limilecl to 100 pu cpnt. 
over the market YRlue of the land when it was requisitioned. 

Kr. SI8&Dka Bekh&r Sanyal (Presidency Division: Non-Muhammadan 
Rural) : Will he kindly repeat the last sentence? 

Xr. G. S. Bha11a: In urban areas r.ompeneation will be lilllitpu t,r) tOO per cent 
over thE' market val\!" at the time of requisition. This wHi l;ubstl1ntially cover 
the incrf'~e thl\t h::u! taken place in rural a.rens and will very lIlJ'gely lilso COVE'T" 
the appreeiation in value which has taken place in urban areilS. An Ilmendment 
to give effect to this principle will be moved by my honourllhlf' frienn, Ur.·Manu 
Subedar, which Government will be prepared to accept. 

Sir, 1 silould nlake i~ dear that while this Bill was before the House, Govern-
ment did not v.ish to take advantage of the existing provisions of the OrcliDau<.o'e 
to which exoepticn was taken by the Select Committ-ee. Therefore, ail soon aa 
the report of the Seiect Committee was received by Government, they itosued 
Executiye instructions to Pro\incial Governments and to other Dppartments of 
the Central Government to the effect that they should not resorl to the pro-
aeedinga of acquisition under the Ordinance under paragraph (0) of sub-r.IKllse 
3 of clause 5. They also issued instructions that while in urgent casos nQhce of 
aoquiaition might be issued they made it explicity clear that the compensation 
which would be given in respect of land which is IIOW proposed to be e.cquired 
\"ill be on the hasil' whil!h will be settled by this House in the COIl1'8e of the 
discuf'lsion on this Bill. • 

Now 1 !lhall indicat-e briefiy the progress in de-requisitioning buildings and 
lauds. The total number of del'€oquisitioned properties were: building'S 6,582 and 
lauds 5,161. Up to the end of January 1947, 5,192 buildings and 1,847 lands. 
were derequi~ibolled, giving a percentage of 79 Rnd 36 respecLively. . 

1Ir. Kanu Subedar (Indian Merchants' Chamber and Bureau. Indian Com-
merce): Can the Honourable Member give us the finance involved in the ]'elease, 
because the original finance was Rs. 9 crores a .vellr, and I want to know ........ . 

Mr. G. S. Bhalja: I am coming to that, Sir, I have received the latest 
information which, t.hough not complete, shows thllt the derequh;ition improved 
further on the 28th February 194'i. The number of buildings Imd lands derequi-
sitioned was 5,461 and 2,111 respectively, the percentage being 82 and 41 res-
pectively. As regards the rent, the point raised by my honourable friend, Mr; 
Manu Subedar, the position is somewhat like this. The estima.ted annual rent 
payable on the total number of requisitioned properties was 1ts. 161 lakhs on 
buildings and Rs. 3,54 lakhs on lands. The amount of rent paya.ble on pro-
perties still under requisition on the 31st January 1947 hafl come down to Re. 
50 lakbs on buildings and 2,69 lakhs on lande, giving a percentage of 31 and '17 
reapecti ... e17· . 4 .. _ i ,.:~; 
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In the course of the first reading of the Bill, several Honourable M~lllber.B 

made suggestions that Boards should be established to consider the 91.I~stion· 
of continuance of requisitioned properties and acquisition of reqwzltlG:led, 
properties. Government hAye given effect to this suggestion by estahlishiqg 
"dvisory board!' of officials and non-officialf. at certain important centres 1;0-
advise Government OE all questions arising out of the continued po~se!lsion by 
ilPem of requisitioned lands and acquisition of requisitioned lands. The Board~ 
at Bombay and Calcutta cOllsist of the Secretary, Defence Department or his. 
representative as Chairman, four official members and four non-official members, 
the latter being two Members of this Honourable House, Olle Member of the 
Council of State and one non·official member nominated by the Provincial 
Government concerned. The Board at Delhi consists of the Secretary, Works, 
Mines and Power Department as Chairman, three official members nnd four 
non-official members, the latter being one member of this ASBE-mbly, one 
member of the Council of Stat-e and the two Presidents of the Belhi alld New 
Delhi Municipal Committees. The Board at Chitta gong has also been recently 
established. The PreBident is the Commissioner of the Chittagong Division\ 
and the members are the Revenue Secretary or his repesentative, the Major 
General Administration Easterri Command, or his representative, the Deputy 
Director of Lands, Hirings and Disposals Service, the local member of this 
Honse and the Presidents of the Chittagong Municipal Committee and the 
Chittagong District Board. A similar Board is in the process of being eon-
stituted at Dibrugarh. ')'hese Boards, partie.ularly those in Caleutta, Bomba., 
and Delhi. have alrendy started functioning and rendered useful adVice to 
Government. The Calcutta and Bombay Boards have met twice Rud have 
gone into ~t'at tietBils over the various properties which. are still bning conti-
nued in possession of the CentrBI Government Departments ~md the l~rovineiat 
Government. The Df-1hi Board has also already met, and if necesBI\-7 my 
f!"iend, the Secretary of t.he Works, MineR and Power Department is here to 
answer questions in eonnection with the deliberations of that Board. Now that 
advisory boards have bE-pn estal?lished in important centres~ ....... . 

PrOf ••• G. :&anga (Gunturaum NeHoTe: Non-M.uhammadan Rural):. 
What about thl" rllrsl Area!? 

JIr. G. S. Bhalja: ...... the Boardl could consider any complaints', with' 
reference to the l'espective rural areas concerned. 

I need not gQ illto thE: ments of the individual cases whIch wel'~ raiW3d on 
the floor of the House.' I shall only refer to one or two cases which were 
prominently mentioned. My honourable friend, Mr. C. P. Lawson, 
mentioned the case of flaj; No. 11/1, Burdwan Road l1.t Calcutta .. 
l'he tenant of this flat was an Qffi.cer of the Bengal and As.am 
Railway and continued to be in occupation under the authority 
of the Works Mines aud Power Department. The question of railway. 
officers occupying requisitioned houses in Calcutta was ciir,;cus8ed at the 
CaJ.cutta Advisory Board meeting held on the 27th January, and the (JommjLtee 
recommended t.hat all properties occupied by railway officers ijhould he 
derequisitioned. Government have accordingly issued instructions thnt as far 
as possible the properties which are in occupati01~ of the railwav rlp.lJartmellt 
or any other department of the Central Government, except ~ 'co'\11"Ioe the 
Defence Department, will be derequisitioned within thd next six month ... 
More than one Honourable ME-mber referred to the Madh I"lnnd and the hard-
ships caused to its residents. The position is this. A considerable portion of 
trus Island has been occupied by the Combined Operations Estab1ishmellt. 
The question of the post-war loca.tiOn of this establishment was taken up \vith 
the Government of Bombay last year and a decision was reached thht the 
requisitioned land should continue to be under the Defence Department for a 
period of three years, pending a decision about the post-war. location of the-
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ellGablishment. The whole questioll has agam be,en e:x.amlDed and It has be;en.. 
ageed that the M;adh village should be handed book to the BombtioY &.lvcun· 
ment for occupation but not derequisitioned-subjec~ ~o the following cOiJdi-

.tiOns: 
(u) Access to the village from the fe~ to be along the dil:e~1i route. In no 

"circumstances will the villagers be permItted to pass the nuhtary cao1p area 
which is situated nea.r by. 

(b) A 6Illallarea. of paddy fields to the south of the village will remaiu within 
the military CI\II1P area, though the produce on this land will be hallded over tv 
tke oivil authorities. 

(c) The beaches within the present wire fences will be kept exclusivel, 
.for milit¥Y use. 

Tber~ are certain minor conditions with which I need not tt:(>uble the .l:louOle. 
My H-ououro,bJe friend Dr. Deshmukh, ,who is absent to-day, raised the 

.qliPtiion vf del'equisitioning, properties belonging to corporations and ppblie 
lkIIIi~. Govemment bate iasued orders that, as in the case of eetUcatioDU 
itititutions, priority should be given to corporations and public bodies m the 
lttlitter of releuses. Govenmlent have asked for a. report from the Command, 
-ol'l properties requisitioned from corporations and public bodies, ",hlCh 8re !l~ill 
in the occupatioll of the armed forces personnel and will pass orders on 
id&liVidual case~ ori receipt of the reports. 

I hope, Sir, this will satisfy this Honoura.ble House tohat Govemmenl" ar,(J 
anxidus to derequisition properties held by them as ra.pidly as possiQle, that 
they have met the wishes of the Honourable Members to t.he extent it was 
Jlo'ssible and thRJ:. they have also acceptEd, at any rate in principie, the recom· 
mendations mado b~' the Select Committee, Sir, I move. 
, Xl. Presi4ent: Motion moved: 

"That the Dill to Drovide for the continuance of certain emergency powers in relation 
to requisition land, as reported by the Seil'ct Committee. be taken into consideration." 

Mr. "'U 8ubedar: Sir, the DEfence Secretary has, as usual, tried to make 
the bt'~jo of n bad case. On no issue has public feeling been roused so high 
aud the echoes of that have been hea.rd in this House over and over again from 
every quarter of the House and every party as on the question 
()f the requisitioning by Government and the hardships arising there-
from. While we appreciate that a certain, amO\,mt of reduction has 
been done, 1 must accuse and keep on accusing the Defence Depart-
ment of slovenliness, lousiness and in stronger words if you like, scanda-
lous lleglect. It is the same order of neglect which has prevented the demobi-
lisatioll t1D come up to the same degl'6e and according to the proposed plan. 
Now ill the third year of the plan we are told that the army is still spending 
311 milch as iJ{- crores a year on propertier; which thtly requisitioned and which 
they still have not been able to derequisition inspite of very elaborate staff, 
'some of which they brought over from England for this purpose. 

Nm,-, Sir. this Department has been spending one lakh of rupees per day in 
-the peace period h~- keeping on occupying properties which they had taken oyer 
from pl'ivntf' intli"idllnJs. Tney do not seem to realise the effect of it and verv 
rightly the memhers of the S~Ject Committee, all of them. took what the Dt:-
partmellt deserved, viz .. It "ery strong line on the subject. 

Apart from these delays in derequisitioning at the cost of public fimmce so 
much needed for other purposes, Sir, this Department came round with a pro-
pos,1l that whatever was requisitioned at sometime in the past should be 
,acquirul by Government at the value which existed at that' time in the paM. 
M;y Honourable friend, Sir, instead of leaving it to me to explain the aniend~ 
":Dent. which I am goillg t.o move on thE' F;uhject, hils glossed over the' posiiior. 



UEQUlSlTlONJ;U L .. UW lCONTlNl1ANCE OF POWERS) BiLL 2031 
of Ou~·el'llIUe11~. Hut wha.li was the position of Governmen~ in 1ihe Hill as 
it went to the Select Commi11tee? H was that they would acquire 1ih,e 
property of a man whioh ~ey had requisitioned a1! the value on the date on 
which suoh requisitioning took place under the ordinary process of the Lam 
Acquisition Act, viz., the original value plU8 ;LJ per ceIlt. . 

Let me mention, both from experienoe and from very close observation, 
the manner in which this requisitioning was done. My OW11 land was taken. 
by Government all of a sudden without any intimaton to me and after two 
months I received a oommunication as to whether I am willing to give this 
land to Government whioh they wanted. But it was already in ~heir oocu, 
Ilation. Meanwhile they had dug it up and done all sorjjs of other things. 
Then, Sir, oomes the prooess of fixing what is the reasonable rent on it. 
On this a brown pieoe of paper, hardly legible is sent to the party concerned 
and he is informed that the rent for 1ihis property is being fixed by Govern. 
ment and if he wishes to attend the meeting he ma;y do so. In other wordll 
a perfeotly arbitrlU'y procedure was adopted. 'fhere was the Defence of India. 
Act and thQ Ordinances and the war atmosphere was hangip.g l;leavy. Jl\,l~ 
nobody tried ever to resist or to get Government to a reasonable frame of 
mind. Nobody enquired, no civil party, at all eventl1 had been given anI 
justification for the numerous properties whioh they took. lS.ir, so fond are 
the members of the Defenoe Department, so high a.nd mighty they think 
themselves that nothing but the best is good for them. Their offices must 
be right on ~e Hornby Road in Bombay, which is the most expensive pillce. 
Their houses must be on the Malabar Hill or on the Marine Drive, the most 
expensive quarters. Their stores must remain on pieces of land . . . . . . 

Sjt. If. V. Gadgil (Bombay Cent.raJ Division: Non~Muhammad!rn Rural): 
Why should the rich be always there on the Malabar Hill: why not the poor 
.a!> well? . 

Mr. Manu Subedar: The rich oall be asked to vacate if wanted and the 
white offioers of the Defence Department, if Government liked, may be 
located there. But merely in order to put loose stores, lands worth many 
lakhs of rupees were taken over and thousands of rupees were paid a.s rent 
on them. Perhaps I need not go into all this. But this .particular Bill is 
the suecessor of the laws under which all this was done in the past. It was , 
done in a wasteful manner: it was done with the maximum inconvenience to 
the civil population and it has continued in the third year after the war and 
according to the figures given by my Honourable friend an expense of no 
less than three crores and twenty lakhs is being incurred on this account. 

The Government's position in the Bill as orignally introduced was that 
they not only did the owner of the property out of the use of it for many 
years and as I said the allegation is not from one quarter only but from so 
many quarters that on ~e whole those whose properties were taken over 
were not paid adequately. It is true that some people did get paid ade· 
quately and perhaps even more and tha.iJ. is a pointer to the large amount of 
corruption whioh exists in the department). Therefore I say that the admini· 
stration of this parl1icular seotion deserves severe condemnation from every 
side of this House and it was_ in this frame of mind tha.t we examined the 
original position of Government, viz., that not only the owner w~.s done .!>nt 
of the ufle of his property for six years but that if Government DO,V wnnt to 
take iii over, it will take i~ at its old value, at the time it was taken over. 

The Honourable Defence Secretary did not tell us here whitt inforIDntion 
he e-ave us elsewhere and tha£ is the most releva.nt information on which we 
all felt that there WBB only one solution. That was that over 80 per cen •. 
of these requisitioned lands and properties belong to the agricultul"ists. Take 
the position of the agriculturist who one fine mominll finds-he is unable to 
l"ead, again due to the failure of this Government to make him 
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literate-a lot of uniformed persons coming and trampling over his 
field and throwing him out. He does not understand. Ultimately ~ 
b;r ~he usual processes but after a lot of heartburning he comes to 
realise that his piece of land is required by Government for the purposes of 
,the war., That land is taken from him and Government do various things 
with it, and now when he is to get back his piece of land Government offer 
him 0. price. What price? The price 'which existed in 1~39, 1940 or 1941. 
With that money in his pocket if this m-an went about to purchase a land 
corresponding to what he had before he would not be able to buy even one-
third or half of the area which he had. In other words, without any fault 
of his own, this poor man was going to be reduced in his subsistence, in his 
capital and in his sources of income on which his family was sllstained very 
substant~lly, and this Government had 110 conscieuce when t.hey made such 
a propo$ition. Sir, every section of 1!his House, and representatives of every 
party f.At that in its application this was the most inequitable rule by which 
Government wanted these lands. And what was, Sir, the justification of 
Government? It, would cost too much. That was the justification. Are not 
so lllllny other acliions of this very Army costing this Government very 
heavily? 

lIr. G. S. BhalSa: May I interrupt. my honourable friend for one secondt 
In view of the fact that Government have decided to accept the amendment 
which stunds in the name of my honourable friend is iii necessary for him to 
go into the past his~ry? 

lIr. II&D.u SUbe4al: I am jUtit explaining how this amendment came 
about. 

SIt. N. V. Gad&ll: The House has to accept the amendment. 
Kr. Manu Subedar: That is another point. There is the Select Com-

mittee s Report! which we have all signed. The amendment needs lin expla-
nation which I am giving. I quite understand that the cap fits and my 
honourable friend is smarting under it. 

The Indian Army today is 0. white elephant. It is costing excessively 
and there are various adjuncts to be cut off before you turn your eyes covet-

"'ously on the land of the poor farmer you acquired. Equity requires that 
Government should pay adequately in these cases. In certaln other cases 
where the land could be given back 1i> the man we suggested 'give it back.' 
Where it cannot be given back we [luggested, very rightly, 'give him a COlTCS-
pouding piece of land so that he at least has land to land.' He is not pro-
fiteering from Government. My honourable friend used the word profiteer-
ing. When you give a man a piece of land, what he had before, he is no£ 
profiteering. If; is you, iii is the Government, Sir, who proposed profiteering 
when they proposed the payment on a reduced scale. 

'l'he11, S.ir, we were told that it would cost an excessive amount of money. 
But it came out in the course of the discussions that on some of these pro-
pries Goverment had spent a lot of money and it was not possible for 
them to give back the lands to the owners. I am of opinion that in all cases 
where Government have speniJ money an opportunity must be given to the 
owner to acquire his old piece of land provided he was willing to pay them all 
that Governmenti have spent on it at R reasonable figure. The position in 
mRny cases is that Government will ta.ke up these lands. pay for them and 
1;.hen they will re-sell the whole property. II Government are goinll' to re-sell 
the whole property. when they will re-sell the whole property will they or 
will they not realise the enhanced valuation which has come abouli since the 
passage of years.; and. if they are going to recou,p the bulk, aU and more, f)f 
wba'ti they pay. is it reasona.ble tha'ti they !'Inollld snow /I Tlil"':'~...:Il .. Ilnirit in 
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Ule tlettl61ment of claims with, as I said, people o~ whom over 80 per ce~~. 
·belong :to the rural area? Bir, it is an issue in which rival considerations 
have to be balanced and some sort of rough and ready justice has W be made. 
It is Ol.l taKing into account all issues that we feel tha1i the position would be 
reasonably corrected if the spirit of the amendment which 1 am going to 
moveWtll'e adopted by this House. 

111 the amendment, as the Defence Becretary pointed out, what is offered 
is not today's value. The principle in this amendment is tha~ Government 
will new pay the value prevailing on the date on wW-ch they decided acqui-
sition. What is importanj in such cases, and .the Honourable the Law Mem· 
ber will bear me out, is the intenjjion, namely, on which date and from what 
time have Government decided to acquiTe the property which they originally 
took merely for UBe. There is a great distinction between taking a thing for 

\ hire aJld taking it for use. A man might have taken a bicycle for hire. He 
might have paid He. 1 a day or whatever it is, But then suddenly it might 
have come to his mind that he should acquire it. If he. walked away wit.~ 
i~ we know what will happen to him. Sir, the intention to take a thing for 
use and the intention to take it permanently and finally are two different 
thing,,;. 1 am sorry it was the intention of Government originally to say 'Oh, 
when we I'equisitioned acquisition is involved in it', I submit with all respect 
that it is not involved in it, And because it is not, therefore we feel that it 
would not bE' fair to pay the valuation as on the date when the originul 
requisition took place. Apart from this prices have risen in this cotmtry as II 

result of Government's own printing press activities and inflation. Is it fltir 
that the owner of a piece of land should be made ~o suffer because in:fla.tiolJ 
has aripE:'n through no fault of his own? 

Then it was said 'why should obe benefit from the lmpro\'emcuts of roads 
and various other things which may have been made by Government? But 
have Government been able to take away the benefit of roads which t.hev 
might have constructed through the whole territory bhrough which ·such road 
is passing? Have not other people's lands imvro\'ed in value;J If that is so 
why do you pick ·out the few unfortunates who ha.d the .misfortune to be 
picked out by your officers when they visited to select a piece of land for 
an aerodrome or for some other purposei' Therefore, whitt we felt was that! 
in all casef, wherever it is possible the man should get a like piece of l&nd so 
that .be may cultivate it and bless this Government and not perpetually curse 
it as ha:ving dep~ived him of his land. I1i is a capital deprivation to a. POOl' 

man whICh we dId not want. Therefore we have to balance considerations of 
justice on the one side and of public finance and convenience on the other, 

Then there is ~other point on which I feel dissatified with the Defence 
Depar'tment, They have not made up their mind. rrhey have requisittioned 
and they go on paying these monthly charges at the rate of Rs, 25 lakhs a 
month, or Us. 1 lakh a day. They go on paying these charofls 
and they are stilI waiting to see until !;ome Committee report some time ~lrl 
~oyernmen~ take their decision on it on the size of the Army or whatever 
It IS: . ~TlJtIl all th.a~ ,is done these people mm;t wait, whetber they are under 
requ~sItion or acqwsition they may not know. I saJ this is not fair to those 
parties and also to public finance, lind I trll~t G-overnment will take their 
decisions quickly and that they will rpjPIlFlE' II" mllTlV of the properties and 
as. quickly as possible, because it i" possihlA for Gm'e':nment, if they so decide 
later t-o acquire it again and fio do something', Rut ifj is I'.ot right that vou 
sflOuJrJ keep peoplp in suspense flny lon~er aft.er the third yeR'l' of war, ' 

.'.hen, Sir, the question is what would be a fair limitation without doin~ 
:enolls. fuu'm to th: party, because anv rille which ma.y be adopted undel' 
uch CIrcumstances IS not likely. to fit all CRReR. An extreme case on onE'! !'lide 
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could b,.:l produced where the valutl has gone up fuur times. An extreme case 
all the ot.her side may be produced where the values may noti have gone 
up and for some local reasons values may have been actually slumped. 'l'he 

• IJosition may be different bu~ an a.verage is always a distasteful thing to ·some 
people. It only serves the normal case and ·for the· normal case I think the 
tlllds of justice would be met if 100 per cent. over the value on the date 
when the first requisition was made were given. According to the Govern-
mentl's original scheme it would be the original value plUS 15 per cent. 
According to us, according to the new amendment which 1 ~hall move when 
the time comes, the position will be that the mall ,vill get the original daiM 
valuc and 100 per cent but he will be limited to tbab, and he will not gei 
anything more than that. Therefore I say that there is a large issue of publio 
policy ~nd justice involved in this and inspite of the fact that what we are 
ultiluatkJ,Y doing mil,}' llPJ!ear like rough and ready justice, I do think thai; 
this H~use mllst tuke the various pointE. which I mentioned iuto consideration. 
'rhis Hbuse must iudicllte in ycry strong terms that there shaJI nc,t be 3DY 
further ,teluys in arriving at decisions, that the se_tlement will not be pui; 
·off and that generally all the hardships which are associated with a.nd which 
were experie,wed by the ci\;l.popula.tion during the period of the war at tpe 
bands of the Defence Department will not recur in tbia I18ttle~ent. Sir, 
J SlLpJl0rt the motion generally and I reserve to myself the right of moving 
m~· amedlJ1~nt when the occasion comes. 

Mr. Saunk. Sekh&r Saa,.al: I must sa.y that today the Bill comes with. 
betb!r daim for recogniUion in this House than it was entitled to when iii 
wars !;I'ought up at the last session. By the question of appointing an advisory 
committee, the Government's bOlla fides as • to their intention in regSI'd to 
keeping in their possession the vast number of propert.ies .which were in re-
question ouly ill eyc~ptional cases has been tested. I must frankly admit that 
the derequisitioning boards which have been set up and which are functioning 
have well begun their work und the Department hus shown considerable l'es-
ponsm-ness ill the matter of pllbl!c demands. Last session, when the matter 
caUle out from ·the Select Committee, Government could not make up their 
mind whether such a hoard would be advisable or necessary and I hope my 
frielld \\iJl 1101/ take me amiss when I say that at that time the Defence De· 
partment could not make up its mind to shed its bureaucratic trail and later 
on they certainly feU in line with the popular demand and I take this oppor-
tunity of expressing my deep appreciation of the way in which the officials 
in these dereCJuisitioning boards have tried to accommodate the demand uf 
tbe public. So far as the Calcutta Board is concerned, I have personl.lil know-
ledge and authori~'v to say that the Government is not keeping in requisition 
any property which it is possible for them to release. The Board which waa 
established in Bengal was the Calcutta Board and only those properties ~ere 
brought 1Inder the jurisdiction of this Board which were in Calcutta or ~Le 
adjoining portions of Hoogly and Howrah. The depar1lment has declared to-
day that they are going to set up another Board, the Chittagong Board. As 
far as my information goes, that Board will have jurisdiction to deal with 
>lome areas which were considered military areas in Chittagong and the out-
lying places. Between the Calcutta Board on the one hand and Chjt,tagong 
Board on the other, there will be large rural tracts in which thousands and 
thousands of properties are still under requisition, in which acquisition pro-
ceedings hav:o been started and I do not. know how they are standing now 
in the eye of the law within the ambit of the ordinance. Either a third board 
has to be established for the rural arens (and 1Jbis will apply also to Ilombay 
and other provinces) or the jurisdiction of these two Boards at Calcutta and 
Chittagong will haTe to be so extended as to enable all the PlLl'ties to geti ib,e. 
advice. - . ..;. ... 
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In reply to a question put by Prof. Ranga, my friend Mr. Bhalja sl\id 

that it i3 open to any party to complain. That shows good intention but many 
people do not know that they huve to complain and they do not know to 
whom to complain. For ins~ce take the Calcutta. Board. You know and the 
House knows that several thousands of people in Calcutta are interested ill 
getting their properties released. Aitjer the first meeting was held and before 
the second meeting was held, there were very few a.pplications asking fOI" 
release. That is because they were not given to understand that they hnd 
to put up their case. They thought that Government, BUO moio, will deal 
with the question and then arrive at a decision in their wisdom. 

Without meaning to disclose the discussion at the second meeting, 1 waJ 
say that it was considered advisable that some steps should be taken to invite 
lIpplicatiolls by way of complaillt. As a result of that, several hundreds 01 
applicatiorJli have already arrived ill the departmen.. By the time that the 
next meeting takes place on the 27th April, the committee .will have to deal 
with applicati~ns which may run into four digits. If this is true of CalcuVta. 
where the people are educated and know that they Cdn complain, how much 
Inul'e' tl·~,e is this ill the cuse of rural areas, where veople do not kuow tb.t 
they clln complain at all and if they can do so, to which quarter the-complaillts' 
shottld be sent in order to bring relief. I hope my Honourable friend the 
Defellee 8ecretar;y will consider that question. 

H,! fur as the Delhi Board is concerned, 1 think the memberrepresentiI~g 
that Board will be able to sjJeak with greater autbol'lty but my information i .. 
that things~ave not jJrogressed very much. As a matter of fact, Uelhi is 
very guilty in the matter of keeping on io requisition. A large number of 
houses \l'hich were originully occupied ~y the American forces are now vacant. 
They are not used by Government in the Civil Department or by t.he civil 
population for their needs. 1 would like to know whuti has been done by the 
Departrnent to make these properties available for civilian hubitation. If 
Delhi goes ahead and recovers possession of those properties which were 
1nken by the ::\filitar,Y uuthorities and which ure no longer in their occupation. 
then I submit to that extent the need for continuing requisition of other pro· 
perties will be reduced aud this will have an important bearing on the qUMtiOD 
of permanent acquisition. because if you have got some palatial buildings 
which you can put to ~'our own use, then the need to hold on to requisition 
and for acquisition will be reduced to that extent. 

Now, Sir, in the matter of this acquisition, I wish to make a few more 
remarks. Is it· possible for the Honourable the Defence Secretary or for 
the {JO\'erllment to consider the question of bringing these acquisition CaM!;; 

also ,,"itLin the purview of the advice of the Hoards which hltve heen set up? 
After HIL i1 is both his 'case and my case that the setting lip of t~le Arlvisory 

Hoard has been a step in the right direetUon and many a misunder 
I P. M. standing'" 1<1 !Joints of difference between the Department and the 
non-official feelinp Ilmy have been resolved by discussion across the table. 
So, if such a R();II',l or a similar Board can go into the quest.ion of the )jeces· 
sity of acquisition. then, to that extent, the Government wi!; get "t.rength-
ened and many a case will come up which, b:v exch:lIlgp of idens nero;;;; the 
tab!,? rni~ht have been left out of the }J1llTiew of the resolution. After. !11l. 
acqlli:;;ition i;; not a very normal proeeerling. It mean!' heJY~- cost to th(' 
Government and it, means also some incollvenienpe tFJ the Plll"t.v. inclncliT,g' 
a question of seutiment also. After all, when a party I'dI'll],> n lmilcling, it 
retains it for itR own personal and private ul;e. If hf, is tola thnt he will he 
given some Mmpensation, tha~ does not HnSVLer the whole point. 'When he 
bu!lt the hom;e. he had no idea of parting with it even fo1' a fanc~' nricf'. If 
thlR Advi!;or~' 'Rom·a iR asked to go into the question of the necellllit:v of thifl 
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acquisition, then I submi~ 1jhat the good work which has been started by ~e 
Department will continue and iihey will have its inevitable good effect. 

Then, there is oue other small matter to which 1 would like to maktl a 
re~rence. 'fhe basis of the compensation which is now proposed by the 
Department in response to the amendmen~ which has been proposed by my 
Honourable friend, Mr Manu Subedar is· a very good basis so far as it goes. 
But, I believe, my Honourabl6 friend knows that there are many cases in 
whj,~q acquisitions have already started. The proceedings are in progress and 
in sonw ca&es decisions have been made on the basis of Ordinapce, which, 
incidentally, was a decision on the basis which was furnished by section 19 
of the Defence of India Rules. That basis is very different from . the 
basis wjJich will be furnished by 1/he present Act. So, why is it necessary ~ 
deprivl( those parties who have not yet got their compensation but. in respect 
of wh~ compensation has been decided on the old basis? If this comllen-
slltion was paid on the basis of the present Act, they would getl a little more. 
I would, therefore, request the Honourable Member to consider this' question, 
namely. to extend the artvllntRges of the basis of acquisition which is proposed 
in this Act to those parties whose properties have practically been acqllisi-
tioned but- to whom compensation has not been paid. This will look a. very 
gent~l'ous gesture and it will bring in very generous appreciation 011 the »art 
,.,f the people. Sir, I hope my Honourable friend will give his consideration 
1.0 these humble proposals and see his way fo accepting the subst:mce of 
these requests. 

)[r. O. P. Lawaon (Bengal: European): Sir, I have only a very few reo 
marb to make and I will not keep the House very long. I feel a It.tIe sorry 
for the Honourable Member opposite because in receiving the slings and arrows 
of this HOHse he carries upon his shoulders not only the sins of the Defence 
Department but the sins of other Departmentis too. The other Departments 
are frequently as much-sometimes considerably more-to blame than the 
Defence Departmenj for the delays that have taken place. But, I&ir, when I 
moved tjhe Griginal motion toO refer this Bill ~o Select Connnittee. there was 
one lear in my mind and that fear to some extent litill remains. My whole 
point iu speaking just now is that I hope the Honourable the Defence Sec-
retary rony be able on the floor of this House to make a statemen~ which 
will make us feel rather more satisfied with the passage of this Bill and its 
final pinning on the statute-book. . ' 

Sir, the trouble about ibis Bill, as far as I was concerned at any rate, 
was this that as long as these powers remained, it was easier to keep re-
quisitioned property than to look round for some pennanent home for peo-
ple. Morover, the power of acquisition given by tl],is Bill made it easier 
for Government to acquire requisitioned property than to construct buildings 
for their own needs. The proper process at the end of the war WItS un-
doubtedly to return requisitioned property to its original owners. Then. 8.ir, 
there would be no question about compensation for acquisition and so on and 
10 forth. That would have been the proper course. I admit that in certain 
cases that cannot be done and I also admit that in certain cases it may be 
neeeR!Ulr.v to Rcquire property. But when I spoke regarding this matter be-
fore, I sskrd t.he Honourable the Defence Secretary whetmer it was not a 
faob that his predecessor had, at any rate, indicated an approximate date by 
which nIl this work would be finished. At the time, the Honourable "Member 
replied that hil was not aware of any such undertaking. I admit ihere was 
no undertaking .. But the Honourable Member's predecessor did fix a target, 
and I think I nm right in saying that his ta.rget was the end of 1946. Now. I 
am going to !IRk the Honourable Member 'himReH to fix a target. Although 
he mi~ht fn.1I short of his intentions. I see no harm in indicating to this H~'lise 
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u date b.y which the Honoura,ble Member' hopes to get all these requisitioning 
matters cleare(l up. By that date, all the acq uisition1l1g, if i~ is to take place. 
should have Laken place and by that date every requisitioned property should 
be returned to its owners. If that. is not done, I am very much afraid that 
since neither the Honourable Member himReli 1101' even the Central Governmeht 
of this country can control the activities of petty officials in the va.rious parts of 
the country, I do not think it will be possible, even witJ'l these Requisioning 
Boards working, to be quite certain that a property is not being retained, 
merely been use it is much easier to retain that propertly than to find somewhere 
else to go. It was from that point of view that I a,;ked various question. 
about vacant camps and vacant sites in this country. It will not be possible 
for the l,equisitioning Board in Calcutta, to which my Honourable friend Mr. 
Sanyal has rderred, to know whether there are sites in other places to which 
the occupants of requisitioned property could be moved. So, for that reason 
I am particularly anxious that a date should be fixed finally as a target. 

As regards the acquisition of property. the same thing appJies. Govern-
ment can l!i>t what building materials they want. They have the power;; to get 
the stiuff to the place where they want it. They have got powers to arrange 
tnat and they can get priorities on the railways. The people who cannot do 
this are the civilians, the re8ll owners, of the property that might be acquired. 
Now, Sir, it is It lot of trouble to get materials to build new property. Buli 
Government can do it, while the civilians cannot. For that reRRon I still do 
not look with favour upon the acquisition of property. I do not- wanti to delay 
the Housa, bl}t my ma.in pointi,-and I would stress it again-·is that I hope 
the Honourable Member in his reply will if possible indicate the t81'~et d.,:e 
by which $11 these matters will be cleared up. 

Pundit Thakur Das Bhargava (Ambala Division: non-Muhammadan): (The 
Honourable Member spoke in Hindustani. For Hindustani text see Appendix 
to the Debates for the lL'Jth March 1947. Engli;;h translation given below.) 

Sir. I want to draw your attention to a fe\,' things. How will the provi-
sions for permanent acquisition of land effect the f\~ture legislation and what 

- will be our procedure? 'fhis is the problem requiring solution. I .feel that 
there are certain provisionR in the bill that has heen introduced which are based 
neither on law nor on equity. First of all I draw :vour attention to the Land_ 
Acquisition Act, 1894, Its provisions have been recognized hy all and since 
they have a universal application there is no need of going beyond them. Under 
this Ac:t bndf:, houses alld huildings are acquiJ'ed hoth permanentl," and 
temporarily. For temporary acquisition provisions are given in 8ections 35 ana 
36. When rassing Defence of India Act, 1939 Government formulated so'ne 
principles in t,his respect. Before I draw your attenmon to the provisiom: of 
this bill I want to bring to your notice section H} of the Defence of India Act 
which lays down the following direction for making an award by the arbitration, 

"An arbitrator in making an aWlll'd ~hall have regard to pro\'i~ions '~f sub-section 1 .of 
section 23 of the Land Acquisit.ion A('t, 1894, ~o far as the Rame can he made applicable." 

If y.ou read seetion 23, ,Sir, yon will find that the first principle of the 
section in this: 

"So far &8 the aluount of compensation to be l\warded is con I'el'ned , the Court shall 
take into consideration first the market value of the land at the date of t,he publication of 
the notification under spction 4. Bob·section 1." 

Sir, bhere are certain other items in the sect.ion which, I do not think it 
necessary . to read. A little further on there is Imother section which reads: 

"In addition to market value of land a Court shall in every case award a sum ol 
15 per cent. on such market value in consideration of the compulsorv na.ture of the 
acquisition." . • 

A<lcordingly, in the ligHt of the section of the Defence of Indio Act which 
bas been refe;red to in sub-section 1 of Rection 6 it means that! it hR;; been 
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laid down in the Defence of India Act, 1989 that the owner slmll recehe a 
ompensati~n equal tb the marke:li value of the house or land to be acquired 
or l'equislticoned and the provisions of secmon 23 will be appiied so far as they 
~n be made applicable. With due deference I should say that the pl."ovisions 
of the 1939 Act were based on equity. They were right. It, undoubtedly, 
did not contain provisions for 15 per cent. compensation, but it WIIS not' so 
important as to result in an appreciable loss, because it is not. applicable so 
far as land requisition is concerned. Requisitioned land after five or six years 
is not compensated for compulsory acquisition. . 

This law was in force from 1939 up to 11th December 1945. Then Ordi·· 
Dance No. 19 of 1946 was issued. An amendment was introduced in it laying 
(lown that in future for requisitioned lands market value at the time when the 
requisitio~ was made will be given: Thi8 amendment was mane on 11th 
Decembe,\ 1945. 

The Assembly then adjourned for Lunch till Half Past Two of the Clock. 

The As~cmblv reussembled afier lUllch at half past two of the clock, )fr. 
President (the Honourable Mr. G. V. M·avalankar) in the chair. 

P1ID.dit Thakur Das Bhargava: Sir, I was saying that the changes made 
in the law during the last five or six ;\'ear8 ann the way in which they were 
made are surprising. I said that the provisions of the Defence of India Act 
passed in 1939 were good and nobody had any legal complaint against them 
except that the 15 per cent. compensation provision was not there, all its other 
provisions were very good. It was in force up to the 11th Dl~cember 1945. No-
body COlDI)lained about lands acquired or requisitioned under that law. ']'hen 
in September 1946 Ordinance ~o. 19 wa;; enforced. This Ordillllnef' rellwille<l 
in force for nine months from Decelnber 194;1 to September 1946. Those were 
the most unlucky people the price of whose land was paid during this time. 
About 1st O<ltober 1946 this new bill was introduced. The Defence SeCl'etarv 
h3l'; jm;t shid that after the introduction of thiR hill he has not requisitiuned 
any land under the provisiQns of the 1946 O]"(linallce. It means that siuce the 
beginning of the war that is from Hl39 till now for five or Rix years good com-
pensation was paid. Then changes were made under the Defence of India Act. 
The bill ulIdC'r discussion has been introduced in· the time of the lntt'rim 
GoveJ·nrnent. I thought- the time for Ordinances was over but when tIlis bill 
Was introduced my astonishment knew no bounds when I found that ~his bill 
was a verbatim copy of the ordinanc~ of the previous Government. 'Vhen 
the bill went t.o the Seh!ct Committee everv nerve was strained to make the 
members of the Select Committee honour the provision of the Ordinance No. 
19 of 194fi. But since they were unjust, wrong and hard the members could 
not accept t,helll. Accordingly, majority of 1fue members of the Select Com-
mittee after a long discussion with the Government decided t,hat to pay 
market value at the time of the notification to the owners was a la.w which 
is morally alld equitably right. I was glad that the Government had ngreed 
to it but again I was astonished to hear that the Government accept 
the principle but since it increases the price of the land they do not want 
to pay higher price. But what J could not under!>tand is how does increase 
in price make any difference in the application of a principle? Suppose, 
there are two persons living aR neighbours possessing lands of the same type. 
If their lands were acquired you give one the price of his land according to 
the market value while to the other accepting the proposal of the Defence 
B.e(,retm'y, half of the rnlU"ket vaollle. May I ask, .with due deference. what 
just.ifictltion ,..Oll hllve for your action? You' Fllly that the l'f>POriS l'efleived 
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from the .Pl'o\incial (Jovel'llments show that the prIces of land hay;;; nlSeiJ 
Jrom 25 to 150 per cent. and 1hose of housel5 have increased from· 
100 to 500 per cent. You have listened to 1ihe speech 
of my learned friend .Mr. Manu Subedar. I was thinking what strol1g pro-
posal my friend would make which would save justice from being murdered.· 
But after I hud heard him I was reminded of an Urdu proverb which sa.ys: 
"My heart; was making a hell of a clamour; but when it was opened only 0. 
droll of blood was found." 

I was of opinion that our honourable member was rightly represeuting 
~he public but I was sadly disillusioned when I saw the proposal laying down 
that either market value or 100 per cent. above the previous price, whichever 
is Jess, shall b(· given. Arguments advanced in its favour are such IlS no· 
one will ndmit as correct. It is said that as 100 per cent average is applied 
the owner should accept the average as right. I would remind of the proverb 
which hilS been repeatedly said in this House: "Accounts are quite correct; 
l\'hy did the family drown?" Those whose property has been assessed ati less 
tha.n 100 per cent. they will apparently receive less compensation than those 
and consequently suffer no loss but those the price of whose honses ann lands 
have iBC!'ensed from 400 to 500 per cent how will thE:Y be satisfied by 100 per 
cent? In rn~' opinion this Act should be named "Requisitioned Land Ex-
propriation Ad." If a person sells his property a'.; the old price plu'" 100 
per cent compensation and goes to the market to purchase fresh IJroperty, 
he will get not more than hali of his SOlId property. 1£ this HOll;-;e passes 
a bill laying down that half portion of the prQperty of every member of the 
Assembly shall be confiscated to the Government! it will not be h.1rder than 
the law laying that he owners of the requisitioned lands and house.s 
shall not be given the market price now current, but the markei 
price which was current when the property was requisitioned. Members 
of the AI'sembly are very patriotic. They mlly make Imd pass flny law they 
d~e;ire rega!'ding their own property bllt nobody has got the right to Ilep'.·ivd 
a person, whORe land has been acquired under a law which is lIniversall:r 
current in the whole world and which was current in India barring a period 
of nine months, from receiving the current market value and force to take 
balf or even less than half the current price of his property. 

SJt. If. V. Gadgil: If the prices fell after two or four years 1 
Pundit Thakur Das Bhargava: You have the pGwer to acquire the land at 

any time during the foUl' years. I will have no. objection if you keep it, i.n 
your possessiun for four years and then pay hIm the market value. 'I hIs 
Act however, does not stop here. Its basic principle is wrong. There is a 
gret:t dill'm't:'uce between acquisition and requisition. Acquisition i" IIsed 
when I need 8 thing and acquire it and requisition is used when I need a. 
.thing for II fe," days only. l>roperties requistioned during the Will' we~e 
needed temporarily. May I ask, with due deference, now that the demobl-
lization 118S been done on a large scale alid the war has coIne to an end how 
has the need for things, which were required temporarily dm-ing war, in-
creased? Now, it is said that the properties which were to be acquired have 
been acquired. I congratulate the Defence Secretary who has agreed to eli-
minate the proposed provisions with respect to acquisition from the pre-
sent Act. ]n future properties willI be acquired under the 1894 Act which· 
is a common Act in India.. This present act is being enncted for the purpose· 
of acquiring some of the properties which have already been requisitioned. 
I submit that there are three grounds for iii. . • 

In sub-section 1 of section 5 you will find that the property whose 
price has incn'lIsed Rhal1 bf' liable to acquisition. In order to impr')v(' a 
property it is laid down tha.t either a road is maileor the lalld is levelled or a 
building }S e1'PC1fld on it which hn!> increased its price. This n1<;0 come" lmder 
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the uetinitjoll of work. Uoverlllnellt wants to acquire the title to such l)ro-
perties as their value has been raised. If propertiy. is W be acquired on ~his 
ground it wIJuid mean in simple language that it is due to mere greed that we 

to .want to hM'O the property because we have improved it although in reality we 
La-va no need for it. 

The second ground given for provisions of part (b) is that to return 
the requisitlolJ~d properties in the condition in which they were taken w0uld 
entllil a great eJ.penditure. To save this it is thought proper not to return the 
properties. Well, if a person- comes under clause (b) and it needs some ex-
penditure wh~ch you are not prepared to give. If he says "1 don't want any 
expenses." What excuse have you got for not returning his property? 

(lnterruption) 
Hir. ,11e will not be given. The case came up in the S.elect Commi.ttee and 

I know' that they are not prepared to return such property also. Although 
they dlnot need it but because the value has increased they are moved by 
greed. If a person is prepared to pay what has been spent on the property 
even then the Government is not prepared to return it. What right or title 
.the Government have to keep forcibly a. property for which the owner is 
prepa.r(~d to l'l:I~' total and pa.r1!ial expenditure incurred by the Government? 
With due deference I should say thaif in both the cases the Governmen# 
should return the property. Mr. Gadgil says that he will be of'fert·d and he 
\Viii be paitl. his eXlJenses. I say that you are closing the doors of an offer 
because you say that you will pay the. old price and not the price which is 400 
.to 500 per cent of the old one. When you are giving authority to t.he (level'll-
ment to aequhe property on cheaper vaJue than the presen'!; m~rket, value 
w~o will be sych a !oe>l ~ not to acquire the property which has increAsed in 
value, at cheaper mtes. When it has been made possible for the GovernlJlenti 
to Rcquire Ism) at cheaper rate than the present market value how clln it be 
that the Government would not acquire properties which it does not require 
at all? May 1 ask if the Government wants to sell these pl'operties, will it 
Bell them on the price pius 100 per ceni; on which it has acquired them? Do 
the Improvement Trust, Delhi sell lands on 1939 prices? It will certainly 
.charge the market value. It is said that its reason might be that they 
Dal'e been l'eulil':ing its profit for such a long time but it is the legal!. duty of 
the Government to return the land to the person from whom it was acquired. 
No one else ltf.S an:y right .to it. What have those unfortunate persons whose 
la.nds have been acquired done that the Government is so hard upon them? 
If t.heir TIl'Operties lire to be acquired ilhey should receive a price with which 
lhey can TJUl'chase similar properties elsewhere. So far as princi!l\e is con-
cerned it is not convincing to say that they should be paid IE'sS beca.use 
Government wi'/ have to pay 20 crores of rupees. The Hon01lTRhle Member 
Mr. Manu Silbedar has sa.id that. the Military Deparilment speno;; a 10£ of 
money; 20 crores of rupees is nothing to them. It is therefore not proper that 
the Government should practise injustice aild brE'ak the principle by passing a 
law which will inflict loss on iihe people .. 

Yon know that the Capital Gains Rill has recenifly been int.roducen in this 
Assembly. Under it the price of the land in 1939 will be taken ai; its ori-
ginnl Cost. (m this basis whatever more money will be givon it ,"vm be 
taxed. Regarding tax you know that a person who earns one lakh of rupees 
pays Rs. 62,500 as tax. If the Military Department of the C"}()vernment pays 
the Finance Department of the Government realize it in the form of tax. 
~Vel'llmel]t have power to impose 100 per cent tax. It is said when the 
Government was in need it acquired the land; now when it ha.s no need 
why then this sweet murder of the people? You want to get this bill 1)assed 
by the HOllse. The:-e is no legal necessity for i~. Th Govemment hIlS no 
defence against the charge that the Government ha!! no right to get it passed 
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by' the House. Hut if the House wants to pass, it has power to do so •. ~t 
least there is liO doubt that there is llO moral justifica~on for the agreclllellt 
proposed by Mr. Manu Subedar. O~hers may bow before it under sheer force 
but I fail f;c understand any principle of the agreement. • 

1 haye to submit two or 1;hree more thing!). In the present ,A.ct wherever 
it has exceeded 1!he 1894 act tihere the wrong way has been ndopted. I 
should draw your attention to its Section 3. It gives power for the future 
also. 'fhe Government is empowered to acquire whoseover's IJroperty it 
wants to acquire and use it as it pleases. Of course la.ter on the pLea that 
works have been made there will be made. Section 5 says that acquisition 
will be used only in case when it is compulsory or where the O(wernmen~ 
will bave to spend more on its return. It appears from this that in future 
a.lso such thilJgs will be brought up as will make the reiurn of the property 
difficult. I will submit with due deference that by passing this bill you will 
give by your action legal permission to the Government to furnish itself with 
an instrument which will make the return of the pr.Qperty difficult. You say 
t,hat ill tiil' nthe!' cnse the Go\'erumellt will have to pay to the o~ner 100 
per cent. more price. I submit that under sections 35 and 36 of the Land 
Acquisition Act 1894 no person has got the right to use the acquired pro-
perty ill a numner which will make it unfit for return to the owuer. 'l'his 
provision does not belong only to the Land Acquisition Act. I t is found in 
the 'Tenancy A(;t also that the property will be used. for the pl:rpose for 
which ~t was given and it willl not be used in a manller that will n:ake ill 
unfit for the owner to use it as he used it when it was acquired. In c!l8e of 
i1le~1 use t.JJ.e owner was entitled to df'IllR.nd 15 per cent of the value as 
compensation. I therefore submit that provisions should be made di;;aHowing 
the Government 110 change the original condition of the property. 

In addition, I want to draw your attention to another thing. It is the 
duty of the Government to return the property to the person ~om whom 
it was acquired. To give the possession of the proper1\Y to 'jhe pel'SOl1 from 
whom it was taken. The Government should have no right ~o re~urn it jio 
whomsoever it desires after a names' . sake inquiry. Action should not he 
based on inquiry alone. It cannot be ascertained whether the inquiries con-
ducted by Government officials were really correct or based 011 t1'l1th. The 
legal l'eslJonsibility of the Government official is not personal but) in the Land 
Acquisition Act the responsibility i~ personal. Fnder it proceedings can be 

.-instituted after givi1Jg notice. By this Ordinance officers are protected from 
legal consequences. I have given notice of ~ :tmendment su~gcsting thai; 
the propeI'lty should be returned to the person from whom it. was acquired 
lUld if he is deaci. then to the person who can legu!Jy claim it. 

There is anothe,l' section which lays down that Governmf'nt will give 
not,ice for the }"(·t,urn of the land after which Government will'l!9t be respon-
sible whether the owner or the entitled person takt's possassion or not. I 
should say that this is neither a good provision nor is it based on equity. 
Suppose the Government gives notice that the house win be vacated on the 
25th July but the owner of the house is away in Calcutta at that time and 
knows !lothing about the notice. Now if a person without any title takes 
possession of the house what remedy is there agains~ him? Therefore, after 
fixing the date notice should be given in such a mann3l' that thfl entitled 
person takes possession of the property. There is another thing worthy of 
notice. Ever since the Government have begun enaemng new :Jcts ilJstead 
of ordinances I find that no other punishment except imprisonment is loJ,d-
down. In the present bill also a section lays down. that if an 
owner of the land does not give information when demanded 
he will be punished with imprisonment for one year. If. howevel' you see 
\he I,and Acquieition Ac£ you will find this provision onlv in Section 10 thall 
it is the duty of the owner to supply information when 'd~JJ1and~i\ from him 
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but ill case of non-compliance proceedings will be instituted against him undel 
sections 1/5 and 176 of the Indian .Pell~l Code which provIdes veri light 
llUuishment. (loverlUllellt have acquirt,d the house, If the OWller of th~ house 
does not suppl;,.' S0me informatioll where is the Goverlllueut's loss? E price 
is reduced it is the owner's loss, I should say that to deprive a per8011 of 
his Jlrop(~rtJ or to inflic~ upon him loss under cover of law is llot ~ood. It is 
injustice and against the public policy. It should be amended to sati'lfy t.he 
provision of S.ection 10. In the eud I suhmit that in my opinion that this 
bilI should pasp in the form which has been agreed to by the majority in the 
Select C0mmittee. Government should acquire as 1it1ile m; possible bec(\use 
requisitiolJ m£:;alls that they did not need it. Until it is urgently needed 110 

acquisiti')1l must be made. J llstice has not been meted out to the perscms 
Whose pr~perty has been acquired-nA.y rather sheer injustice has been done 
to them. \ 

111'. B) It. Gokhale (Government of India: Nomina.ted Official): Sir, I would 
like to wke this opportunity. to state a few facts and clear up, if I may, certain 
misunderstandings about civil requisitioning. Before I proceed, let me make 
it ahsolutely choar that I am not dealing with any of the requisitions made by 
the Defence Department. J am only dealing with requisitions made on behalf 
of the civil departments of Government. The Department of Works, Mines and 
Power. which I represent ill this House, of course, has certain requisi.tions to 
its credit but. teey constitute only a very small portion of the total civil requisi-
tions. But. this department is a service department and, as such, we are res-
ponsible for providing accommodation for all the civil departments of Govern-
ment; and that is how I come here to represent civil requisitions on behalf of 
Government. 

Before I proceed. let me try and explain the nat.ure and size of the problem 
with which Govemment were 'faced on the outbreak of war. Taking Delhi for 
instancf>, the total office accommodation occupied bv all Central Government 
Depart,ments in 193!,} was of the order of 6} lakhs square feet. The'total number 
of officers was 531 and the tot.al number of clerks was 4,631 and that of inferi!)l' 
servants was 3,198. During these seven years of war, the office accommodation 
increased from 6! lakhli square feet to 27! lakh square :feet, or an increase of 
4t times or 450 per cent. The number of officers increased by 250 per cent. the 
number of clerks increased by 600 per cent. and the number of inferior servant. 
increased by 600 per cent. 'l'hat shows thf> tremendom; size of the problem with 
which Government were faced. It was quite obvious tha.t a' Service Department, 
could not come up and say that the Govenmlent should not expand its activities 
and should not tackle all the various problems which arise in war time-compli-
cated problems of defence, of ne" controls which were imposed-simply becauce 
no accommodation was available. Accommodation had therefore to be found by 
hook or by crook. The problem was tackled mainly by new construction. The 
total amoun~f new construction of a, permanent Or semi-permanent nature in 
Delhi was of thp order of 14t lakhs liCluare feet against O! Illkhs square feet, 
which was all the accommodation available with Government at. the outbreak 
of thp war. Apnrt from thi!, Government ('ousi-ructer] mostly temporary or s~J;!li-

3p M. 
pel'manent accommodation for ovel' 10.000 personnel. That m 
itself was a tremendous contribution in the way of new construction. 

Over and above this n number of Princelv houses, 19 in number. were obtained 
on loan. Certain offices were moved from Delhi to Simla. 'l'he scales o:f accom-
modation were severely cut down. Houses were split up into flats; a number 
of people took in paying guests. Boarding hOllses or hostels were set up. In 
aU these ways most. of the problem was tackled, that is by means otherwise than 
by requisitioning. Requisitioning was undertaken only as a last resort and 
ab!'lolutelv to the bare minImum, 

I would now like to give the figures of requisitioning. firstly in Delhi, because 
1: think that is where the target of a.ttack is most. Then I will deal with Bombay 
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and \Jalcutta. The total number of premises requisitioned in Delhi by the Gov-
ernment of India was 366 and by the Chief Commissioner 147 or a total of 51.3 
houses. Out of these 85 houses have already been derequisitioned by -the 
Government of India and 57 by the Chief Commissioner or a total of 142 houses 
leaving at present still under requisition 281 uouaes by the Government of India 
and 90 houses by the Chief Commissioner 01 a total fA 371 houses. ' 

In Calcutta and Bombay the problem was of a. very similar nature, though 
not of the same magnitude. There a large number of new offices had to be 
established, chiefly relating to the Income-tax, Commerce Depa.rtment, Indus-
tries and Supplies and so 011. There again the problem was tackled as far .. 
posRible by JJleans other than requisitioning. The Humber of houscs requi8ition-
ed in Calcutta was 83 of which 23 have been derequisitioned, leaving a total of 
60 houses at present under requisition. Similarly in Bombay 115 houses were 
requisitioned out of which five were derequisitioned, leaving a balance of 110 
under requisition. 

Sir Cowaajee .Tehangir (Nominated Non-Official): What does the Honour-
.lble Member mean by houses? . 

Kr. B. K. Gokbale: A house means one complete unit. It may consisi of 
a number of flats. I will give the number of flats later on if the Honourable 
M<;lmber so desires. 

In Simla we had 97 houses under requisition all of which have since been 
derllquisitioned. The problem we are faced with in Delhi today is only a. 
matt.er of 371 houses which are under requisition ...... . 

Sir Oowasjee .Tehangir: Would the Honourable Member mention as far •• 
Bombay is concerned the number of flats that he has requisitioned in a bouse, 
not a whole house but certain number of flats in a. house. How many did they 
amount to? 

1Ir. B. K. Gokhale: I have not got ,the exact figures but the 110 house" 
which are under requisition-house 157 officers or so. That is my recollection. 

'Sir Oowasj •• .Tehangil': What is the number of fla,ts? In some houses Go,,-
ernment requisitioned only one flat out of ten, in some others they ha.ve 
requisitioned three fla~s out of six. This also must be added to the number which 
the Honourable Member gives. 

Mr. B. K. Gokhale: The total number of flats i8 157, whether it is one ouf; 
of ten or three out of three. 157 is the figure as far as I recollect, though I am 
not quite sure. It is not anything substantially more than that. 

Sir Oow,asje • .Tehansir: The Honourable Member mentioned houses and that 
is why I raised this point. 

1Ir. B. K. GokhaJ.e: The number of houses requisitioned is 110 and th., 
number of flats is about 157 or so. 

The first point which I would like to make is that the progress of derequisl-
tioning is slow, mainly because requisitioning itself was undertaken on a. very 
modest scale to begin with. Recently I had occasion to speak to an officer d 
the Ministry of Works from the United Kingdom and he told me ,.at about 20 
per cent. of all the housing and residential accommodation in the United King-
dom was under Government requisition. Of course I am not comparing the 
United Kingdom with India. Conditions were different but I would, like to 
impress on the Honourable Members this fact that dere<;uisitioning is slow, 
chiefly because requisitioning itself was very moderate and limited to the "ery 
bare necessities. 

I will now come to the question of derequisitioning. Ever since the war was 
over, Government have been only too anxious to derequisition and I can assure 
Honourable Members tha,t each application for derequisitioning houses, whether 
it is in Delhi, Bombay or Calcutta. receives the personal attention Qf ~ 
Honourable Member in cha,rge of the Works, Mines and Power Department_ 
The Honourable Member in cha.rge looks into every single case of dereqtUsitioning 
nna tries to do his best as far as possible. But, Sir, our ,difficulty h8.s been thali 
although the war is over, we have been faced with 8 number of new problems. 
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For instance, we were ca1led upon to provide a large amount of accommodatiou 
for the Constituent Assembly. That means living accommodation for about 200 
to 400 people and that was this year. Then a large number of meetings and 
co~ferences have been held this year and at very short notice we are called upon 
to provide accommodation, whether it is for the f:icience Congress or whether it 
is in connection with any other conference. Now we are going to have at the 
end of this month the Inter Asian Hela,tions Conference. Thest' demands which 
have been 011 a large and increasing scale have hampered us to a very large 
extent. 

Over and above this, we have got very large demands from foreigll embasllies 
and legations and from High Commissioners. The house which was occupied by 
my predecesso~ Sir Henry Prior has now been given to the High Commissioner 
for the United Kingdom. His staff is increasing at a very rapid rate and Wtl 
are finding it \yery very difficult to find accommodation for him. Last week 1 
was sudd/mly asked to find accommodation for six members of the French 
Embassy or Charge-de-Affaires. They suddenly landed in Delhi and we were 
called uppn to find accommodation for· them. During the next 12 months, I am 
told that there will be many new embassies and legations corning to Delhi. 
Government cannot tell all these foreign countries not to open their embassies ')1' 

legations in Delhi simply because we have got no accommodation. That, Sir, 
is· the ma.in difficulty, that instead of the demand for accommodation since the 
end of the war being reduced, the demand for accommodation has been aonstant-
lyon the increase. 

We are told that because of the demobilisa-tion of the forces there will be a 
large amount of accommodation vacant. There the difficulty is that for one 
European officer who is demobilised, who was willing to stay in a hostel in one 
single room, we find that as soon as he is demobilised, his place is taken by an 
Indian officer, who pro.mptly arrives here with a wife and family and demands 
family quarters, where formerly one room in a hostel was adequate. Therefore 
instead of the demand being reduced, I find myself in the unhappy position of 
having to face innumerable demands from day to day. I fully sympathise with 
the landlords who want to have their houses derequisitns-ned. But for every 
complaint which is received from landlords on account of their houses not heinl!: 
derequisitioned, there are innumerable complaints from others clamouring for 
accomm~ation .. I wish I could get the Honourable Members to sit with me any 
day and listen to the numerous complaints which I get; from all sorts of people-, 
from Government officials, from non-official members of this Honourable Houe. 
press correspondents, foreign representatives, ambassadors, High Commission-
ers and others who arc constantly pressing me to find Il.ccoll1H1od.ntion for them. 

Unfortunately houses do not grow like mushrooms. The number of house. 
is absolutely limited and we cannot now undertake semi-permanent construction 
as we did in wartime. We are certainly trying to solve this problem. Govern-
ment have, Sir, recently sanctioned the construction of 200 :fiats in Delhi, I)f 
1,000 clerks quarters in New Delhi and of ·1,000 clerks quarters in Old Delhi. 
Similarly, they have sanctioned the acquisition of land on which houses have 
been constructed in Calcutta and Bombay. Weare trying to solve this problem 
in one direction by new constructions on behalf of Government. But Govern-
ment cannot utilise all the building material available for their own work. They 
have to strike a balance and make available building material for private .people. 
Government have also to see that private house building is encouraged as far as 
possible. Sir, time is running short and I do not, wish toO take up too much time. 
The other day I fissured the House that the question of private house building 
wQ.s very· seriously under consideration and Government were trying their bed 
to provide help DR far 8S pol;sible. That is the real solnt.ion of t.he difficulty witih 
which we Rre fRC'ed. It is not that the housing problem of Delhi, Calcutta or 
Bombay is going toO be solved to anv appreciable extent if Government derequi-
sition t.he 371 Rnd odd houses in Delhi, the 110 honsE'S in Bombay and the eo 
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houses in Calcutta. After all, sixty houses ill Calcutta, Sir, is a drop in the 
ocean. What will happen if these sixty houses are derequisitioned tomorrow'} 
Is that going to solve the problem? It is not going :to make the slightest differ-
ence. The Government Officers who are staying in th,ese flats in Bombay-it ~ 
may be any number of fla.ts; I am not going into that just now-but the numbe .. 
of officers who are at present occupying these flats in Delhi, Bombay or Calcutta 
will have to continue to live in those places so long as the controls which the 
House has approved continue to exist. Obviously we have to find accommoda-
tion for those people. The only thing that will happen, if these houses are 
derequisitioned, is tha.t a few landlords will galli. whereas, these unfortunate 
government servants whose duty makes it absolutely necessary for the@..~to stay 
in Bombay, Calcutta or Delhi will be either thrown on the streets or tliey will 
have to face demands for pugree from landlords; or 1 do not know what else 
they will do. 

I am not concerned with the question of retrenchment. That is a matter 
which is seriously engaging the attention of ~e Government. If and when it 
is possible to abolish these offices certainly these houses will become surplus tp. 
requirements and we will have no further use for them. But so long as these 
offices continue to exist, and, so long as we have to find accommodation for these 
people, what else can we do except keep these houses under requisition, unless 
and until new construction is available, or, unless and until houses can be taken 
on lease? I may assure the House that Government have tried their best to-
obtain houses on lease in Delhi, Bombay and Calcutta. All the pe,ople whose 
houses are under requisi.tion were addressed whether they wou}d agree to tho 
requisition being replaced by a lease. The response was practically-negligible. 
It may be said that the landlords are suffering. The extent of that suffering can 
be judged from the fact that when Government fixed the compensation, that w, 
the rent payable for these buildings, in 94 E.er cent. of cases the rent as fixed 
by the Government was accepted by the landlords without any dispute. It wa.s 
only in 6 per cent. of cases that th~ landlords 'asked for the amount of rent to be 
referred to arbitration. That shows that Government have l1een fairly generous-
in dealing with these landlords. 

The matter was recently conside~ed a.t a meeting of the Advisory Board on 
derequisitioning in Delhi. We placed our difficulties before that Board and I 
believe that the Board was very much impressed with our difficulties and I was-
even told that in a number of cases the present demand for derequisitioning is 
not so much because the landlords want to come and live in those premises-
genuine cases of hardship have already. been dealt with by Government and 
houses 'have been derequisitioned-but ~e present demand comes from people 
who want vacant possession in order that they should be able to sell the property 
at greatly inflated rates. I do not know, Sir, how far that accusation is correct, 
but that is my information. That is what we were told. We were a.1s0 told that 
simply in order to accommodate these people. who want) vacant posselsion to sell 
their property at infiated rates, there was no justification, forpu~ a large 
number of government servants, or, rather, putting Governmen. itself into 
clli1iculties. 

:Much has been sa.id about vacant buildings. I admit that occasionally build~ 
ings are ~eft vacant for some time. There are so many difliculties. There is a 
pool of accommodation at the disposal of the Defence Department. Sometimes 
a building is vacant. The Defence Department are not quite sure about- troop 
movements and they do not know whether they can replace the accommodation 
at 'the disposal of the Civil Departments. It is unfortunate that the Civil 
Department gets the discredit. By then I am not suggesting that the Defence 
Department deserves discredit either. Later on when the building comes !o 111, 
there are a large number of pressing claimants. A large number of Departments 
ha.ve got their claims. We have to find out which is most urgent and try ro 
ellol the vacant premises in the fairest possible manner. We could easily sit 
down and give i~. to any Department. But we will be dojng injustice to another' 
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Department whose needs are probably greater. The a.llotment necessarily in· 
volves difficulties. It is. common knowledge about housing accommoda.tion tha~ 
everybody is very anxious to secure allotment. But once he secures allotment, 

. i1e il3 not so anxious to move in. There are hundreds of difficulties: he finds :tha1 
certain rOQms require alterations; certain light points have to be provided; cer· 
tain other things have to be done. The building remains vacant and we a.re t;<>ld 
that we are not utilising the accommodation to the fullest extent. We made two 
minute sruveys of the vacant accommodation position in the last three months, 
al1d we found that the total amount of vacant accommodation, so far as residen· 
iial accommodation is concerned was less than a frllction of 1 per cent. while the 
vacant accommodation position in respect of office accommodation was perhaps 
slightly more, but, in no case a,bove 1 per cent. That is the position about 
vacant ,accommodation. 

We! have been asked to fix a target for derequisitioning. Here I frankly 
('onfess\that I am not in a position to fix any target. The first :thing will deter· 
mine the pace of derequisitioning is the size of Government Departments in ~he 
near future and in the distant future. Well, I cannot say when retrenchment 
will begin, when the size of offices will be reduced, and when certain controls 
wbich are being imposed by this Honourable House will be done away with and 
these offices will no longer be necessary. Then there are so many other un.-
certain faotors of the situation. There is the constitutional position. We do 
not know what will be our requirements for the Oentre 4fter June 1948. I do 
not know whether the Oentre will require aCcommodation in Oalcutta or Bombay 
n .. xt year. The whole thing is so uncertain that I must confess I cannot fix a. 
target date for derequisitioning. Provisionally speaking, however, Governmenll 
expect, that the new construction which has been sanctioned will probably be 
ready by October 1948, and by October 1948, we may be able to release a. very 
large block of requisitioned accommodation, if, by that time, llew demands 
,don't crop up; if foreign Embassies and things-like that do not collar all that we 
are prepared to derequisition. That, a.gain, is a contingency about which I can· 
not say anything very definite at present. 

Sir, I have already said that the Honourable Member in charge of the Works, 
Mines and Power Department looks into every case personally. The Advisory 
Board is going into the whole matt-er and the Honourable Member pays parti· 
-cular attention to its advice. I must confess that I cannot add anyt!1ing further 
to what I have said, except that I hope that instead of -giving us blame or dis· 
eredit for what has been done, the House will realise and appreciate our diffi· 
eulties and give Government due credit -for the large amount of accommodation 
that they constructed in wartime and for what they have done in the way of 
:utili~ing the accommodation a.vailable a,t their disposal in the best possible 
mauner ever since the war was over. 

Sreejut Rollini X1IDIAl Ohaudhuri (Assam Valley: Non-Muhammadan): I 
rise to make a few observations on this Bill based on my experiences in my own 
TJrovince which was the greatest victim of war in the matter of requisitioning. 
There, college buildings, school buildings, hostels for boys and girls were re-
'quisitioned for the use of the military. Also all decent private houses were 
requisitioned for the accommodation of the soldiers. Electricity was cut 
()ff from privatf' houses, so that ball rooms may be kept busy. Wat-er supply 
was cut off from TITivate houses so that water may be taken miles a.way in 
the interior where houses were built for military purposes. Thousands of 
villagers were rendered homeless and their fields were taken away and drains 
were constructed so that there may be less mosquitoes. All this was' done 
during the war not by our enemies or Japanese or members. of the Indian 
National Army but for tlte benefit of Allied Troops. 

I take very strong exception to certain provisions of this Bill. because 
ttbey want to proJong the agony from which we have been suffering so long, 
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owing to circumstances beyond our control. It will require very st..mng nerve 
on the part. of any dictator to come to this House and ask for these powen 
and it will require extreme docility on the part of the followers of the dictator 
to agree to these measures in peace time. I would invitb the attention of the 
House to certain provisions of this Bill and ask them to ponder over it before • 
ihcy finally accept the Bill as it stands. 

Clause 9 of the Bill says: 
"No suit, prosecution or other legal proceeding shan lie against any person for anythiDl 

which is in good faith done or intended to be done in pursuance of this Act or any order 
made thereunder." 

Those who are in the legal profession know very well how the words • good 
faith' can be interpreted in any wa'y you like. 

Clause 8 says: 
"The Central Government or any Provincial Government may, by order notified in the 

official gazette, direct that any power conferred or Dny duty impoaed on it by thia Act lhall, 
in luch circumstances and under sucb conditiona, if any, as may be llpecified in the direo-
tion, be exercised or diSt;harged by IUch officer as may be·1O specifieC1." 

The arbitrary and extensive powers conferred by this Bill can be e3:ercised 
by one single officer and the fate of thousands of people will be placed under 
the tender mercy of this particular officer. It is nothing new that I am speaking 
of. As a matter of fact, a single officer was in every case authorised to mak. 
requisition in our part of the country. He could do whatever he liked and no 
power on earth can set aside the order. Today in peace time we are still allow· 
ing the Government to make a provision enabling a single officer to exercise these 
arbitrary powers. I should have expected the Select Committee to make suit-
1I.hle amendments to this provision. 

Then again sub-clause (4) of clause I) says: 
"Any decision or determination of the appropriate Government undlSJ' sub-section (3) 

Ihan b.. final and shall not be called in question in any Court." 
This clause says that land may be requil'l:ld although it may not h~ fQr the 

benefit of the public or for the benefit of the Government. It is left to the 
tender mercv of the Government to make whqtevel' decisinh it likee; nnd that 
dec:sion can~ot be questioned by anybody. Will the parties affected by such 
a decision be allowed to make 11 representnt:on hdore the Ilppropriu.te Govern· 
ment before they come to any decision? No. Sir. No pmvision has been 
made in this Bill. Ie; it not arbitrary in the extreme t('l introduce a clause like 
this which places the people at the tender mercy of the Government. 

I now come to clause 3 of the Bill. 
"N otwithstancling the expiTation of the JJefence of India Act. 1939, :tnd the rulell 

made thereunder and the reDeal of the Ordinance, all requisitioned lands shall continue to 
be subject to requisition until the expiry of this Act and the appropriate Government rna,. 
DIM! or deal with any requisitioned land in su~h manner I1S may appear to it to be expedient, 

Provided that the appropriate Goyernment may at nny time release from requiaitioa 
any requisitioned Ianti." 

Now, Sir, has the appropriate Government requistioned land for the benelh 
of the villagers who have been rendered homeless? Has the appropriate Gov-
ernment released for the. benefit of the villagers their cultivated lands which 
have been spoiled. There was some meaning in depriving thesd villo .... ers of 
their home on account of military exigencief;. if the Government found e~Tlloy­
ment for them at nominal daily wa!!es. What has hapnpned is that the Gov 
ernment have deprived them of their Q1.eans Gf livelihood rnd their lani. 
Should it not have heen the firr;;t obiect of the Britic;h Government 
to restore thpir lands to the villagers whose means of livelihoorl 
have gone:? Why nre not these things done first? Their land!! hal'e 
been converted into !lidie1r1!! which a'l"e nnt in Hlle no"", anrl mn"\" 
not he uspd in futmp and still these land!! nre kppt unnpr T(>I111if;:t;O'l. Simplt.-
beMuse thl:l<;p air fields mav be rE'nuiretl IIgai'lst in CRf;e of n nroc;ned;ve war, the 
Defence Secretary wanted to retain these lands under requistion, for all time 
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to, dome.' If. a war breaks out at anytime, it would not require much ti1l)e to, 
make yOUl' a~r ~elds again. It will certainly not rf!quire much time when the 
Government IS. III your own hands. Nor will it require much time to persuade 

, the people to. gIve up the land for the defence of their country. 'Then, why should 
you keep thIS land because of some distant possibility of utilising it in case a 
war breaks out? Another thing which I noticed in the note which has been pre-
pared b~ the Defence Secretary was that the process of derequisitiolling is steadily 
progressmg. That is true, but it is proceeding very slowly and delibcratd;y 
slO\~ly because n.obody wants to part with the advantages which he has gained 
dunng the war tIme. Nobody wants to give up the luxury of living in beautiful 
houses belongs to others, No one wants to be deprived of that, So, the rate of 
derequisitioning is very slow. 

l ailio want to draw the attention of t.he Honourable Member to certain s"pecifiB 
ips~ailces which have b~en mentioned and where the delivery of the buildings 
has... been given by the miltary persons in occupation to wrong persons. Although 
the 'land was taken from one particular "person by the Deputy Commissioner as 
the requisitioning authority, it has been given to another person or the building 
has b~ep given to another person at the time of de-requisitioning by the military 
personnel which was in possession. What are you going 
to do about that? Are you going to drive the party who-
bad given the land to the req uisitioniug officer to liti ga tioll ? I ha ve myself 
approlloched the Government on these matters and the reply has beeu that it is' 
not possible for them t.o interfere. When the laud has been given already by 
the JDilitary, the Government cannot do anything. At any rate, the Governmen~ 
ilf the province cannot do anything in the matter. But something hal! got tq' 
be done. I gave you the land when Yo\# w/loqted it and I want to get it back now 
(rom YPll because it is no longer wanted by you. And I am told that I canno~ 
get ba'ck the land because the military personnel \\Tongly gave the land to 8011111 
~t\1er persoll. Is this a fair treatment? What provision is there to check this 
kind of ac~OI~? Is tpat order of an officer who is appointed under clause 8 final? 
,~ single otHcer is appointed under this clause. He requisitions some property 
0, pe re1ulled to derequisition it and his order is final and nobody can say ally~ 
tQ-i,ng about it 
. Then, Sir, I would very much urge that the expression "appropriate govern. 
~~ut" should be defi~ed, so that everything under this Act can be done by the 
Government in whose province a' particular laiki or house is situated, because i. 
i" very difficult for persons in remote provinces to come up to the Government 
of India and to submit their representations in this behalf. I may tell you tha.t 
when most of the Congress Members were in jail and when the Government was 
being ca.rried on in the provinces under section 93, all this requisition was done 
under the orders of the Government of India. I Cil!l say that at least so far as 
my province is concernen. Now, to approach the Gow~ment of India in a.1I 
'llatters nffecting de-requi!litioning is a stupendous task which an ordinary villager 
or an ordinary "private individual cannot undertake, So. I would suggest that· 
the expression 'appropriate government' should be defined as the provincial 
rovernment of the province where this requisitionC'd vro~erly is situated. That 
will simplify matter;;. It might be urged that the Provmcial Governmet;tt may 
be at loggerheads with the Central Government and may release l:md whICh the 
Central Government acquires or may refuse to acquire the la~d whic~ the Cen-
tral Government requires. I cannot helieve tbat sllch It contmgency ]s possible 
because even under the ordinnrv c!rcumstances whenever land is required for a. 
railway, the Provincial Government always does tbe requisitioning of tbat land. 
Nowhere .it is suggested that the Provinrial Government may refuse to acquire 

-land which is wnnted by the Railway Department and tbel'efore such a measure 
sh()1lld be adopted. If the Provincial Govehsments can be trusted to acquire land 
whenever it is needed for the Government of India, why don't. von trust tbe Pro-
vinci.ai Governmen,f.a in who~e provin~e the land is situa~ed toO deeid!l wbether ~h.e 
particular requisitioned land shoulcl be released or whether a partIcular r.eqwal-
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tioned land should be acquired? Why don't you leave that matter to the deci-
sion of the Provincial Government 1 That will make the people of the province 
feel ut ease, because they can' approach the .Provincial Government and take the 
pecessary step. But it is very dlfficult for them to come up to the Governmen. 
of India in matters like these. Therefore, I would suggetlt to this HonourabIt 
House to accept the definition of 'appropriate government' to be this, that 1. 
means a Government in whose territory the particular requisitioned propel1i1 
is situated. So, I take opportunity of asking the Defence Department to release 
quickly as possible at least those villages which wen, the homes of the villagers 
4lnd those fields which might still be cultivated and tram where food can be grown. 

Rai Bahadur Devendra Kohan Bhattacharyya (Nominated Non.-Official): 
Sir, I rise to say that a very large number of aerodromes have been constructed 
in the Burdwan Division in Bengal and hundreds and thousands of acres of paddy 
land and forest land have been requisitioned for thd purpose, -but no compensation 
has yet been paid to the owners. In a few cases where compensation has been 
paid, it has been paid at rates which prevailed at the time of requisition. These 
poor agriculturists and owners- of forest land do not know whom to approach for 
the compensation. I would, therefore. like to propose that an Advisory Boarel 
like the Chittagong Advisory Board should be set up for the Burdwan Division 
which the aggrieved might approach for redress of their grievances and ge' 
the compensation due at an early date. 

Another thing to which I would like to draw the atte.ntion of the Honourable 
Defence Secretary is that these lands were requisitioned some time in 1941 and 
1942, but the owners have not yet got any compensation and they' do not kn01f 
when they would get. I would, therefore, suggest that some interest should lie· 
1laid to the owners for this long interim period so that they might not suffer any 
loss in any way. Then, Sir, in the Burdwan Division the prices of paddy land 
and forest land have gone up by 400 or 500 timC's nnd if the owners are paid only 
•• double the rate, they will suffer a great loss and they won't be able to secu~· 
an equivalent area of land which they have been deprived of. Sir, there is A: 
class of land in the Burdwan Division recorded in Settlement papers as "waste 
land", although these lands are cultivated once in two or three years. The 
()overnme~t officials of the Land Acquisition Department have stated that nC) 
compensation would be recommended for these lands 8S thE-Sf' lands have been 
recorded in Settlement Records as "waste lands". If that be the case, Sir, 
it would be a great hardship and I should like to suggest that these lands should 
be compensated just like other lands. With these words. Sir, I support the Bill, 
but I hope the Honourable Defence Secretary would look into these matters and 
wedress the grievances which I have just placed before the Honourable House. 

Sir Oowasjee J'ehangir: Sir, I shall take only a few minutes. I only wish to 
point out that in requisitioning lands and buildinl!"s for Government USe in big 
eities, I think, it is time that Government saw that those whom thev accom-
modate in those buildings are really deserving of accommodation. I have (rone 
through the list very carefully of buildings requisitioned by Governmf'nt and I 
find that some of the flat<; are occupied by officers who should not he nllow("d to 
occupy those flats. I find t.hey are occupied by officers, I will not mf'nt:on the 
department from which they come, because I do not want to make any invidious 
distinction, who come from departments who!'1f' diltv it i!'1 to see that thev house 
their own officers properly. If any privatro firm h'ied to J!et Government to assist 
them to house their officers a!l !lome of theRe depnTtmf'llts hnve done, J think 
Government would be the first to come down and insist upon their building 
quarters for their staff. They do not build qunrters for their st,aff, they do not 
even now do it, but they come to Government to ask for requisitioning of 
buildings for them. I think it is wrong. / 

Another point which I should like to bring to tbe noti:le of the House is this' 
\hat we are in the middie of March. At the end of thi.,. month we shall have to 
paaa tbi8 budget. I do not know where we are. t trust you will Ilee that while 
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.1hese BilIs are bem€) discussed at great length by this Honourahle House it does 

. not mean that we shall be gaglc{ed when the budget CCtUJes. I have no objection 
. to Honourable Member~ ~peakl!1g at length on Bilts ot thIS ..:baracter. .By all 
me.!'~s ~et. them do so, It IS an Important Bill. We are in the middle of March 

. ,'IIlCl l~ IS Important that the Budget should be passed by 31st March. In my 
- e~erlence .Of ~ 7 y~ars, I h~ve !lever known. of the Hou~e being engaged on 

B111s of thIS kmd m the .mlddle of March. If the consequence "is thnt we, 
Me~bers, who ~ould like to. have our sayan the Budget are going to be 
~epnved of that right, I can only hope and trust that you will see that justice 

'w dQne to us. 
ar. !I. S. ~halja: .Sir, I have he8r~ with great attention and noted the many 

. and vaned pomts ~hlch have been raised from various quarters in the Housa . 
. 1iy Honourable frI.end, Mr. Manu Subedar with his usual eloquence levelled 
~~r"l charges ag~mst the department into which I do not propose t~ go at the 
morq'ent. A meetmg of the Bombay Advisory Board of which he is a Member 
.. was \leld only the day before yesterday and the snggestions which he made on 
ille lloor of the House were also made by him at that meeting. I have got here • «mt summary.of the proposRls made by him. We have already called for a 
Jeport from the Q.M.G. in India as t~ the extent to which these suggestions could 
I»e given effect to. I hope that will satisfy my Honourable friend who happena 
to be absent at the moment. 

Sir, it was heartening to find that for once at any rate my Honourable friend 
)fro Sasanka Sekhar Sanyal showed some appreciation of the work done by the 
I>f.fence Department. In this connection. I would only say that I hope the 
House will soon be in a position to show the same appreciation in respect of all 
the activities of the Defence Department. He raised the question as regard. 
eomplainb which would come from areBS not cov~t~d at present by the Boards 
which have already been established. I shall make the intention of the Govern· 
IlDent quite clear. We established these Boards at the important c~ntres, .I have. 
mentioned hecause these were the placeR ",here the bulk of requisitioned proper-
ties were situated. If however there are other places in the provinces where there 
are complaints of requisitioned properties being continued longer than nf-cessary 
Government will have no objection to extending the jurisd!ction of these nonrds 
Ie as to cover the whole province; in pnrticular, the Board of Ca!cutta will be 
.uthoric;('d to deal with complaints coming from all over the province excellt the 
areas which come within the jurisdiction of the two Boards to be estahlish~d a' 
Cllittagong and Dibrugarh. I hope that would satisfy my Honourable friend. 

In this connection, I wish to refer to the Press Note which we issued when 
we established these Boards to indicate their functions. The press note say!! that 
tlJe Government of India have decided to establish at Bombay, Calcutta, Delhi, 
Vbitagong and Dibru~arh, Advisory Boards of officials and non·officials to advise 
Government on questions arising from the continued possession by them of reo 
ttuisitioned land and acquisition of requisitioned land. Thus the Boards will clear-
" 41eal with questions of acquisition. That would also meet the point raised by 
my Honourable friend Mr. Lawson who suggested that before Government decide 
in Rcquire a particular propert:v they might consider whether there was an alter· 
lIativp property availahle. It certainly would be the function of the Boards to 
MnsideT questions of that type. 

Mv Honourable fTiend :Mr. Lawson 8!i:ked us to indicate the target note for t.he 
e1ereq'uisitionin~ of proTlerties. My Honourable friend Mr. C+oKhale. tlle 
Secretarv for Works. MinE'S Rnd Power department stated how difJi('ult it 'lV'ns 
to SUl7g~llt !\ date as the last dat.e bv which we shaH 11e abh" to dpre(111isition 
all Tl;opertips. I ..,-(mld fm·ther explain t.he d.ifficulty h: .the il1n.Rtrat;on of 
laJlot.her ch-i1 department, nnmely the Tndust.rleR nnd CIVil sunphcR dennrt-
lIlent who Ilre resllonsible for (liSllOsals. Now. the House is aware that there 
are thousands of tons of surplus stores lying in v:arious places and 
die Defence Department have assumed responsibility . for !ttorin~ and 
Parding them until they have been disposed of by another depar~ 
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ment of the Government of India, namely the Industries and Supplies Depart;-
ment. Unless and un til they are in a position to, say that this disposal work. 
would be completed by a certain date it would be very difficult for the Defence 

-Department to indicate a target date. . 
Mr. O. P. Lawson: What do they say? 
Mr. G:S. Bhalja: They have not been able to give any target date. But the 

House can rest assured that the Bill itself provides for automatic termination. It 
cannot last longer than the Act passed by the Parliament which authorises this 
legislature to continue certain controls, and that is a maximum period of five 
years. In the first instance, that power continues for a period of two years. 
A notificat:on has just been issued by His Excellency the Governor General' 
ill his discretion continuing these powers for a period of two years. Beyond 
th~ period of two years, the powers will have to be continued by a vote of both 
Houses of Parliament. The maximum period for which this Bill can remain 
in operation is therefore a period of five years from the 1st of April 1946. 

My Honourable friend Pundit Thakurdas Bhargava in his very eloquent 
Hindl;dtani speech which I was glad to hear has attacked the basis of com-
pensation which is proposed to be introduced. Uy 'Honourable friend Mr. 
Manu Subedar who is to move the amendment I referred to earlier will deal 
with the question as to why it was considered desirable to restrict the grant. 
of compensation to ~OO per cent over the value at the time of requisition .. 
He asked me whether Government would be creating new assets or new works 
with a view to easily acquiring land which they cannot acquire at the present 
moment. I have no hesitation in giving' h:m an IHIRurance that Government 
have no such intention; they do not wish to ereRte any new assets merely in 
Ol'der that they ma:v he in a position to nequire land under part (a) of sub-clause' 
(3) of clause 5 which this Bill authorises. 

As regards giving the la~d over which assets have been created to th&: 
original owner there are various difficulties. To give an illustration, we have 
built a big hospital at Anndh; is it deRirable that the hospital which has been 
constructed at 8 cost of several lakhs should be offered in the first inst,ance to 
the owner of the land? It would be against puhlic policy to offer this land 
with the buildings to the owner of the land. The assets have been created 
by Government for a specific purpose: and if Govemment wish to continue 
in possession of that propert:v for that purpose J c3l"l see no inherent injusticfI 
in the proposal. to acquire such land. 

111'. Saaanka Sekhar Sanyal: May I know what will be the basis of acquisi-
tion in respect of those premises wher~ acquisition has been made through the 
Ordinance but compensation has not yet been made? 

111'. G. S. Bhalfa: We have carefully examined that question also and our 
conclusion is that if land was acquired under the Defence of India Rules com-
pensation would be paid as provided for in those rules. We cannot obviously 
reopen cases which have been closed; I do not think it would be right and 
t'quitable to do so. But if land was acquired under the Ordinance, i.e., a notice 
of acquisition was issued, but compensation has 110t been finally det.ermined 8* 
the time when this Bill becomes nn Act, thp new basis 9~ comflensation will 
be applien and not the old basis. eVl'>n t.hough a notice of acquistion may have 
been given under the Ordinance. I hopp. that will satiRf:v my Honourable 
friend. 

A complaint was made thltt in some cases compensation was given to 
wrong persons at the time of derequisitioning. I shall be glad to inquire into 
any specific instances of such wrong compensation having been given. If one 
u;terely makes a general remark like that, it is not possible to give a specific 
reply. But I certainly give an assurance thRt if any such cases are brough' 
to the notice of Government they will be promptly inquired into. 
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My Honourable friend Mr. Bhargava also raised the question of punisb-

.ment. Government have no desire to take powers to inflict unduly severe 
punishment in time of peace; and I am prepared to accept on behalf of Gov-
ernment. the anll:mdment which he proposeR to move with a view to reducing 
the pUnIshment -provided for in thiil Hill. 

I hopp this will give the Hous,:; an idea of the earnestness with which Gov-
ern?Iellt consider su~h questions and conduce the House of their genuine 
deSIre to prOCN'd with de~equisitionil\g as expeditiously as possible; and I 
hope the House will pass the motion I have made. 

Itr. Sasanka Sekhar Sanyal: :\fav I ask for one informl1tion? PerhnpR 
the. Honourable Member knows that 'some parties who have purchased lots of 
artIctes from Disposals Directorate are keeping large premises and compounds, 
86 store-yards and godowns for these articles, and they do not show anv desire 
P.ither to dispose of them or to remove them elsewhere. How does the" depart-
ment propo!!e to deal with this question? 

;: JIr. Q. S. BhaIja: I think all these matters he can bring before the Adviso~ 
Bqard on which he sits. ' 

Mr. Sasanka Sethar "Sany~: As a matter 01 fact this Jllfl.tt.er was discu;Slled' 
in the Advisory Board but we discovere(l some legal lacuna. Will the HQnour~ 
nble Member consider the question of filling up that lacuna so that we might 
force these parties to remove their goods? 

Mr. Q. S. Bhalja: Yes, Sir, if the evil complained of is on a very appreciable 
scale we shall certainly examine the desirability of introducir.g a new provision. 

Oaptain Q. T. B. BarveY(Madras: European): Sir, we have been listening 
to talk of requisition, acquisition and de-requisitioning, etc. But one questiOlj. 
I should like to ask and that is about in cases , ... here the Defence Department 
has leased property from a private owner how long does it usually take to pay 
the .. ent 7 I know 8 particular case of an elderly lady who happens to own' 
property which she was persuaded to lease to the Defence Department. I' 
believe that was four years and three months ago, and establishlnents costing' 
80me seven lakhs have been built on that property. And as far as I know 
&be has not rec~ived Qne penny of rent yet. 

Kr. G. S. Bhalja: I will certainly look into the case that my Honourable' 
friend has cited. " . '" 

Sreejut RohiDl JIumar Chaudhuri: Sir. what is the position of the Advisory 
Board? 'Will their recommendations be accepted in every ease or ce,n they 
he rejected also? Are they merely an advisory body? 

Kr. G. S. Bhalia: As the name su!!,geAts, it is an advisory board. But l' 
am here to give an assurance on behalf of Government that the recommend-
ations of the Board will be given effect to to the greatest extent possible. 

Ill. President: The question is: 
"That t.he Bill to provide for tha continuance of .certain emergen~y 'pOwers in ~l:tt~?n til 

requisitioned land, as reported by the Select. COlmmttee, be taken mto consideration. 
The motion was adopted. 
Clause 2' was added to' the Bill. 
Pundit ~r Daa Bhargava: Sir, I beg to move: 

"That to clause 3 of the Bill, before the existing Proviso, the following Dew Provi8D-
lie inaerted, namely: 

. Provwed no' such work. are constructed on the requiSitioned land as are lill!l\tiimed 
in pa.--t (a) of lub-iection (3)' of seetion 5' of t~e Ac~ or as can giv~ riae." 
incurring of such costs of reatoration all are mentioned In part (b) of o~ 
(3) of liection 6 of the Act'... . 

':, [At. -t.h';s st.age ~r. President, vooated the Chs!r which was taeo QCcupitt4: 
by Mr. Depu~y· PreSIdent (K,hap., :Mohammad Yamln Khan).} " ( i 
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In connection with this amendment I will only submit that if luch works are 

allowed to be constructed as contempluted in part (a) of section 5(3), then 
after some time when the occasion ari,;;es the appropriate Government will be 
in a position to say subsequently that since such works arl' there section 5(3) • 
will be applicable. And thus construction of works will be tantamount to pre-
puring the ground for acquisition. Now after having henrd the Defence Secre-
tary I c()nsider that the policy of Government. 18 not to acquire land in cases 
where it can be avoidpJ; and if so, there is no reason why in future such works 
ilhould be COIlstrueted us would entitle Government to acquire land or such 
eost be incurred as would make it difficult for Gonrnment to restore the land 
to the person from whom it was taken. Therefore considering what has fallen 
Irom the Defence Secretary I presume he will accept the amendment and give 
effect to the policy which he has been pleased to enunciate. S!r, I move. 

1Ir. Deputy President: Ameridmem moved: 
"That to clause 3 of the Bill, before the existing ProviFo, the following new Provi. 

De inserted, namely: 
'Provided no such works are constructed on the requi~itioned land as are men~ioned 

in part (a) of sub-section (3) of section 5 of the Act or as can give rise. Ie 
incurring of sue!l ("o~·~ "f 1 ~"tomtion 1\. '\1'1' me,ltionl'd in part (h) of !nb-sllt't.Ioa 
(3) of section 5 of the Act'." 

1Ir. G. S. Bhalja: Sir, I regret I have to oppose this motion which proceeds, 
I suggest; on distrust. I did give an assurance on behalf of the 'Government 
that it was not our intention to have this provision in order that we IDa.,. hays 
-~e power to acquire land; but if a provision like this is made in thl? body of the 
Bill what would be the result? There are several places where we have built 
temporary oonstructions-huts or buildings-which may have to be repaired, 
'Strictly speaking, if a provision like this was passed, my Honourable friend 
would come forward and say that the Government have newly constructed theae 

huts and therefore they have no power to acquire the land on which 
f. p. -. these huts are constructed. It may happen that it may be necessBrJ 

-for Government to construct some buildings with a view to gettin~ the best use 
Out of a particular land which is requisitioned, and it would considerably hamper 
the Government if a provision of this kind is made in the body of the Bill. ~ir. 
1 oppose this amendment. 

Sit. N. V. Gadgll: Do I understand the Honourable Member correctly that 
the Government assurance ~ven just now relates to this extent that Govern-
ment will not create new ass!olts so as to invite the provisions of sub-clause 8 of 
,clause 5-1 

Kr. G. S. Bhalja: I said that the Government bad no intention of resorting 
to this provision merely in order that they may be in a position to acquire tha~ 
bit of land, which they would not otherwise be able to acquire. but I added that 
it may be necessary sometimes to create new assets in order to put the land to 
the use for which i.t was originally requisitioned. It would considf'rably hamper 
the Government if they had to be tied down by a provision of this kind in the 
body of the Bill. 
, Pundit Thakur Daa Bhargava: In view of the assnranC'e given by my 
Honourable friend, I beg leave of, the House to withdraw the amendmfmt. 

The amendment was, by leave of tqe Assembly, withdrawn. 
IIr. Deputy President: The question is: 
"That clause 3 Gtand part of the Bill. II 
The motion was adopted. 
Clause 3 was added to the Bili. 
Clause 4 was added to the Bill'; 
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Pundit Thakur DIS Bhargava: I beg to move: 
"That in part (b) of Bub-clauso (3) of daulltl 5 of the Bill, the following be added a' 

th, end, namely: 
"and the owner declines to accept tho restoration of l'equisitioned land withou~ p"y-

ment of compensation by the GO\-ernmt'nt_" 

. In placing this amendment before the House all that I have to say is tha. 
the real reason why the Government want to acquire a particular building 01' 
piece of land is that in the opinion of Government the incurring of cost of resort,. 
ing the requisitioned land to its original shape will be excessive. Now, with • 
view to see that this reason of the Government is -fully met and made inappli-
ca:¥e in cases where the owner does not insist on the Government for restoring 
~~ land to its original shape and is prepared to accept the lah~ in its present 
mape, I have moved this amendment. If the Government accept this amend-
ment, it will not mean extra cost to them. Sir, I commend this amendmenjj .. 
the House. 

JIr. Deputy Prelldent: Amendment moved: 
"That. in part. (b) of Bub-claule (3) of clause 5 of t.he Bill, the following be added at 

daB end, namely: 
"and the owner declines to accept the restoration of requisitioned land without pay-

ment of compensation by the Govemmer,t." 
1Ir. G. S. Bha1ia: A similar suggestion was made before the Select Com-

mittee and I had then given the assurance that if in circumstances described in 
part (b) the owner of the land requires the land back there would be no objection 
to giving it back to him. The Committee felt that it was hardly necessary to 
include this in the Bill itself, but if the Honourable Member desires that it mus' 
form part of the Bill, I have no objection to accepting this amendment on behalf 
of Government. I would however suggest a slight change in the wording. The 
Government draftsman suggests that it should be worded in this way: 
. "and the owner declines to accept the release from requisition of the land 

without payment of compensation by the Government." 
JIr. Deputy Prealdent: I take it that Pandit Bhargava accept. this altera-

tion. 
P11Dd1t Thakur Das Bhargava: Yes, Sir, I do_ 
JIr. Deputy President: The question is: . 
"That in par~ (b) of lub-clause (3) of claUIitl 5 of the BnI. the following be added ai 

ibe end, namely: 
"and tbe owner declines to accept tbe release from requiaitioD of the llud without pIlJ-

ment of compensation by the Govemrr.ent." 
The motion was adopted. 
JIr. Deputy President: The question is: 
"That clause 5, as amended, stand part of the Bill." 
The motion was adopted. 
Clause 5, as amended, was added to the Bill. 
Kr. Kanu Subedar: Sir, I beg to move: 

,"That for clause 6 of the Bill the following clause be substituted, namely:-
.'6 (1) In respect of the continued SUbjection of requisitionold land to requiaitioa 

under this Act or the Ordinance, oompt'nsation ~hall bl' detfrmined and paid 
in accoIdance with the provisions of section 19 of the Defence of India AcL, 
1939, and of the rwl's made thereunder : 

Provided that ~Il ac;rcPII:l'nt~ anti . awards .under the .6~i~ section in respect. of 
the payment of compensatlon for the penod of reqlllSltIlin before the expiry of 
the Aid Act shall continue to be in, force and shall apply to the payment. of 
oompensation for the period of rt'quisition after luch expiry. 

(2) In respect of any acquisition of requisitioned land under this Act or the Ordinance 
the amount of compenaation pa;<'able shan be such ~um u would he aulicient ..; 
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urchaH at the market rate prevailing on t.he date of the noti~ under aection & a piece of land eotual in area, to, and situated within a diSt:mce of Lh~e1s 

miles from the ac()uired lan1, and suitable for the same use as .that to. ~~Ich 
the acquir~d land was being put ilDIDt>uiately before the da.te ~f Its requIsition, 
or a sum equivalent to twice the market value of the acqUired land on ..... 
date of its requisition, whichever is lo!s8; r.nd such amount shall ~ dete~lDeJ 
and paid in acccordance with the procedure set out in the aforesaid aectlon 19 
and the rules made thereunder. 

(3) For the purposell of sllb·~cj.jon (I) all the provision. 'jf the aforesa.i~ s~ction 19 
and of the rules made thereunder, nnd for the purposes of sub·sectlon (2) lIucb. 
of those provisions as relate to mattHIi of pr:lcsdure, ahnll be deemed to ~ 
continuing in forcs' ... 

I do not wish to say anything in explanation as ~ have ~lready explained 10-
the House that this is an agreed amendment on all SIdes. Sir, I move. 

1Ir. Deputy President: Amendment moved: 
"That for clause 6 of the Bill the following clause be suhltitutt-d, namely;-

'6 (t) In respect of tb.1I continu.ed subjection of. requillitioned land. to requi.iti~.: 
. under thia Act or the Ordinance, corupensatu.n Ihall be determined an.d paId 

in accordance wit.h the provisions of section 19 of the Defence of India Act., 
1939, and of the rules made Lhereunder: 

ProviJed Lllat. all ag,.etlnenLII and awards .under the "I,!,i~ sect~on in resp~t of 
the payment of compeD&'ltion for t·he period of requlutlon belore the expiry ot 
the said Act shall continue to be in force and shall apply to the payment of 
compensation for the period of requisition after such expiry. .. 

(2) In respect of any acquisition of requisitioned land under thiB Act .or the Ord~nance, 
the amount of compensation pa; able shall be such lIum ail WOU!~ be sufficient. fA» 
purchase at the market rate pre\'ailing on the date of ehe notice under sectIOn 
5 II piece of land equal in area, to, and situated within a distance of th~. 
miles from the acquired land, and suit~ble for the same use as t.hat to which 
the acquir~d land was being put immediately before the date of its requisition, 
or a sum equivalent to twice the market value of the acquired land on t.he 
date of its requisition, whichever is less; and such amount Bhall be determined> 
and paid in acccordance with the procedure set out in the aforesaid aection 19 
and the rules made thereunder. 

(3) For the purposes of Bub-section (1) all the provisions of the aforeBaid BeCtion 1& 
and of the rules made thereuurler, anr] for the 1,.urpollB!l of !ub·section (2) lueh 
of those ];rovisie>ns a8 relate to matters of procedure, ahall be deemed 1;0 ~ 
continuing in force' ... 

Sir Cowaslee .Tehanpo: Since this is an agreed amendment, I think it woulcl 
·be a waste of time to criticise it. But I would like an explanation. An eq~al 
area has to be bought or an amount provided that will buy an equal area within 
three miles. In big cities like Bombay, Calcutta or Madras, to acquire a bit of 
land within three miles could not be of the same class as the land acquired. Ii 
must be different. Even a. quarter of a mile would make a big clliIerence in • 
city like Bombs..y, and therefore to put in a provision like this appears to be· 
impracticable. n goes on to say: .. . . . . . . . .. and suitable for· the same 
use . . . . . . ,. How could in a big city land within a radius of three miles be· 
suitable for the same use. It must be within a very short distance. 

Then it goes on to say "the acquired land was' being put immediately before· 
the da.te.of its requisition . . . . . .. That too seems to me to be impracticable. 
The land may be vacant land. Generally it is and may be in a very valuable· 
locality. It was not put to any use and would have been built upon: But the 
wording is "nnd was being put immediately before the date of its requisition", 
It was put to no use before its requisition. It ought to be or was intended to h. 
used. There was a bit of land. It could have been built on but it was va ('ant 
and therefore it ought to be the past tense also. I would like some explanation, 

1Ir. Manu Subedar: The whole of this section was intended to be useful for 
~culturists whose land was taken and if my friend read it in the conte~t of • 
bmner, whose land was taken away, the whole thing applies, because 80 per 
oeiJ.t. of the cases involved are with reference to fanners and it was out of regard 
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, (Mr. Manu Subedar.] . 
to them that the Select Committee members wanted to have it like this. So far 
.as my friends comment is concerned, the only part which would apply 10 city 
l,\nd is the 100 per cent. By no stretch of imagination can we apply the pre-
V10US usc, or the three mile radius or a like value at all. Therefore, we felt if 
we lire to deal satisfactorily from the point of view of the rural population, ;we 
were doing a service if it was this way. Besides it was an improvement over 
Government's previous' proposals. I agree that such a clause would penalize a 
.good many city men whose property Government would acquire. ' 

K.ai Bahadur Devendra Kohan· Bhattacharyya: At the time of requisition 
paddy was selling at Hs. 1-4-0 a maund. Now it is Rs. 6-4-0 a maund and tha' 
ihows/that the p!"ice of agricultural land has gone up by 500 ,times. , IFyou pay 
him dnly at double that rate, he will not be able t{) secure that hnd. 

Kl. Manu Subedar: I agree with my friend, but we had to strike a rough 
margin of equity. According to us he will get the original value lind 100 per cent. 
J;nore. He will get Jhe full compensation in order to replace a like amount of 
land in the neighbourhood. . 

Pundit Thakur Daa Bhargava: (The Honourable Member spoke in Hindus-
tani. For Hindust.ani t.ext see Appendix to 'the Debnt~!\ fOT thf' Englisll 
uanslatiou given below.-l!;d_ of D.) tiir, my triend Mr. Manu Subedar saytJ that 
bis amendment is lin agreed amendment. Any opposition to it will therefore be 
academic. It is not proper to say anything againstlt at present but I should BaJ 
"this much that. this amendment would have been of the nature or an agreed 
·amendment only if the persons who were on the Select Committee and who 
decided against the Bill in the Select Committee were consulted. If it had been 
·done with their agreement it would have been better. They would have then no 
eouse for complaint. To do so behind their back is againBt the principles of 
democracy. I have a complaint that when decision waB taken I waB also a 
lI1ember of the Select CommitWe but I was never informed of it otherwise 1 
would have cert~inly said that I did not like the thing. Now since they have 
given a decision and Mr. Manu Subedar and other memberB are all respectable 
1 will say only this much that the people, for whoBe benefit Mr. Manu Subedar 
liays thiB decision was taken, will receive no benefit--nay Bheer injustice will be 
done to them. A man, who knows rural life, underBtandB that if land iB given 
·to 'an a/n"iculturist a t a distance of three miles from hiB old land he will rec~ive 
.6 benefit. This amendment doeB not contain' even thiB provision thatcanaJ, 
'tB'tid will be given for canal land. This amendment is nothing but an eye.~. 

I. The second thing iB that it will be sheer injuBtice if they are paid 100 per 
cent. price. I will tell the Defence Secretary that if the price of land has in-
·creased. in Urbnn arens from 300 t·o 500 per ·cent., do ~ot the people of Vi-ban 
it'eas then drserve justice? Have they not families? IB their money not for 
·tbeir comfort? If it is, why JUBtice is not done to them. What is this that you 
·do jUl!tice to the people of rural areas and leave aside the people of the Urban 
areaB. Should the same JUBtice and sympathy be not meted out to the people 
of the urban oreos which is meted out to the p'eople of the rural areas? I do not 
for one moment allow that justice should not be done to the people of the urban 
·areaB or their rights Bhould not be preserved. I have already given many reasoDa 
'~ prqve that it is C)llit.e unhlst. If the House want it J hAve TIl) objf'ctir:m. If 
-the nou!'J~ want thllt the Government shall confiscate half port-ion of the. pro-
perty of. evpl",V member of the Assembly it can do so but the House have n~ 
power to lav down that the lands which were taken on condition that they will 
fie returned' should not be TetllTned t{) their owners. If a person whose land wall 
-&cqu1ied hRd been paidtbe nrice at that time he would have made a ~ourfold 
J'ftIflt. by it/il legal ulle. If t~e pric,," ha.s ,inc!BaSed ther:- 18 no reason. thai hi. 
~nd Blwu1d he confiscated 'WIthout paYlDg hIm that Jm~e: For whoBe b~ 
_is ~ make this 98Crifiee? War was fought by the BrItISh Rnd Abdullah MI.' 
~ Chander should 108e their land. This is not justice. They alOola ~t. 'tW 
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market value of their properties. Goverument, however, have not done this. 
They themselves made a law in 1939 that prices should be paid according to the 
market value. This was in force up to 11th December'1945. :From 9 months 
the law was changed that they shoulu get the price current at the time the prq-
perty was requisitioned. Now, that the war has been terminated for quite a 
long time there seems no reason why tlwy should not be given the 'price to which 
they are entitled. If the House says wat the agreement is against it I do not 
want to say anything. Hut I will say t·hat the iimendment is beneficial neither 
,to the people of the rural areas nor of tIlt> urban areas nor to the Government., 
If the Government would pay more price it will pay wi~h one haud and get back 
with the other because lots of taxes such as income-tax, aupel'-tax, Capital Gains 
Tax etc. are to be paid on the price. In this way lil0l'e than 50 per cent. iii 
realized I should say why is this sin without any enjoynlent is being com: 
mitted. I, therefore say that the propesed amendment is unjust even if ~he 
House agrees to it. . 

Sit. N. V. Gadgll: Sir, the great Machiavelli said: "Property is the source 
-of all evil" and a bad government makes the evil worse. If they had acquired 
the properties somewhere at the beginning of the war, much of the trouble that 
we are witnessing would have been completel:y avoided. The attitude of the 
Government then was to acquire straighlaway as little as possible but io 'lake 
.as much as possible on lease believing, shortsightedly as usual, that the whole 
war would be a short-lived affair. But not only was the war a prolonged One but 
ihe results have been much more than anybody could have expecred. The point 
is this. Those who had to part with their lands, must either g~' 
back their lands or get a fair price. I understand that 80 per 
cent. of the lands occupied by the Government under the D~~(!6 ot India Rulea 
were rural and a small portion was in the urban areas of this country. In:the 
rural areas prices have not gone up so much as was sought to be made out by 
my Honourable friend Pandit Thakur Das Bhargava. So far as the urban are8ll 
are concerned undoubtedly prices ha.ve gone up. In between the time when the 
lands or properties were acquired and now, every owner or whosoever was en-
titled to get any compensation for use and occupation has been paid not only 
the reasonable rent but much more than that. I do not think any complaints 
have been mdtie on tha.t account. I may give one instance. When property waa 
acquired at Dehu Road the amount of rent that was fixed and is being paid by 
the Military Department is so much that even now it represents a higher rate 
-of rent than is available in the surrounding area. If the Government does notl 
want land, it has got to release it. My first request to the Government would be 
to release as much as they can and as the amendment moved by my friend 
Pandit Bhargava is accepted by the House, things hll\'l, improved. 1£ the 
-owner is prepared to take back his land wit~out asking for compensation, the 
Government now is bound to give it. There remains onl.\ one category, under 
which it will be necessary for the"Govemment to acquire land and tha.t is defin~d 
in Clause 5, sub-clause 3 (a). That means a verv small percentage. If the 
prices have risen, 1 want to ask one simple que~tion. Has the owner done any-
thin'g towards the increase? What is his contrjbution toward!;: the injlrease of 
,rice on account of which he now claims that he should have the whole of it'? 
In fact, on principle, I am even against the amendment which hall heen movea 
by my Honourable friend Mr. Manu Subedar. Govemml:'nt should not acquirE! 
anything permanently: allow lands to remain on lease till prices ('orne down, sq 
that ultimately the owners will be willing to take back the land a'" it i[l withon' 
any oompensation. Government can certainly play that waiting game. But if 
&overnment is anxious to purchase the land, then the question arises, with wnose 
money Government is going to purchase it? Th~re are propertirs in. BombSyi 
Calcutta and other urban centres, where prices have gone up trempndously. It 
}i ,O\)viCNS' that t~ m~ey ~U8t. e~~ ~~m t~e p09r. ta.~payer. Bm I ,.ai!i ~~ 
~ 'to tlOMpt thIS amendment aA a. sort of t111J. nttlilli. . One hun"lred, per ce,liti.' 
~ ... iii alllOMn much but in . eeriiifl e8Se8 some· principle baa got to Wi 



2068 LKUlSLATIVK ASSEMBU [17'l'H MAH. lW7 
[Sjt. N. V. Uadgil] 

accepted. In the Town Planning Act, Mr. Deputy President, you kn_~! ve"r1 
well that 50 per cent. of the final value is taken from the" persOll who owns the 
Jfroperty for the improvements that Bre likely to take place. At least we mUiit 
take 50 per cellt. As far as one is able to see prices have gone up 200 per cent. 
and if we can give 100 per cent. increase to the owner certainly it iSllot so 
negligible 8S is sought to be made out by my friend Mr. Bhargava. Therefore 
instead 01 giving them the full market value of today what is prop?sed. under .the 
amendment moved by my Honourable friend Mr. Manu Bubeda~ IS fair .and lU~ 
in the circumstances. It is much better from the t.axpayers' POlDt at vIew :than 
wo~d (be the case, if matters ~ere entirely lelt as my friend Mr. Bhargan 
deslre~. Therefore I support thiS amendment. 

Jti. Deputy President: The questiOn is: 
"That for clause 6 of the Hill the following dause be substituted, namely;-

'6 (1) In respect of tbe continued snbjection of requiditioned land to Pequiait.iou 
UlIder this Act or the Ordinance, compensatiun shall be determined and pa.ir! 
in accordance with the provisions of secticn 19 of the Defence of India Act., 
1939, and (II the rules made thereunder: 

Provided that all agreements and awards under the said section in respect of 
the payment of compensation for the period of requisition before the expiry of 
the said Act 8ha.ll continue to be in force and shall apply to the payment of 
compensation for the period of requisition after such expiry. 

(2) In respect of any acquisition of reqnisitioned land under this Act or the Ordinance, 
the Qnount of compensation payable shall be such sum as would be sutlicient to 
}Iurchase at the market rate prevailing on the date of the notice under sedioD 
5 a piece of land equal in area, t{), a.nd situated within a distance of :.hree 
miles from, the acquired land, and suitable for the same use as that to which 
the acquired land was being put imm(;dialely before the da.te of ita ref'juisit.ion. 
or a sum equivalent to twice the market value of the acquired land on the 
date of its requisition, whichever is les8 j olnd such amount shall be detennined 
and paid in accordance with the procedure Icl out in the aforesaid section 111 
and the rules made thereunder. 

(3) For the purpo~es of sub-section (1) all the provisions of the aforesaid !ection 19 
and .:If the rules made thereunder, and for the l,urposes of sub-l'oCction (2) .ucb. 
of those provisir,ns al relate to mattera of procedure, shall be deemed to be 
continuing in force' ... 

The motion was adopted. 
Ill. Depu\y PJe81d8l1t: The question is: 
"That clause 6 1111 ~'mended. !!tan.l part of t.he Bill,"" 
The motion was adopted. 
Clause 6 8S amended, was added to the Bill. 
Pundit Thakur Daa Bhargava: Sir, I beg to move: 
"Tha~ for sub-clause (2) of clause 7 of the Bill the following sub-clause be substituted, 

D..mely: , 
'(2) Every person required to furnish such infonnation as is referred to in sub-section 

(1) shall be deemed to be legally bound to do so within the meaning of sections 
175 and 176 of the Indian Penal Code· ... 

The prescnt section as it reads deals with two classes of cases: firstly, those 
in which inforruation is required to be furnished and the information is not given 
and secondly, cases in which wrong or false information is given. It. penalises 
both kinds of cases. My amendment is directed to one llspect of the case onl.V. 
because according to Section 193 of the I. P. C. the other thing is provided in 
that Code and need not be referred to here. This amendment has been takeD 
from Section 10 of Act I of 1894 and the words used are practically the same. 
That scction required that any person who was ordered to furnish particular in· 
formation WIlS bound under law to furnish that information and in case he did 
not furnish he was held to be guilty of the offence under Sections 1'75 and 176 
of the Indi&.n Penal Code. Act I of 1894 is the law of the land and these tempo-
rary measures are all make shifts or substitutes to that provision and as such 
these must be corelated to that Act, which is based on almost universalprin-
c;i.ples. J beg to suggest to the House tbat this is enough for our purposea, if we 
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substitute this amendment for the proposed jll'ovision. I am glad that! the 
Honou!'able the Defence Secretr.ry has been pleased to say that he is agreeable 
to acce pt it. I therefore beg to move the amendment. 

Kr. Deputy President: Amendment moved: 
"That for sub·dause 1,2) of clause 7 of Lhe .Bill thE: following sub·clause be lubstituteq. 

namely; 
'(2) Every person required to furnish such information all is referred to in sub-aectioB 

(1) shall be deemed to be legally bound Lo do 80 within the meaning of .actions 
175 and 176 of the Indian Penal Code' ... 

Mr. G. S. Bhalla: As I indicated previously, Government have no objection 
to accepting the principle of the amendment moved by my Honourable .friend 
Mr. Bhargava. Now that the war is ov~ we wish to come back to normal condi-
tions as far 6.8 possible. Therefore we do not wish to have severer powers than 
are necessary. But I suggest that instead of Sections 175 and 176 of the Indian 
Penal Code, Sections 176 and 177 should be substituted, because Section 175 
relates to omission to produce document to a public servant by a person legally 
bound to produce it. There is no question of producing such document here. 
Section 176 refers to,omission to give notice of information to lI. public servant by 
8; person legally bound to give it II;nd Sect!on 177 r~fers to ~shing f~ i9f0r. 
mation. These are the two Sections which we wish to be mcorporatea rather 
than SectioDS 1'75 and 176. 

Mr. Deputy Prasidcm.t: I suppose the Honourable Member haa no objection 
to this. 

PlUldit Thakur Daa Bhargava: After hearing what the Honourable M;ember 
said about the Sections I think reference to Sections 176 and 177 will be mon 
appropriate than to Sections 175 and 176. 

Mr. Deputy President: The question is'. 
"That for sub· clause (2) .,1 clause 7 of the Bill the following sub-clau." be substituted, 

eamely: 
'(2) Every person required to furnish such information as il referred to in snb-Iectioa 

(1) shall be deemed to be legally bound to 00 10 within the meaning of l8CtioDB 
175 and 176' of the Indian Penal Code· ... 

'TIle mot;on WlIII adopted. 
Xr. Deputy President: The question is: 
"That clause 7 as amended, stand part of the Bill." 
The motion was adopted. 
Clause 7, as amended, was added to the Bill. 

. Sreejut ~hiDi Kwnar Chaudhuri: I beg to oppose clause 8. If this clause 
IS deleted the structure of this piece of legislation will not in the least be affected 
an~ the Government will not be deprived of the powers which they seek under 
thIS Act. On the other hand, if the powers are delegated to an officer it will be 
ve~y undesirable to delegate such extraordinary powers as are being given under 
thIS Act to an officer. Once they are delegated to an officer and once that 
officer exercises those powers Government will be powerless to interfere WIlli the 
or.der passed by t~at particular officer. When you are investing Government 
WIth such extraordmary power there should be no provision for the delegation of 
the powers to any offic€'r. I therefore hope that the HO'..lse would agree to this 
clause being deleted. This does not affect the legislation at all, 

Xr. G. S. Bhalja: I suggest that. the proposition :nade by my Honourable 
f~iend is not a prF-ctical one. Neith('r the Central Gmrernment no!' the Provin-
cl~1 Go.vernment can th€'mselv('s per:orm the various functions which are des-
crlhed m th~ other claus€'s of the Bill. They mllst perform these functions 
th!'ou!!h theIr a !.r€'nts , }'or instance when 11 land hl!.s to be requisitioned, it iff 
!he CO,lIector of the district who CRn f£'qllisition it. Even the Collector himself 
IS not ID Ii position often to do this himself and hehaa tQ delegate his powers to 
others. ' 
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Sr~8tut B.obJD1 Kumar OhaudlLurl: On al point of person~ e~lanation,. Sir. 

r am afraid I have not been understood by my Honourable friend. There IS no 
'bar to the enquiries and everything of that nature being done by the officer, bui 
the final direction should always be passed by the Government and not by an 
,.officer. 

Mr. G. S. Bhalia: We cannot, Sir, make a distinction like that. In order. 
enable Government to carry out the various functions under the Bill it is neces-
sary that Government should delegate some of those functions to their agent.. 
PTima facie it is impracticable. I therefore oppose the motion. 

Mr. Deputy President: The question is: 
"That clause 8 stand part of the Bill" 
.rThe motion was adopted. 
! Clause 8 was added to the Bill. 
\Clauses 9 lind 10 were added to the Bill. 
Kr. Suvu A. Lal (Government of India: Nominated Official): Sir, t be&: 

tG move: 
., "That. in Bub·clause (1) of clanae 1 of the Bill, for the figure. '1946', the figures 'l94r 

tie; ... batitnted. " . . 
111'. Deputy Preaid8llt: The question is: 

, ,:<lThat. in Bubo-clanH (1) of clI.uie 1 of the Bill) foOr tth. figurea '1946', t.he· ftgu.. '1947' 
he 8ubitit.nt.ed." 

·The motion was adopted. 
1Ir. Deputy Ptesldea.t: The question is: 
"That. clause 1, a. anlended, .tand part of thr BiJl." 
The motion was adopted. 
Clause 1 as amended was added to the Bill, 
The Title and the Preamble were added to ~ Bill. 
1Ir. G. S. Bhalla: Sip, li mon: 
"That. the Bill, as amflnded, be pal&8d." 
Kr. Deputy President: The question is: 
"That. the Bill, as amended. be paued.·' 
The motion was adopted. 

IMPORTS AND EXPORTS (CO.N/l'ROL) BILL. 
'!'he Honourable Mr. I. 1. Ohundrlgar (Commerce Member): Sir, I beg _ 

move: 
"That the Bill to continue (or a limited fl~riod powers to prohibit or control import. 

and exports, as reported by the Select CODlmittee, be taken into consideration." . 
The House is aware that when this Bill was introduced I explainea ttie 

urgency of passing legislation of this character. The economy of the country is 
now undergoing a change from a wartime economy to a. peacetime economy and 
we find that there is a· great shortage of several articles and commodities in J;he 
country. Unless we restrict the export of these commodities and articles, the 
people of this country will be put to great hardship, On the import side we 
have to choose which commodities and articles should be allowed to be imported 
into the country and how best we should utilise the exchange which is available 
to us. Incidentlllly we have to ensure that the imports do not result in killing 
any industries in the country. During the WU' the powell! of controlling the 
imllorts and exports were vested in Government as a result of the Defence 01 
lndia Act and Rules. After the Defence of India Rules ceased to be enforced, 
aD Ordinance was passed fQr the purpose of continuing those powers. That ordi-
ttance expires on the 24t.b March 1947. It is necessary that these powers ehoulcl 
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be vested in U-ovemment before that day. The Bill wp referred to the Select 
Committee and the question was fully disc~ecl in the Select Committee. Th& 
only changes. made by the Select Committee are in the definition Clause, clau~ 
2 and ~ addition of new clause 6 regarding the cognizance of offences. It hu 
been found neC€8sary to provide that no Court shall take cognizance of any 
offence punishable under section 5 except upon complaint in writing made'bya 
Customs Collector or by au officer of Customs aufuorised in writing in this beh:~lf 
by a Customs Collector and no Court, inferior to that of a Presidency Magistrate 
or a Magistrate of the first class shall try any such offence. This is to prevenfl 
certain frivolous or malicious prosecutions being launched against some persoDi 
withQut any authority from Government. With these changes, the Select! 
Committee has accepted the other provisions of the Bill and I hope the House 
will pass the Bill as it is. 

Mr. Deputy President: Motion moved: 
"That the Bill to continue for a limited period power. to prohibit or control importl 

~d export8, al reported by the Select Committee, be taken into coDlideration." . 

.. Kr. C. P. LaWBOll (Bengal: European): Mr. Deputy President, Sir, when r 
moved for reference of this Bill to Select Committee you will remember thll~ 
iliere were n~ less than 3 Select Committee motions on the Order Paper. It will 
therefore come as a bit of surprise to you that af~r these three I:)elect Com-
mittee motions the Bill should come baek in substantially the same form as tha' 
in which it went to the Select Committee. It will also come as a slight surprise 
t.o you that after the long and very interesting and very definite. debate on the 
question of controls tha.t took place in this House two or three days ago, in spite 
of the unanimous feeling in this HOUl~e that controls Rhould be restricted' by 
every possible means, even in spite of that feeling in the House, this' Bin lia.· 
Conte bQck more or lesl unaltered. So, Sir, I find myself at a conaiderable 
di58dvantage in speaking about a Bill which seems to me to carry a number_ 
.. mconliatenc:iel. 

In the first place this B.ill is a. perpetuation of a. war measure. I consider 
lhat i~ is necessary to consider in connection with this B~ll how many of the' 
elapses covered by this Bill are really war clauses, whether the purpose for which 
~()se provisions were made is still necessary to be fulfilled. Let me for instance 
Just quote very briefly from clause 3(1) (b) which says: 

"The Central Government may, by order published in the official Gazette, make provi~ 
~.iOD for prohibiting, restricting or oth~i88 controlling, in all easel or in specified clas ... 
• 1 euel, and lubject to Inch exceptioDl, if any, as may be made by or under the ordel',-
'. . ...•• the bringing into any ~rt or place in British India of good8 of an:. IIpecified 
description intended to be taken out of British India without. being removed from the dip 
or eonveyalK:9 in which t.hey are being carried." 

What was the purpose of this clause? Clearly it was to control goods which 
it was thought might go to a foreign country and might be used against us in 
ilie war. By this means all the ports in our great coast line were forbidden for 
a certain class of goods. What is the value of that clause today? Clln the 
Commerce Member tell me what value that clause will be to him? We have 
port rules to protect the country in the case of bringing in explosives, things that 
are dangerous but what is the use of this clause? I suggest that it is reallv a 
war time measure, which is being carried forward in peace time. That bring v 80, 
I suggest that there is still room for considerable examination of this Bill. 

Let us go just a little bit further and consider clause 3(2). This eJilhances 
the penalty that an importer shall suffer for importing goods or otherwise mis-
behaving under the terms of this Bill. Why were these penalties enhanced? 
Because in war time, Government could not risk these offences being committed 
and so they raised the penalties that the Customs could impose on a person who 
contravenes these provisions. Do not think for one moment that that particular 
~lause is the only penal clause under this Bill. At the end of it you will find' 
provfsions whereby it the provisions of this Bi1l are contravened a man may no', 
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.only be tined wltbout !lluit but may also be sent to prison. Why then mcrease 
_ .• htl powers of a non-judICial officer to punish the imIJorters. Once again I suggeat 
.that th:-.t, shows that in transferring these war measures to peace tlllle very much 
more consideration . has to be given. -

r 

Now, Sir, the Bill as it stands before the House is to be inforce for tbl'88 
Jears. In other words this House, in spite of the clearly expressed opiufon that 
it gave regarding controls gLDerally two or three days ago is now prel1ared to 
give Government blanket powers lD the question of complete control of the 
.imports and exports for a period of three years without qualification. Is tha~ 
.consistent with the opinion expressed by this House? Would it be consistent 
witJi the views of Prof. Ranga who, although he was not satisfied with the replJ. 
of ~he Honourable Member for Industries and 8upplie3, yet \\rithdrew his motion? 
When l)rof. Ranga said that, there were signs of the cracking of the "whip" and 
may be in this question also we shall hear the cracking of the "whip". But; iD 
Ivite of that, I ~till suggest that this Bill requires more' cons:deration, that in 
handing out blanket powers of a very wide nature to the Government this BOU8e 
will be acting inconsistently. 

Sir. the House will have noted that I have attached to this Bill a minute of 
iiuent which enumerates some of the points which require alterations on ihe 
floor of the House. I should have liked other matters in the Bill to have beeD 
altered as well and as I said when I moved for reference to Select Committee. 
~ was a matter which should not have been rushed through in two or three 
days or two or three weeks or even in two or three months. The question .of the 
transfer of war legislation to peace conditions is really a matter for circulation. 
It is really a matter on which we should have taken opinions from all interestecl 

_ parties by circulating the Bill at the beginning of the last session. That would 
have been the proper way to deal with it. I personally have no legal abilities or 
propensities but I am not satisfied that in placing this legislation on the statute· 
book, we are doing so with full consideration 01 whether we are not trans!errioa 
to the statute-book provisions which were mean~ for war times and not for peace 
times. I know th&t the Honourable the Commerc<J ~IcmLcr will t~l1 me tha' 
the times are F:till abnormal IlOd I will agree with him, but 1 will not agree witb 
him that we should now legislate in the same manner as we would have legislat-
ed two or three years ago. There are different considerations 'at stake, the~ 
should be diffrrent pemilties and there should be different provisions. The poinl 
which I particularly brought to his notice regarding the use of sub-clause (b) of 
clause 3(1) should, I think give him matter for thought and perhaps when he 
replies to this debate, he will explain to this Rou~e what particular powers- whicb 
are not now in existence he requires to use by providing this sub-clause 3(1)(b) 
in this Bill. And that is my instance. 

-
Now, Sir, I merely wanted to make those few remarks in order to make the 

position of illy Group clear regarding this Bill. We have no intention whatever 
in holding up legislation which we know i~ absl)Iutdy necessary and which we 
know must become law by t.he 25th March. But if there is any impatience OD 
thE' part of the Government Benches or nYj the part of anyone in this House for 
the amendments thAt we hF. ve put forWArd and for the delays which those 
nnwndrnents natu~'ally entAil, I will su~gest to those complainants that the 
fnult is not our~. As fhE' situntion is, we are pAssing legislntinn. \Ve are furn-
ing wnr time legislation into peace time Ipgi~lation. in my opinion. with undue 
hr.stc,. This is !lot the onlv mpfl"ure in which we shall hnve to think this matter 
0\,('1' cnrp.fllllv. Some of t·lle Rills introlil1ced th;s mornin!:! eOllnllv nre mensures 
",'hieh flllTlli"rl to wflr ('''Tln;tion~ Ilnli which will now llPl'rl to he 'trRn~ctTed to 
T'Prt('P roondiHons. nnd I ~til1 must Ray regTet~lI11v thnt it is ",ron~ thnt tIiel'f! 
should be this rush lrgislat:on. So, Sir, I shall explain the amendments in 
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~reuter detclil .when the time comes for moving them, and, in the meantime, .w. ..... 
on this side wIll suppor} the motIOn for conSl<leratlon. 

JIr. P. B. Gole (Berar: Non-Muhammadan).: Mr. Deputy President, lagtee '; 
with my Honourable frIend Mr. Lawson that, this IS a Dl1t of very rar-reaelling , 
importance and it will have to be consldered m detlul b~tore It is rUl:lhed tJll'oUgh., 
80 hastily. In fact, it would have been much bej.;te~ . If a bill ot tws nature, 
although it is a velJ: short one, were circula~d tor eliCltmg publIC oplDlon tnerc-
OU. At the time when it was referred to ,the t;elect UOIllnut~t:e we were told 
tllnt the period of Ordinance expll'6s by the 25th ~arch and It IS necessary to 
lune tllose powers which the Ordmance gave them for some tune more. Iu t~t, 
the House at tha.t time had perhaps no tune to consIder the prOV!SIOnS of the B'll~ 
and the eHeets of the Bill on the export and import trade. timce it wab reterre~ 
to the Select Committee, we have had sutlicient time to consIder it. Really 
speaking, I find that in view of :the eXisting law, it is unnecessary to ~ve such 
wide powers in peace times. It was all rIght when the war was on, but ill peace 
conditions I do not see any necessity for these powers. The object of the Bill 
seems to be to restrict imports and exports, and if the Government possesses 
those powers under the eXIsting law, I do not see the neceSSIty of haviug a new 
enactment. In fact, I may draw your attention to section 19 of the I:)ea 
UustoOms Act. That, section provides that the Central Government may, from 
time to time, b;y notification in the otlici~l Gazette, prohibi,t or restrict the bring-
ing U1' takmg by sea or bJ' hmd of goods of any specified description into or out 
of British India. That gives sufficient powe'rs to the Government to J'estrict or 
prohibit any import or export p£ goods. This law stands from 1878 and if these 
powers are already yested in the Centl'fll Government, I do not see the necessity 
of this war t,ime legislation being continued even during the peace times. Wha.t 
J am afraid of is that under the powers that are being given under Hill there will 
be widef'pread corruption, nepotism and fav9uritism and that should be avoided 
in peace tllnes at least. I suppose, as was just now observed by my Honourable 
friend Mr. Lawson, so far as controls are concerned, they are no longer w~nted. 
Tlw.y ",1'e being resented and I think the controls, apart from the merit or de-
mE'rit. of them, have demoralised t,he societv to such an extent that all of thew 
arc stinking into the nostrils of everybody .. It is true that controls are a neces-
sar,)' evil somet.imes lind therefore £01' somt' timc -they should be continued. In 
iact, the othcr day, while discussing the cut motions, food was a factor which 
,,'as l~xcl~ded from the de-controlling because we find India today is in the grip 
of famine, Therefore, for some time equal distrIbutIOn of food is a. necessity and 
for that purpose control may be necessary, although it may bring in its wll.kF.l 
.:~ertail\ undesirable factol's, , But it is not so here. So far as powers to restrict 
exports and impolts are concerned, as was just now observed by the Honourable 
~lember in charge, and in order that the indigenous industries may not be affeot-
ed, that power does exist today. For instance, even after the Ordinance was 
promulgated und which Ordinance is going to expire on the 25th March, I find 
goods, not of necessity btlt of luxury, are being flooded in the market and I do 
]H,t see any attempt being made on the part of the Government to restrict such 
g?ods, 011 the contrary, the.y are coming in such large numbers and at ,mch 
lugh prices that it is very difficult to control them. I do not understand why the 
Honourable ~IemheJ' in charge has not taken any steps to check them. He hails 
from Bombay and he must have noted what is happening. Although he has got 
tl.le P?wers under the Ordinance, he has not controlled them so far. But my 
Ylew.Is this that in ta.king these powers under the new Act. and this is going to 
l'elTI~lll on the statute book for three years, there is the further danger of cor-
ruptIOn and demoralisation. Sir, We are living in days of democracy and we 
~xpect at leust the fundamental principles of democracy to be observed. Tha.t 
fundamen\'l.l rule of democracy is that such wide powers should not be given t.o 
Government and no individual member should be restricted and Government 
should be given the least powers where these would be absolutely necessary. but 
he:vond. this to give wide powers in the same way as they are sought to be taken 
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__ 4hia Bill it is most dangel'ous to democracy. 1 therefol'e Jihink tha.t wstead 
uL haying this Bill, if we had heard something from the Honourable Member as 
,SIt wIl, lIeotion 19 of the Sea Customs Act is not effective and not enough, bu. 
~er more powers are required in order t~ restrict import and export of 

,: •• 11. certain commodities, then I would have very well understood, 
•• Deputy Pre8lcIeat: If the Honourable Member will take some more 

time. f,o finish his speech, then the House will adjourn now. 
111'. P. B. Gote: I will take some more time, Sir, r •. Deputy President: 'rhe House will now adjourn. 

\ ft.e Assemhly thell adjourued '!'ill Eleven of the Clock on Tuesday, the lSila 
Marolt.. i 047. 


	001
	002
	003
	004
	005
	006
	007
	008
	009
	010
	011
	012
	013
	014
	015
	016
	017
	018
	019
	020
	021
	022
	023
	024
	025
	026
	027
	028
	029
	030
	031
	032
	033
	034
	035
	036
	037
	038
	039
	040
	041
	042
	043
	044
	045
	046
	047
	048
	049
	050
	051
	052
	053
	054
	055
	056
	057
	058
	059
	060
	061
	062
	063
	064
	065
	066
	067
	068
	069
	070
	071
	072
	073
	074
	075
	076
	077
	078
	079
	080
	081
	082
	083
	084
	085
	086
	087
	088
	089
	090
	091
	092
	093
	094
	095
	096
	097
	098

